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LOK SABRA 

Wednesday, March 14, 1962/Phalguna 
23, 1883 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QmETlONS 

Comet BraDd Ammonium Chloride 

+ 
*19 • .J Sh~mati Ila Palchoudhurl: 

L Shn P. G. Deb: 

Will the Minister of Health be 
pleased to state: 

(a) whether the attention of Gov-
ernment 'has been drawn toa report 
published in newspapers on the 8th 
February, 1962, that a medicine (a 
cough mixture) known as Ammonium 
Chloride (Comet brand) manufactured 
by M /s Alliance Drug and Chemical 
Company of Bombay, when adminis-
tered to some indoor patients of 
Brown Memorial Hospital at Ludhiana 
(Punjab), caused deaths of two 
patient, and two others had to be 
given an anti-dote for recovery from 
its effects; 

(b) if so, details of the incident; and 

(c) the nature of action taken by 
the Government of India to prevent 
the use of the medicine under refer-
ence in the country and against its 
manufacturers? 

The Deputy )linister of IrrigatiOD 
and Power (ShH Bathi): (a) Yes. 

(b) and (c). A statement is 
on the Table of the Sabha. 
Appendix L anexure No.5.] 

1849 (Ai) L.S.D.-I. 

laid 
[See 
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Shrimati Da Palchoudhuri: In view 
of the fact that this cough mixture 
was seen to have contained potassium 
cyanide in it, what 'has been done 
about the people who manufactured 
this stuff? Have they been taken into 
custody? 

Shri Bathi: The statement mentions 
the steps already. taken. The stock 
has been frozen and the persons deal-

• ing with it have been arrested. 

Family Planning in India 

*ZO. Shri P. G. Deb: Will the Minis-
ter of Health be pleased to state: 

(a) whether Government have 
decided to extend the Family Plan-
ning programme rapidly iJn India; and 

(b) if so, the details thereof? 

The Deputy Minister of Irrigation 
and Power (Shri Bathi): (a) Yes, Sir. 

(b) A note containing the required 
information is laid on the Table. [See 
Appendix 1, annexure No.6.] 

Shri P. G. Deb: May I know the 
amount allocated to the different 
States for family planning"? 

Shri Hathi: I have not got the 
break-up Statewise. A total amount 
of Rs. 50 crares has been provided in 
the Third Plan. 

Shri P. G. Deb: May 1 know what 
steps are being taken by Government 
to provide contraceptives free of cost 
mainly to the lower strata of people 
in the country? 

Shri Hathi: They will be provided 
free. 

Shri Basappa: Is Government 
thinking of any legislative measures 
for raising the age of marriage. 
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Shri Hathi: Government is not 
thinking of raising the age of 
marriage by legislation, though that 
would be one of the remedies, or one 
of the attempts to be made. But 
that will have to be achieved by 
social education. 

-.it~fiIJ5I": mIT: ~~ 
'liT ~ ~~if$:~ 
trt'\<r 'lfumT if ~ it: fu"u: 'Pn 

t~~~ ~ ? 

-.it~: wif;;IT~cR<r.~ 

~ ~ if ~ ~ Ff;'Pn ~ "'~ <f;/ 

fcRn: ~ I ~ ~.lli<r if <:$T 'liT 
~ eft ~ifr l;rtq'f if ~ w it: 
fu"u: 'l;fR1fi ~ ;;IT Ff; ~ ~ 'liT 
wit:~t:J:~~ ~ ~~ 
w if~ ~ ~ 

-.it ~ m ~T qfun: 
~ it:fu"u:~ ~ 'R m 
~. fif;qr ~ ~ 'IT; ll' ;;rAiIT 

•• Ff; 'Pn ~ ~ *itr if 
~~ 'R~'!'f.T~~ 
'Pn~ ~~s~~ 

if flr<;ft ~ ? 

-.it ~ : li~fqm ;r@' ~ 

Institute of Tropical Meteorology 

*21. Sbri P. C. Borooah: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether there is a scheme for 
the setting up of an InsHtute for 
Tropict1l Meteorology in Poona; 

(b) if so, at what cost; and 

(c) what measures have been taken 
to implement the scheme? 

The Deputy Minister of Civil Avia-
tion (Sbri MohiudcUn): (a) Yes. 

(b) The cost of equipment and other 
non-recurring expenditure, spread 
over 4 years, is estimated at about 57 

lakhs, mostly in foreign currency and 
the recurring expenditure after 
completion of the scheme, is estimated 
at about 9 lakhs per year. 

(c) The scheme has been approved 
by Government, in principle. It is 
expected that the nucleus of two 
Divisions of the Institute will be 
fonned shortly. 

Sbri P. C. Borooah: May I know 
what would be the special feature of 
this Institute and whether any 
foreign aid. technical or otherwise, 
is expected? 

Shri Mohiuddin: The special feature 
is that there will be concentrated 
and specialised research on tropical 
weather conditions including monsoon 
and so on. Of course, help by way 
of foreign exchange will also be 
necessary to carry out the scheme. 

Shri P. C. Borooah: By what time 
will thi;; Institute be completed and 
begin functioning? 

Shri Mohiuddin: I cannot give any 
definite date. The whole scheme has 
been worked out in detail and it has 
to be approved. As I have stated in 
the /ffilIin !answer, a beginning will 
be made ~th one or two divisions 
of the whole sCheme. 

-.it~fiIJ5I":~'fIT if 
~~'FT~~ 
rn~ ~ ~ I~~ ~ 
~ ~~ ~~ ~ m'Pn~ ~ 
~ m't ~ it: ~ 'FT 'f;T11 ;r.r 
~ ~ 'Pn~ ~ ~ 
m w ~ 'FT ~ ~jqq 
rnit:m if m ~~ ? 

-.it ~ : ~ fur;t 'FT <f;T1f 

~ ~ 'FT 'f;T11 ~ I W it: fu"u: 
~~~ lI"r{~WCfll':r ~~ 
~ 'fIT ~ ~ I ~ 'IT<'if '!rI" * 
mRfIi ~ it: ~ it: an: 'R m- 'liT 
~ 
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Riband Dam Project 

·22. Shri D. C. Sharma: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(al whether it is a fact that the 
Rihand Dam Project has been lying 
ready for some time past and has not 
yet started functioning; 

(b) if so, the reasons therefor, and 

(c) the steps t<:ken for the commis-
sioning of the project? 

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). 
The first generating unit of 50 MW 
capacity was commissioned on 1st 
February, 1962, and is supplying 
power to Pipri, Robertsganj, Churk, 
Mirzapur, Mughalsarai and Allahabad. 
The remaining four units are expected 
to be ready for being commissioned 
by the end of March, 1962. 

Shri D. C. Sharma: May I know 
what will be the total capacity of this 
project when all the units are com-
missioned? 

Shri Hathi: 250,000 kilo watts. 

Shri D. C. Sharma: May I know 
whether adequate steps 'have been 
taken for the distribution of this 
power on ·an equitable basis to the 
different regions of the U.P.? 

Shri Hathi: That is being done by 
the U.P. State Electricity Board. The 
main consumers will be the industries, 
railways, the alluminium ~tory, etc. 

Shri Birendra Bahadur Singhji: 
May I know whether it has been 
decided to supply power from the 
Rihand Dam to the north-eastern and 
eastern districts of Madhya Pradesh? 

Shri Hathi: We have made a pre-
vision of 10,000 kilo watts to be 
supplied to Madhya Pradesh. But the 
matter is being discussed by the Chief 
Ministers of Mad'hY'"- Pradesh and 
Uttar Pradesh with a view to decid-
ing the rates. 

Shri Birendra Bahadur Singhji: The 
discu<;sion between Uttar Pradesh and 

Madhya Pradesh 'has been going on 
for some years. May I know how 
long it will take to finiSh this? 

Shri Hathi: The matter was taken 
up in the Zonal Council where, on 
principle, it was agreed that 10,000 
k.w. of power should be given to 
Madhya Pradesh. But there was 
difference about the rates and the 
terms on which the power is to be 
supplied by Uttar Pradesh. The Chief 
Ministers agreed that they themselves 
would negotiate and come to a 
decision. Therefore the matter was 
left there. 

Dr. Ram Subhalt Singh: May I know 
how soon fhe water of the Rihand 
Dam project will become regularly 
available to the Sane Canal system 
for purposes of irrigation? 

Shri Hathi: That will take some 
time, though it will not take very much 
time. As soon as the units are com-
missioned we may be able to give 
some water. 

..n 'lmI ~ : 'I<!T ~ 
f.!; w '1M 'liT f~ 

ifiT~ Cf<!;wmr ~~ ~, 
~ t q Cf<!; ru ~ ;;n;;r ~ 
>:IT? mr: II ;;n;;.;r • f.!; m 
ru ~ii'~'fllT~? 

Shri Hathi: It has been delayed 
by a few months. 

Shri Kamal Singh: What steps are 
Government taking to see that fhe 
Sone barrage scheme is completed 
wi thin time to harnest the extra 
water released from the Rihand Dam'? 

Shri Hathi: It is a separate ques-
tion by itself. We have started 
remodelling of canals. 

Second Telephone Factory 

+ 
.23 r Shri Bhakt Darshan: . I.. Shri Agadl: 

Will the Minister of TranspOrt 
and Communication be pleased 
to refer to the reply given to Starred 
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Question No. 565 on the 4th December, 
1961 and state : 

(a) whether the establishment of 
one more telephone factory in India 
has been finally decided; 

(b) if so, the proposed location of 
the factory; 

(c) the total estimated investment 
on the factory and the probable datt 
of commencement of production; and 

(d) the estimated annual production 
capacity of the factory? 

The Minister of Transport & Com-
munications (Dr. P. Subbarayan): (a) 
to (d). The final 1ecision has not so 
far been taken. Government are 
awaiting the Report of a Technical 
Committee regarding the type of 
equipment to be used in future and 
further consideration to the matter 
will be given after this Report has 
been sui:fmitted to Government. 

Slui Bhakt Darshan: May I know 
by what time the report of the Techni-
cal Committee is expected and when 
a final decesion is going to be arrived 
at? 

Dr. P. Subbarayan: Three oflicers 
went round the various countries and 
examined the various equipments that 
have been in use. They are going to 
make their report and I hope it will 
be in my hands by the end of April. 

Shri Bhakt Darshan: What are the 
places that are under consideration 
for the location of this factory? 

Dr. P. Subbarayan: No place has 
been considered. Many places have 
been wanting it; that is all that I know 
of it. 

Seth Govind Das: Is it a fact that 
when Jabalpur was not made the capi. 
tal of Madhya Pradesh, it was pro-
mised that some big industry will be 
located there? Since SO far nothing 
has been done in that respect, are Go· 
vernment considering the location of 
this factory in Jabalpur or somewhere 
in Madhya Pradesh? 

Dr. P. Subbarayan: I am not aware 
of this promise. At the same time, I 

canotgive an aflirmative answer to 
this because it depends on various 
considerat:ons. 

Shrj Thimmaih: Although there is 
increase in the production of tele-
phones, there is a great deal of scar-
city in the production of cables to pro-
vide telephone connection. Do the Go-
vern'lnent propose taking steps to 
start a cable factory? 

Dr. P. Subbarayan: The hon. Member 
may put a separate question, because 
this deals with a separate matter al-
together. 

Shri Paiankyandy: May know 
whether the Government have any 
plans to increase the production capa-
city of the present factory at Banga-
lore? 

Dr. P. Subbarayan: All this is under 
consideration and will be taken into 
account when the report of the com-
mittee is considered. 

Indian Airlines Corporation 

*24. Shri Barish Chandra Mathur: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether it is a fact that 1.A.C. 
is not in a position to meet the demand 
of Traffic, particularly on the internal 
trunk routes; 

(b) what is the extent of shortage 
and how it is proposed to be met; 

(c) whether it is a fact that this 
shortage has seriously hampered 
tourist traffic and many touristc even 
get stranded; 

(d) what is the position regarding 
waiting Jist; and 

(e) whether a statement giving an 
assessment of the position will be laid 
on the Table? 

The Deputy Minister of Civil A n-
ation (Shrt Mohiuddin): (a) to (e). I 
lay a statement on the Ta'ble of the 
House. [See Appendix I, annexure 
No.7]. 
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Shri Barish Chandra Mathur: Un-
fortunately, this statement gives par-
ticulars only in respect of part (a) of 
the question. 

Mr. Speaker: What does he want? 

Shri Barish Chaudra Mathur: The 
question is not answered fully. 

Mr. Speaker: For what portion does 
he want an answer from part (a) to 
part (e)? 

Shri Barish Chandra Mathur: 
w,ant an answer to the whole ques-
tion, including parts (b) to (e). I do 
not see that in the statement. 

Mr. Speaker: The hon, Member 
has put the question. It is in black 
and white. The hon, Minister has 
given some answer. He may put a 
question about that portion about 
which a written answer is not avail-
able, How could the han. Minister 
anticipate questions? He thought that 
this answer is enough; otherwise. he 
would have given some more infor-
mation, 

Shri Barish Chandra I\lathur: 
will ask some other supplementaries. 

Mr. Speaker: Shall I adjourn it till 
then? 

Shri Barish Chandra Mathur: No I 
am asking them just now. May 'I 
know whether it is a fact that Air 
India International offered to place 
at the disposal of the Indian Airlines 
Corporation some Super Constel-
lations? This does not appear any-
Where in the answer, though it is 
mentioned in the statement that in the 
internal trunk rQutes the traffic suffer-
ed because they could not cope with 
the increasing traffic demand. If so. 
Why was this offer not availed of? ' 

Shri Mohiuddin:The hon. Member 
will find from the statement that 
Super Constellation is running bet-
Ween Bombay and Calcutta seven 
times a week carrying a full load of 
capacity. 

Shrf Barish Chandra Mathur: Is it 
not a fact that this service was offer-
ed for all the three trunk routes and 

it was not availed of, and later on 
availed of only for one ~oute? 

The Minister of Tr'aDSpOrt and Com-
munications (Dr. P. Subbarayan): We 
examined the whole matter and we 
found the cost would be too high. Al-
ready, the Indian Airlines Corporation 
are losing and we did not want to lose 
more. 

Shri Barish Chandra Mathur: It is 
seen from the statement that the Cor-
poration acquired four more second-
hand Viscounts at a total cost of 
Rs. 141'90 lakhs towards the end of 
January 1962. In the same statement, 
later on, they say that in fact by the 
end of 1963 the traffic demand would 
be such that it will be necessary for 
the Corporation to go in for bigger 
aircraft than Viscounts. They are 
acquiring Viscounts in '1962 with the 
knowledge that the Viscounts will 
not be useful for them and they would 
require a bigger aircraft in 1963. 

Dr. P. Subbarayau: Then the Vis-
counts could be used in the subsidiary 
routes. 

Mr. SpeIlker: Evidently, the point of 
Shri Mathur is that the offer of Super 
Constellations for three trunk routes 
was not accepted and, at the same 
time, they say in the end of the state-
ment that some more will be required 
to cope with the demand. 

Dr. P. Subbarayan: I have already 
said that the expenses of running 
these Super Constellations on internal 
lines will go up. Already we are 
losing quite a lot of money in the 
Indian Airlines CorporatiOn and so we 
thought it is not worthwhile to use 
them. 

Shri Morarka: May I know the 
basis on which the price of the second-
hand Viscounts was fixed for I find 
that four Viscounts were purchased at 
a total cost of Rs. 141'90 lakhs? 

Shri MOhiuddin: They were negoti-
II.ted prices, after taking into account 
the prices prevailing in other markets. 
I think it is a very good bargain. 
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Sbri Basappa: May I know whe-
ther the second-hand Viscounts are 
giving very good service? 

Shri Mohiuddin: They are giving 
very good service. 

Shri Hecla: From the reply of the 
hon. Minister it appears that the Gov-
ernment feel that' they are not able 
to meet the traffic demand. If so, 
how. are they going to meet the in-
creased traffic demands in the future 
or will they carry on with the situ-
ation as it is? 

Dr. P. Subbarayan: The answer 
shows that the Government have under 
consideration the buying of some air-
craft which will be economically run 
and will also meet with the demand 
of the people. 

Shri Tangamani: In view of the in-
creasing tourist traffic, may I know 
whether there is any truth in t 
statement that some of the shuttle ser-
vices in the subsidiary routes, like 
Madurai-Madras, are going to be sus-
pended from 1st April, 1961? 

Shri Mohiuddin: I have no infor-
mation whether those services will be 
suspended. 

Shri Hem Barua: May I know whe-
ther it is a fact that some aircrafts of 
certain varieties are being grounded 
as they are not air-worthy and, if so 
whether this is one of the reasons fa; 
the traffic congestion? 

Shri Mohiuddin: I am not aware of 
any instance where any aircraft has 
been grounded except for overhaul and 
rep,air. Sometimes, they are grounded 
for lack of spares also. As far as 
Viscounts and Fokkers are concerned, 
they haVe not been grounded except 
for the purposes that I have mention-
ed. Some Dakotas might have been 
grounded for lack of spares. 

Shrj Sadban Gupta: It is stated that 
it is contemplated to replace the Vis-
counts by bigger aircrafts. May t 
know what kind of aircraft is under 
eonsideratiOn for this purpose? 

Sbri Mohluddin: That is still under 
consideration. 

Shri Indrajit Gupta: Part (d) of 
Shri Mathur's question refers to the 
position regarding the waiting list and 
in this statement there is no mention 
of anything regarding the waiting 
list. May I know whether it is a fact 
that as a consequence of this shortag'e 
of carrying capacity, there are very 
long waiting lists, particularly on the 
trunk routes, ;md it has become very 
difficult for ordinary passengers, that 
is, people who are not either Gov-
ernment officials or big businessmen, 
to get seats? What is the system of 
priorities which the Ministry has dir-
ected the Corporation to follow? 

Shri Mohiuddin: I did try to get 
information about the waiting list but 
r have not succeeded. I have only got 
the information that during the last 
month or SO the waiting Jist has gone 
down. As far as priority is concerned, 
it is strictly according to the appli-
cation for seats. Of course, there is 
some preference for Government offi-
cials, Members of Parliament and so 
on. 

Shri C. D. Pande: Is it a fact that 
the Air India International offered to 
supplement the trunk routes and run 
the services themselves without in-
curring any loss to the Government 
funds? Have Government accepted 
that offer and, if not, why not? 

Shri Mohiuddin: We do not think the 
information of the han. Member is 
correct. They could not run the ser-
vices without incurring losses because 
the actual expenses are high. 

Shri P. C. Borooah: May I know 
whether 5 Fokker Friendship aircrafts, 
whic'1 were primarily purchased for 
the Assam services, haVe already been 
withdrawn except one and, if so, the 
reason therefor? 

Shri Mohiuddin: One service was 
suspended and substituted by Dakota. 
But, as far as 1 remember, last month 
this Fokker Friendship service has 
been restored to that particular sector. 
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Shri BireDdra Bahadur Singbji: 
When there is a demand from the 
public from Nagpur that there should 
be a day service opened, why should 
not the Viscount service be made avail-
able for Nagpur on its run from Delhi 
to Hyderabad? 

. Shri MohiuddiD: It has been found 
that the night air mail service which 
stops at Nagpur does meet the local 
demand from Na·gpur. As far as the 
stopping of the Viscount on its route 
to Bombay or Calcutta is concerned, 
it has not been found economic. 

Shri Bem Barna: In regard to the 
statement made by the hon. Deputy 
Minister that Members of Parliament 
also get priority, may I point out that 
Members of Parliament do not get any 
priori ty consider/ition? Nobody gets 
any priority except Ministers and 
Government officials. 

Mr. Speaker: Hon. Member will take 
advantage of this and insist upon 
Members of Parliament getting an ad-
vantage. 

Shri Mohiuddin: So many Members 
of Parliament approach me and I try 
to help them. 

~Ir. Speaker: I would advise Mem-
bers of Parliament to make liberal 
use of this concession. 

Dr. Ram Subhag Singh: May I say 
that on no occasion is any preference 
given to Members of Parliament. So 
that statement must not be made. 

Shri Indrajit Gupta: And why 
should We approach the Minister? 

Shri Bem Barua: There are Mem-
bers who do not want to approach any 
Minister. 

Shri Nath Pai: That will lead to 
nepotism. 

Shri Bem Barna: Nepotism and 
favouritism will then come in. 

Mr. Speaker: They do not want it. 
Very well, the hon. Minister need not 
interfere hereafter on behalf of Mem-
bers of Parliament. They do not seem 

to want it. But I am not sure if they 
are voicing the feelings of all Mem-
bers. Let them be shown concession. 

Shri Barish Chandra Mathur: If the 
Constellation service between Calcutt/i 
and Bombay is economical, how is it 
that the Constellation service from 
Delhi to Bombay and from Delhi to 
Calcutta could not be economical? 

Shri Mohiuddin: As has been stated, 
the Viscount that was running bet-
ween Bombay and Calcutta had to be 
taken off on that line and used bet-
ween Delhi and Calcutta and Delhi 
and Bombay. ~d, becaUSe one Vis-
count was damaged in Colombo there 
was no other alternative except to 
use one Super Constell.ation, in spite 
of the heavy cost, between Bombay 
and Calcutta. 

Shri Barish Chandra Mathur: Do 
I understand that it is runmng at 8 
loss? 

Shri Nath Pai: Sir, this mess of re-
servation has baffled and puzzled some 
of us. You just now remarked that 
we do not want any special reserva-
tion from Ministers. I only want to 
clarify one point. We do not want to 
appear to the public in general that 
we are a privileged cl.ass enjoying pri-
vileges which the public do not enjoy. 
But We definitely want to be beheld: 
already we are condemned that we are 
getting some special privileges. You 
are aware of the hardships we have to 
go through. But the impression will 
be created that in every matter we are 
a privileged class. It is this impres-
sion that we want to correct. 

Shri Mohiuddin: I did not mean 
that the Members of Parliament have 
any special privilege. What I meant 
was that in allotting seats there is a 
strict priority according to the appli-
Clition. But when it happens that on 
account of some urgent work either 
a Member of Parliament or any other 
person may want a seat, he is helped 
in getting his seat by the administra-
tion of the I.A.C. or some one else. 

Shrimati Renu Chakravartly: There 
is a priority for the officers-there is a 
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priority, I know, in my St,ate. There 
is one seat kept reserved for officers 
coming on duty to Delhi. That is all 
right. But there is absolutely no 
priority for Members of Parliament. 
It has happened SO often that we have 
not been able to come to a committee 
meeting here becaUSe at the last 
moment we are not able to get the 
seats. If there is a priority for officers, 
there is none for the Members of 
Parliament. 

Shri Bem Barua: Members of 
Parliament haVe to wait for days to-
gether. 

Mr. Speaker: HQIl. Members are 
speaking with different voices. There 
is no harm. TIle House and the Mem-
bers of the HOUSe enjoy certain pri-
vileges to come here. About eight 
lakhs of people send a represent,ative 
here to discharge their duty-it is on 
behalf of those persons. Why should 
hon. Members be touchy? I know that 
if he can afford the time, no hon. 
Member wilI try to take the plane, 
except on occasions. Two seats, 
understand, are kept with the Gov-
ernment or vested in the Government 
to be utilised for whomsoever they 
want. As a matter of fact, if I had 
not been helped I would not have 
been here day before yesterday to 
open the Parliament. Therefore. let 
us not get rid of this concesgion. I 
would urge upon the hon. Minister, 
whenever an hon. Member has to 
come here in connection with the 
work of Parliament or in connection 
with a committee meeting and he 
applies, let him be treated at least a'l 
good as any officer of importance, it 
not better. Let one of these two or 
three seats be reserved for this pur-
pose. Let one seat be reserved for 
Members of Parliament. There is no 
harm in doing so. Hon. Members 
ought not to become touchy about 
this. Let them enjoy this concession. 
I want it in the interests of the com-
munity. 

Dr. Sushila Nayar: Is there any 
objection to one or two seats being 
reserved for this public purpose, for 
the Members of Parliament as they 

are reserved for the officials of Gov-
ernment? 

Mr. Speaker: That is what I have 
suggested. Let the two be increased 
to three, and let one be reserved for 
Members of Parliament. 

Beron Aircraft 

*25. Dr. Samantsinhar: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) when the Indian Airlines Cor-
poration had decided to sell the Heron 
aircrafts; 

(b) if so, how many of them have 
been sold by now and at what price 
each; 

(c) when it was known that these 
aircrafts are uneconomical; and 

(d) what was the difficulty in mak-
ing an earlier decision to dispose them 
of? 

The Deputy MiDister of Civil Avi-
ation (Shri Mohiuddin): (a) In 
November, 1957. 

(b) One for Rs. 5,19,870. 

(C) In November, 1957. 

(d) The Heron aircraft were pur-
chased in the context of the need for 
developing new feeder routes. The 
Corporation too~ only about two years 
to assess their utility. 

Dr. Samantsinhar: May I know at 
what price these aircraft were pur-
chased? 

Shri Mohiuddin: About Rs. 8 to 9 
lakhs each. 

Dr. Samantsiuhar: Why did it tak .. 
about two years to dispose of these 
aircraft when they were found to be 
uneconomic? 

Shri Mohiuddin: Well, it takes time 
to adjust the routes, in the first place, 
and to calculate the costs. When it 
was purchased it was thought thai 
this four-engine aircraft waa a good 
aircraft for the feeder routes. But 



OTal Answers PHALGUNA 23, 1883 (SAKA) OTal Answers 

ultimately in the two years' time, the 
cost proved to be too high. 

Dr. Samantsinhar: Was there any 
offer earlier to purchase these aircraft 
by any other country or firm? 

Sb.ri Mohiuddin: Since 1957 the 
l.A.C. has been trying to sell the3e 
aircraft but has not so far succeeded 
In doing so. 

8hri Vidya Charan Shnkla: What is 
the total loss incurred by the Govern-
ment in this Heron deal, of purchasing 
aircraft and selling them off without 
using them? 

Shri Mohiuddin: I am afraid it is 
not possible to give a reply to this 
question, because the loss is part of 
the total loss of the l.A.C. every year 
since 1957. The hon. Member may se~ 
what was the loss in 1955, 1956, and 
[957. But no loss could .be allocat€'d 
to a particular aircraft. 

Mr. Speaker: The hon. Minister i3 
not in a position to give immediately 
the loss On this item. If a separate 
question is put, he will gather the 
Information regarding the loss and 
give it to the House. 

8hri Vidya Charan Shnkla: This is 
a question about Heron aircraft. As 
commercial accounts are maintained 
in the I.A.C. it should be mentioned 
Item-wise like this and the hon. Min-
Ister should be in a POSition to give 
a reply to this. 

Mr. Speaker: He is not in possession 
of all the facts here. If the hon. 
Member wants to 'pursue the matter I 
wilJ allow a separate question. 

Shrimati Renu Chakravartty: Which 
country has bought this aircraft, ami 
which party? 

Shri MohluddJn: No, it has been 
purchased in India. 

8hrimati Renu Chakravartty: Which 
is the party? 

Shri MOhiudtlln: The Indian Steel 
Corporation. 

An Ron. Member: Only one. 

Shri Hem Barna: Why should Go"-
ernment make itself a laboratory il'r 
experimenting w Jth different types d 
aircraft that ultimtely prove to be n"t 
of very much use? 

Shri Mohiuddln: It sometimes does 
happen that a purchase which is a 
commercial purchase may prove a 
failure. The question has been asked 
so many times about this, 'lnd it has 
been stated very clearly that it was a 
mistake, and it has been found to <le a 
mistake. 

Mr. Speaker: Order, order. He 
wants to know whether there is any 
research departme~t attached to this 
Ministry which goes into this matter 
in advance of purchase. -

Shri Mohiuddin: Yes, Sir. It was 
fully examined and reports from other 
countries where. the aircraft is used 
were examined and it was rec:>mmend-
ed by various experts. But, ,litimate:y 
it was found to be a failure. 

Shri Vidya Charan Shukla: How 
many of theSe aircraft were purcnasea 
initially. how many of them have been 
sold and how many remain in posses-
sion of the IA.C. 

Shri Mohiuddin: Eight Were pur-
chased, one sold and seven are still 
remaining. 

8hri Rem Barua: This is not the 
first time with the Heron type of air-
craft. It happened with Skymast~rs 
also. 

Shri Mohiuddin: The Skymaster i. a 
very useful plane and has been giving 
service very economically and nice!y 
for the last so many years. 

8hri Rem Barua: But, ultimately 1t 
was found that it does not cope with 
Our weather. 

Conversion of Narrow Gauge Lines 
into Broad gauge 

·26. Shrimati Da Palchoudhuri: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is a tact that the 
quesfion of conversion of all Narrow 
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·Gauge Lines into Broad gauge in 
India is under the consideration of 
the Govt. of India. 

(b) whether a final decision has 
'been arrived at; and 

(c) if so, details thereof? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The 

. question of conversion of the Govt . 
.. owned narrow gauge lines into wider 
gauge or their abolition is under 

·consideration of the Govt. 

(b) Not yet. 

(c) Does not arise. 

Shrimati lla Palchoudhuri: 1f it is 
under consideration as the Minister 
has said, would the lines that are 
very near places that have already 
been electrified-up to Ranaghat, 

·electrification is supposed to come--
would the Shantipur narrow gauge 
line be considered for making into 
broad gauge in the near future? . 

Shri Shahnawaz Khan: It all de-
pends On the other means of com-
munication availab!~ in that parti-
cular area. Each individual case is 
considered on meri Is. 

Shrimati Da Palchoudhuri: The hon. 
Minister has just now gaid that it 
would depend on the other means of 
communication. The communication 
up to Nawadwip ghat is too narrow 
for the amount of traffic and goods 
traffic that is already there in that 
area. Would this line have some 
priority when things are considered? 

Mr. Speaker: They are suggestions 
for action. 

Dr. M. S. Aney: May I know 
whether the line from Nagpur to 
Umredi is gomg to be converted into 
broad gauge or is it going to be an 
independent parallel broad gauge 
tine? 

Mr. Speaker: Are we gomg into 
these details? How many miles of 
narrow I(auge are there in the coun-
try? 

Shri Shahnawaz .Khan: 31S0 miles. 

Mr. Speaker: Shall I go on allow-
Ing 3000 questions? 

Dr. M. S. Aney: This particular sec-
tion. I read in the papers. 

Mr. Speaker: If the hon. Minister 
has the information, he may answer. 

Shri Shahnawaz Khan: No decision 
has been taken yet . 

Shri Muhammed Elias: May I know 
whether the enquiry committee which 
conducted an enquiry into the condi-
tions of the Howrah Amta and Howrah 
Siakhala Light Railways for nationa-
lisation has comoleted its enCju;ry and 
submitted any report to Government? 

Shri Shahnawaz Khan: I should re·· 
quire separate notiel'. 

Mr. Speaker: I am not going to 
allow questions on details. This 1s a 
general question whether there is a 
proposal to convert narrow gauge into 
metre gauge and the answpr is t':!at 
the matter is under consideration. I 
am not going to allow hon. Members 
to split it up and take up 100 miles 
or 50 mUes of railway hnes. Next 
questiO'll. A general supplementary 
question. 

~o ~mf 111t'li ;;ri'f~<'f 
,.ir~ ~ ~ ~ f.!; oro-
iT.,- '!it f;;rcr;fr m ~ ~ '3"i'f.r.r q~ 
~ f'l"!n: fit;<n" OfT ~ ~ IH 
~ ~~~<'ft~~ 
'3"i'f 'i:<rTG" ~T <'ft~ I ~ 
~ if 'flIT forqn:' ~ ~ ~ 

m"'~ (1Iit~~): 
~ if~<fR~ '!iT~ ~ I ~oT 
~ oro- it.,- ~ ~. ;;ft%<'f?:<'f-
~ ~ 1'3"i'f'i:it.,-<Ft<mA 'fi"r~.ro 
~1 ~I ~ oT~ <Ft~ 
~ 1~'i:~~~il:m"T ~ 
m 'liT ~<hf if[a $T ~ l!!h: 
~ 'R ~ ~ f.!; ~ "t"NTi 
;;.rro ~ ~ l!J I WT~ ~ 
~'i: ~ ;tt ~ iI@' S~ 
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ffi~~~~~~~ 
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Shri Kalika Singh: May I know 

the total length of narrow gauge lines 
which have been converted already 
into broad gauge? 

Mr. Speaker: Has he got th!' infor-
mation? 

Shri Jagjivan Ram: Nc. 5eparate 
notice. 

Murder in Running Train near 
Hazaribagh 

*27. Shri P. G. Deb: Will the 
Minister of Railways be pleased to 
state: 

(a) whether four persons were 
murdered between Kodarma and 
Hazaribagh stations in a runninl'( train 
on the 3rd January 1962; and 

(b) if so, the details thereof? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). Yes, Sir. The incident, howeveI, 
occurred on the night between Decem-
ber 29 and 30, 1961. A s:atement 
giving the details is laid on th2 Table 
of the House. 

STATEMENT 

It was in the morning of 30-12-61, 
that the Guard of a train reported 
at Parasnath Railway station, that 
while his train was passjTlg between 
Nimiaghat and Parasnath, he had 
noticed two dead bodies lying near 
the track. Simultaneously, another 
information from Hazaribaah Road 

was received by the Controller at 
Dhanbad that in between Hlrodih and 
Sarmatand stations one male person 
was found lying dead besides the 
track and an injured man was lying 
nearby in an unconscious state. The 
injured man was carried to Hazari-
bagh for immediate medical help. 
Government Railway Pelice were im-
mediately informed and bodies of 4 
persons were picked up: 

(i) one male and one female 
found between Nimiaghat & 
Parasnath stations; 

(ii) one male and one female 
found between Sarmaland and 
Hlrodih Stations. . 

The injured man who was originally 
admitted in Hazaribagh hospital in an 
unconscious state, was subsc'luently 
shifted to a hospital in Calcutta for 
better treatment. He is reported to 
be progressing slowly. 

As a result of vigorous police in-
vestigation, a gang of dangerous cri-
minals responsible for Ihis incident 
has been unearthed and a few mem-
bers thereGf have so far been appre-
hended. 

Shri P. G. Deb: May I know why 
armed police are not stn lioned in im-
portant running trains in this coun-
try as is seen now? 

Shri S. V. Ramaswamy: That would 
be a very costly proposition. But, so 
far as this is concerned, after this 
incident, all night trains in Bihar 
are being escorted now. 

Shri Sadhan Gupta: It appeared in 
press reports that one of the dead 
persons who had not died at that 
time, was refused to bE' carried by 
the guard of the goods train and 
if he had been carried, his life might 
have been saved. Has the GOll"rn-
ment verified that report? What is 
the truth? 

Shri S. V. Ramaswamy: No. That 
information is wrong. Four persons 
died and one was injured. He was 
carried to the hosptial. 
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Shri Sadhan Gupta: Another per-
son. 

Mr. Speaker: That information is 
wrong, he says. 

Shri P. G. Deb: May know 
whether compensation will be paid to 
the people concerned? 

Shri S. V. Ramaswamy: No, Sir. 
World Meteorological Org .. nisation 

*28. Shri P. C. Borooah: 
Minis!E'" of Transport and 
mcatie.1.> be pleased to state: 

Will the 
Commu-

(a) whether it is a fact that the 
third session of th~ <:ommis51On for 
Instruments and MHhod; of Observa-
tion of World Meteorological Organi-
sation was held in New Delhi in 
January-February this year; and 

(b) if so, what proposals, were 
considered by the Commission to 
modernise the equipments in the 
Observatories in India? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b). 
The equipment, manufactured by the 
India Meteorological Department, was 
exhibited and was generally appre-
ciated. The Commission considered 
some of the most recent developments 
in the field of instrumentation and 
evolved 38 Resolutions and recom-
mendations, which would guide the 
efforts of India and other countries. 
Fourteen working Groups were con-
stituted, with ample representation to 
India, for continued detailed work 
between SeSSIons. 

Shri P. C. Borooah: May I know 
whether in the light of these discus-
sions held at the meeting it has been 
felt that the present instruments and 
methods of observations and working 
of observatories are erroneous and 
how the Government is .going to 
rectify that? 

8hri Mohiuddin: This is a sCientific 
matter. Methods of observation and 
instruments are being continuouslY 
improved every day. We are glad 
that our methorts of observation and 
instruments were very ;';si-,iy a.,pn,-
.. lated by foreign visitors. They will 

be improved and they are 
improved every day. 

beIng 

Shri S. C. Samanla: May I know 
whether the instruments that were. 
exhibited were of old times? 

Shri Mohiuddin: No. They were. 
very recent instruments and recent 
improvements that were incorporated 
in them were also exhibite:l in large 
numbers. 

Indo-Pak. Rail S.,rvice 

·29. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
re:er to the reply given to Starred 
Question No. 398 on the 29th Novem-
ber. 1961 and state the progress since 
made in taking a decision in regard 
to Indo-Pak Rail Service? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The matter 
is still under consideration. 

Shri D. C. Sharma: What an the 
the difficulties in the way of the Gov-
ernments of India and Pakistan that 
they are incapable of taking any deci-
sion one way or the other? May I 
know whether this proposal is going 
to be negatived or accepted? What 
are the difficulties? 

Shri Shahnawaz Khan: We are 'in 
consultation with the different State 
Governments. We are ascertaining 
their views on the subject. As soon 
as we are able to arrive at a decision, 
we will take a decision. 

Mr. Speaker: Wa. there not a dis-
~ussion on this? 

The Minister of Railways (Shri 
lagjivan Ram): I will say briefly that 
whether to ratify the agreement or 
not to ratify it, a decision will be 
taken at the appropriate time. 

8hri Nath Pai: What are the States 
that are being consulted? How do 
the States come into this matter? 

Mr. Speaker: Order, order. I re-
memb~r~I am not definite about 'it-
there was a discussion when this m'lt-
teT <:ame up by way of questions. 
There were a number of questions 
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which indicated that many han. Mem-
bers were not in favour of connect-
mg this with Pakistan in view of 
our relations already existing. 

Dr. Ram Subhag Singh: Yes. 

Mr. Speaker: The hon. Minister, to 
some extent, reacted favourably and 
then said, I will consult the various 
Governments and so on. Unless hon. 
Members want to force the issue and 
get it immediately linked up .... 

Shri Tyagi: No. 

Mr. Speaker: Why should I a:low 
any more questions? Let him take 
his time. 

8mi Tyagi: On the other. hand, we 
insist, the House insists, that in view 
of the difficulties Pakistan is creating 
on the Kashmir question, the House 
is of the view that this question should 
not be taken up at all. 

The Minister of Railways (Shri 
Jagjivan Ram): As I have said in 
reply to Shri D. C. Sharma's ques-
tion, whether to ~tify it or not to 
ra lify it, a decliion will be taken at 
the appropriate time. At that appro-
priate time We will be taking into 
account all the considerations that 
have been raised by my hon. friend, 
Shri Tyagi. 

Smi D. C. Sharma: May know 
whether the decision taken bv the 
Railway Ministry will come up before 
the House for ratification? 

An HOB. Member: Before thi! deci-
sion is taken. 

Shri Jagjivan Ram: It is not the 
practice to bring international agree-
ments before the House for ratifica-
tion. 

Shri Hem Ba.rua: May know 
whether it is a fact that initially there 
has been an opposition coming from 
the Government of West Bengal so 
far as this proposal is concerned, and 
if so, whether that is nne of the rea-
snns why this has been specially drGp-
ped or this Is proposed to be settled 
at an appropriate time-and that ap-
propriate time would not come, and 

we do not want that appropriate time 
to come? 

8hri Jadivan Ram: The suggestion 
or proposal or objection of any State 
Government has nothing to do with 
the delay in the consideration of the 
question. As I have said, a decision 
will be taken at the appropriate time 
taking into consideration all the fac-
tors concerning the State Govern-
ments as well as our relations with 
the Pakistan Government. at the ap-
propriate time. 

Smi Hem Barna: The impression 
goes round that beeause of the opposi-
tion coming from.a ;>articular State 
Government, this question has not 
been settled as yet. May I know .... 

Mr. Speaker: Next question. There 
will be no more discussion on this 
now. 

Shri Nath Pai: Is the hon. Minister 
aware that he is flatly contradicting 
what his Deputy has said? His 
Deputy said that the delay is because 
of the fact that negotiations with the 
States are going on. :;{ow, the senior 
Minister assures the House that 
whether they object or not has 
nothing to do with the delay. Could 
he enlighten us as to what the fact 
is? 

Shri Jagjivan Ram: That is why I 
have corrected it. The decision will 
be taken at that time. 

Shri Bem Barna: This is the first 
time that a commit.ment is given .... 

8hri Tyagi: May I know whether 
the decision on this matter will be 
held up until an overall agreement is 
arrived at between Pakistan and 
India On the issue of Kashmir? 

Shri Jadivan Ram: I have nothing 
to add to what I have already said. 

Shri Bem Barua: May I make a 
submission ..... . 

Mr. Speaker: He has submitt~d 
many times. Now, next question. 
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Self-Sufficiency in Food Grains 
*31. Shrimati Da Palchoudhu~i: Will 

the Minister of Food and Agriculture 
be pleased to state: 

(a) whether it is a fact that the 
lotal foodgrains production in [nd,a 
during the current year is likely to 
be at a record level; 

(b) if so, brief details thereof; and 
(c) when India is likely to become 

self-sufficient in food grains? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
and (b). Information regarding total 
production of all foodgrains during 
1961-62 is expectep to become avail-
abl~ only towards the end of the 
agricultural year i.e. June, 1962. 

(c) The Third Five Year Plan aims 
at achieving se'.~-sn~ncier..cy in f~or1-

grains at the end of the plan period. 

Shrimati Da Palchou(lhuri: May J 
know whether the policv has been 
agreed to that we should match the 
production with t.he amount of help 
we get from outside, and if so, when 
we expect to be able to match OUl 
own production with the amount of 
help we receive from other countries? 

The Minister of Food 3lld Agricul-
ture (Shri S. K. Palm: Ther.~ is no 
question of matching any production. 
India wants to be self-sufficient in 
food; and we shall be self-sufficient 
before the end of the Third Plan. 

Shri Barish Chandra Mathur: What 
ls the estimated production, which has 
led to th~ decision of the Minister 
to give price support to various 
items, particularly, .to wheat? 

Shri S. K. Patil: Price support be-
comes necessary because the farmer 
must be assured that if he produces 
more he shall not be punished but he 
would be rewarded. 

WTo ~mf : ~~;;ili\'lfil: 
~ fi!;. lfil: mm 'IiT;;mIT ~ fi!; ;:furU 
~ if~ ~~~'IiT 
'liT ~ ~ wmr ~ il'1fT'fT ~ I 
lfil: 'IiTlr ~ ciT ~ \!Frr, qtq 
'2f1t witm, lfil:~-~~ I ciT 

w ~ lfil: mm~m~ fi!;;;ftlfil: 
m<'I' ~ ~ *rTlIT;;mIT ~ lfil: ~rt
~ '!ilr~ ~ f;lRip: qq ~ 
W ~T;;rT11ftt ? 

""" ~o ~o IlTfu:! <n qq ;;;1 
~ iffiTCIT ~ fiI; ~ w ron 
it ~ ~ 'iffi <:t ~ I 

Shri Harish Chandra Mathur: It is 
not my intention to oppose price sup-
port. But I understand that price 
support at this particular juncture has 
oeen given because it is expected 
that there is going to be a record 
productiop according to the estimates 
Lhat have been made. May I know 
what the estimates in the hands of the 
Ministry were at the present junc-
ture? Could the hon. Minister give 
Us some indication? 

Shri S. K. Patil: I think there is a 
~onfusion over what we have done. 
It is not price support. Price support 
ls a different thine .. This 'is the floor 
price. There is a diftinction bet ween 
that and the price' support as it 
"btains in several countries, especial-
ly th03e which are very progressive 
In agriculture. This merely mean, 
that if the prices drop bpyond that 
rigure that we had mentioned, Gov-
ernment would go into the market 
and save the farmer. 

Shri Barish Chandra Mathur: That 
IS understood; but my question is .... 

Mr. Speaker: What the hon. Mem-
ber wants to know is this. Apart from 
the question of price support and 
60 on, what is the estimate of over-
production of foodgrains in the coun~ 
try? 

Shri S. K. Pati1: Just now, it applies 
unly to wheat. Wheat pr"duction is 
(ncreasing. And there were instances 
in some. cases where the prices did 
fall even below that, and the farmer 
was likelv to be hit. Therefore. thior 
has been . done. But I do not think 
that any effecls of it w'ill operate ex-
rept the assurance to the farmer that 
he can go on producing more and 
more. 
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Shri Tyagi: May I know whether 
In fixing the floor price of wheat, 
Government have taken into acc01mt 
the expense ratio in the production of 
wheat by the farmer? 

Shri S. K. Paul: That is a large 
question, because all agricultural 
commodities are an integrated subject. 
We cannot take out wheat alone, but 
we have tried this in an experimental 
way, so that if we succeed, this can 
as well apply to the whole range of 
agricultural products; and a proper 
survey will be made. and as my hon. 
friend Shri Tyagi suggests a proper 
estimate should be made about the 
cost of production too. 

15ft~~ :~;;iT it~~ 
~ w.imA' flI<rr '1IT fit; srmr 
~ m~ I Ii;;rr;m~ 
~ fit; '3"!'!il-rn ~ it ~ iJ'fi ~ 

Pr.ft ~? llit ~ m WIT ~ fit; 
~ 1fT11<'IT <iTT 'Ii': ~ ~ 
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~ iJ'fi ~it~ ~11:~? 

~ ~o lliTo onfu:r: cr@ eft llit 
~~ it~ fit; l:l'R ~ 'ift;;r 
mU ~m.r iti ft;rr( ~ (;FIT 
aT ~ fu1l: m iiAf.f 'lit ~ 
~ 

Death of Children in Madras State 

+ r Shri P. G. Deb: 
*32. ~ Dr. SaJDantsinhar: 

l Shri N. M. Deb: 

Will the Minister of Health be 
pi eased to 9ta te: 

(a) whether some school children 
died due 1.0 eating of rice mixed with 
curd in Madras State on the 24th 
January, 1962; and 

(b) if so, the action taken in the 
matter? 

The Deputy MiDister of Irrigation 
and Power (Shri BalW): (a) Four out 
of the forty children who on the 19th 

January. 1962, partook of mid-day 
meals with curd prepared out of CARE 
milk powder in the Junior Basic 
School in Athipatti Village, Kuruvi-
kulam Block, Tirunuveli District, in 
Madras State, are reported to have 
died. 

(b) (i) Prompt medical attention-
and hospitalization were provided to-
the children who were affected. 

(ii! Pending the analySis of milk 
po\,rder, viscera, etc., the consunlption 
of milk powder was suspended as a 
precautionary measure. 

(iii) As the chemical, toxicological 
and bacteriological examinations con-
ducted on the samp'es of milk powder 
vlscera and other unopened packets of 
milk revealed that the milk powder 
was fit for human consumption. the-
Government have issued instructions 
for thl> supply and consumption of 
CARE milk powder only in the form 
of reconstituted milk after boiling to 
prevent any bacteriologic"l infection. 

The question whether further safe-
guards would be necessary before 
resuming the preparation of curd out 
of the re-constituted milk for con-
sumption in the midday meal centres 
is under examination. 

Shri P. G. Deb: I am surprised at 
this. What action has been taken by 
Government against CARE, the 
American organisation which provid-
ed this powder? 

Shri Bathi: No action was neces-
sary, as on examination it was found 
that the milk powder Was free, and 
was fit for human consumption. There 
was nothing wrong with the powder 
itself. 

Shri P. G. Deb: May I know what 
steps are being taken to check the 
quality of ifood matertials imported: 
trom abroad; before jtihey are used 
in the country for free distribution? 
r am referring particularly to those 
things which come here for free dis-
tribution. 

Shri Hathl: As I have mentioned,_ 
the milk powder itself, and the un-
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opened bag also were examined, 
and the JPOwder was t>und :fit for 
human consumption. They are ex-
.amined. 

Shri N. R. Maniswamy: May I know 
whether it is a fact that there was 
nothing wrong with the milk or with 
the rice, but the man who mixed the 
curd with rice was suffering from a 
virulent form of scabies in his hand, 
as a result of which the death of the 
children had occurred, and if so, whe-
ther aJny action was taken against 
the management for their failure to 
ensure proper supervision? 

Shri Hathi: We have no informa-
tion. It is for .~he State Govern-
ment. We shalI pass on the informa-
tion to the State Government. 

Dr. Samantsinhar: Were the sto-
mach conten\s cf the childr"n 
took this medically "nalys"d~ 
what was the result? 

who 
If ~:o~ 

Shri Hathi: The milk powder was 
analysed. 

Dr. Samantsinhar: 
whether the stomach 
examined or not. 

I was asking 
contents were 

Shri Hathi: After the children died, 
the viscera was examined. Both the 
content> of the milk powdec an::! the 
viscera W2re examined 

Mr. Speaker: He wants to kJnow 
·what the examination showed. 

Shri Hathi: Bacteriological infection. 

Shri Hem Barua: The Minister has 
mentioned that bacteriological infec-
tion was discovered. Where was it 
discovered? Was it in the milk 
powder or in the mixture or some-. 
where else? 

Shri Hathi: Three things were ex-
"mined. Of course, the milk powder 
was examined.. That was found fit; 
there was nothiJng wrong. Then the 
viscera was examined and it was 
found that there was bacteriological 
in~ection. Therefor:-, the conclusion 
would be that because the milk was 
prepared in cold w~!e!" and not in 
boiled water, it may be that there was 

bateriological infection in the curd 
itself. 

Mnltl-Purpose Food Powder 

*33. Shrl P. C. Borooah: Will the 
Minister of FOOd aBd Agriculture be 
pleased to state: 

(a) whether Gov('[!,ment h:lve been 
conducting an experiment hr prepar-
ing a multi-pur::lOs~ fuod powr[er: 

(b) if so, with what !esult; and 

(c) what is the possible composition 
of this powder? 

The Deputy Minister of Food and 
Agricnl!we (Shrl A. M. Thomas): (a) 
and (b). The Central Food Technologi-
cal Research Institute, Mysore which 
is under the Council of Scientific and 
lndustrial Research, has developed a 
high-protein fOOd supplement known 
as the Indian Multipurpose Food. 

(c). The composition of Indian 
Multi-purpose FOOd is as follows: 

(i) Low-fat groundnut flour of 
edible quality-75 per cent. 

(ii) Bengal gram flour-25 per 
cent. 

[t is enriched with vitamins and 
minerals. 

Shri P. C. Borooah: May I know 
whether this multi-purpose food 
would be cheap enough to be within 
the reach of the common man in 
India? 

Shri A. M. Thomas: We suppose 
that it would be within the reach of 
the common nuuL 

Shri P. C. Borooah: A similar 
multi-purpose food was previously 
manufactur;~d and it f::til~:! to earn 
popularity. That is why 1 am asking 
this questiOll. 

Shri A. M. Thomas: This is a pr<>-
cessed protective food similar in nut-
ritive value to the multi-purpose food 
that is distributed by the Meals fOT 
Millions Foundation in USA. This has 
been manufactured in the Central 
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FOOd Technological Research Institute 
Mysore. We have had consumer 
trials aiIld it is very popular. As the 
hon. House knows, our food is defi-
cient in proteins and it is to make up 
for this that this multi-purpose food 
is also being utilised. 

Kandla Free Trade Zone 

*34. Shri D. C. Sharma: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether the special officer ap-
pointed to make a detailed study of 
the Kandla pan with a view te) de-
clare a portion of it as a free trade 
zone has made any progress in sub-
mitting his report; 

(b) if so, the details thereof; and 

(c) in case the report has since been 
submitted the acti,)n taken the,,:n; 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): (a), (0) and (c). 
The report of the Officer on Special 
Duty was received by Govemment to-
wards the end of January, 1962. It 
is being treated as secret and is under 
examination at present. 

Shri D. C. Sharma: Are all reports 
like this treated secret or is there 
something particular about this Re-
port and hence it is to be treated as 
secret? 

Shri Raj Bahadur: The Cabinet 
wanted a detailed study of the impli-
cations and consequences of this 
scheme aiIld it is but meet and proper 
that this report should be kept secret 
pending consideration by the cabinet. 
Until and unless it is considered and 
conclusions arrived at thereon, it is 
not practicable or advisable to reveal 
its conteni& 

Shri Khimji: Are Government aware 
that an irnpress~.:m is gaining ground 
in the countr.v en account "f this 
unusual delay that Government are 
not as enthusiastic about this free 
tra oje zone as they were sometime 
back? 
1849 (Ai)LSD-2. 

Shri Raj Bahadur: I do {!lot think 
we should jump to conclusions or 
inferences like that without giving 
Government full opportunity to con-
sider the pTOS and cons of the scheme. 

Shri Khimji: When is Government's 
decision likely to be annoUIDced? 

Shri Raj Bahadur; As soon as their 
examination of the Report is over. 

Mr. Speaker: He wants to know 
how long it wiII take? 

Shri Raj Bahadur; I cannot exactly 
give the time. 

Shri Hem Barna; Do Government 
propose to consti1'ute any special con-
stabulary in order to see that this 
free trade zane does not become a 
den for smugglers and other anti-
social elements as the Calcutta port 
is? 

Shri Raj Bahadur: Due provision 
would be made for security of the 
type mentioned by the hon. Member. 
But what the details thereof would 
be is a matter fo" consideration. 

Shri Tyagi: What are the advant-
ages that have persuaded Government 
to make it a free trade zone. 

Shri Raj Bahaclur: It is to give a 
fillip to industrialisation of the area 
and also to provide additional em-
ployment potential to that area where 
a large number of displaced persons 
are living. 

8hri Tyagi: Can this be followed 
up in other ports like Bombay and 
Calcutta? 

Shri Raj Bahadur: We cannot go 
ahead with this scheme in several 
ports all at once. We shall start with 
one; if it is successful there, we shall 
take it up for others as well. 

WRITTEN ANSWERS TO 
QUESTIONS 

Viscount Aircrafts 

30. Shri Agadi: Will the Minister 
of Transport and Communications be 
pleased to refer to the reply given 
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to Starred Question No. 92 on the 
21st November, 1961 and state: 

(a) whether the question of replac-
ing Viseount Aircrafts by modern and 
bigger planes has been decided; and 

(b) if so, the decision arrived at? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b). 
The Indian Airlines Corporation have 
come to the conclusion that a larger 
aircraft than the Viscount is needed 
to meet the growing demand on the 
trunk routes. No decision has, how-
ever, been reached regard.ng the type 
or the number of aircraft to be pur-
chased. 

Sale of Vikings 

*35. Shri ~: Will the Minister 
of Transport and Communications be 
pleased to refer to the reply given to 
Star1'ed Question No. 103 on the 21st 
November, 1961 and state: 

(a) the name of the Country, party 
and the amcunt contrnc~e:l by the 
Lndian Airlines CO!1pOration for the 
sale of vikings and their related 
spares; 

(b) whether the delivery has been 
effected; 

(c) if so, the amount realised; and 

(d) if the reply given to part (b) 
above be in the negativ~, the reasons 
therefor? 

The Deputy Minister of Civil Avia-
tion (Shri MOhiuddin): (a) The 
party, through whom the sale of the 
Vikings and their related spares, for 
Rs. 8' 00 lakhs was arranged by the 
Indian Airlines Corporation was 
Messrs. Banwari Lal & Co. (Private) 
Limited, a company incorporated 
under the Indian CO'11panies Act 
VII of 1913 and having its Registered 
Office at Queens Mansion, Bastion 
Road, Fort, Bombay-I. 

(b) No, Sir. 

(c) Does not arise. 

(d) Messrs. Ba.nwari Lal & Co. 

were unable to deliver the two Vis-
counts for which the Vikings and 
their spares were to be given in part 
exchange. 

Water Rates for Irrigation 

17. Shri Supakar: Will the Minister 
of Irrigation and Power be pleased to 
state the maximum water rates 
chargeable in different States for irri-
gation for different classes of land for 
different crops? 

The Deputy Minister of Irrigation 
and Power (Shri Hathi): A statement 
containing the requisite information in 
regard to water rates in areas served 
by some of the recently completed 
major irrigation projects in the Coun-
try is attached. [See Appendix I, 
Annexure No.8]. 

Accldent on Refaleshwar-Nazarbaug 
Stations (Western Railway) 

19. Shri P. G. Deb: Will the Minis-
ter of Railways be pleased to state: 

(a) whether there was a serious ac-
cident at an unmanned level-crossing 
between Refaleshwar and Nazarbaug 
Stations in the Wankaner Morvi St'C-
tion of Western Railway ()!l the 23rd 
December, 1961; and 

(b) if so, the details of the accident? 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) and 
(b). At about 13-50 hours, while No. 
410 DN Passenger was running be-
tween Refaleshwar and Nazarbaug 
stations on Wankaner-Navlakhi sec-
tion of Rajkot Division of Western 
Railway, its engine collided with a 
jeep belonging to Irrigation Depart-
ment, Gujarat Government at an un-
manned level crossing No. 23 at K.M. 
2218. 

As a result of this, two out of four 
occupants of the jeep died on the spot 
and the other two were grievously icrJ.-
jured. Mter being rendered first aid 
by the Chief Medical Officer of State 
Government, who was travelling in 
the same train, both the injured were 
taken to Morvi by the same train 
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where they were further attended to 
by Assistant Surgeon, Morvi and were 
thereafter removed in the ambulance 
car to the Government Hospital. Later 
in the evening, both the injured per-
sons succumbed to their injuries. 

The collision was due to the neglig-
"nee of the Jeep Car driver who could 
not control it on account of high 
speed. 

Thermal plants for Delhi 

20. Shri P. G. Deb: Will the Minister 
of Irrigation and Power be pleased to 
state: 

(a) whether it has been decided to 
set up a Control Board for the instal-
lation of three Thermal Generating 
Units in the Capital; and 

(b) if so, the progress made so far? 

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The question of setting up a Control 
Board for the installation of three 
Thermal Generating Units of 50 MW 
each in Delhi was considered at a 
meeting on 28th October 1961, which 
was attended by the representatives 
of the Ministry of Irrigation and 
Power, Ministry of Home Affairs, the 
Government of Punjab, the Punjab 
State Electricity Board, and Delhi 
Administration. The proposal was 
agreed to, in principle, subject to the 
concurrence of the Government of 
Punjab and Delhi Municipal Corpora-
tion. The formal concurrence of the 
Punjab Government has since been 
received. Reply of the Delhi Munici-
pal Corporation is still awaited. 

Accident on Mandla Fort 

21. f Shr.i P. G. Deb: 
L Shrl D. C. Sharma: 

Will the Minister of Railways be 
pleased to state: 

(a) whether there was a seriOUS 
accident on the 12th December 1961 
on Mandla Fort-Nainpur section; and 

(b) if so, the total number of pee-
pie killed and injured? 

The Deputy Minister of Railwayw 
(Shri S. V. Ramaswamy): (a) Yes. 

(b) Killed-I. 
Injured 
Grievous--6. 

Minor-39. 

Strike in Lady Hardinge Hospital. 
New DeIhl 

22. Shri P. G. Deb: Will the MinisteI 
of Health be pleased to state: . 

(a) whether there was a strike in 
Lady Hardinge Hospital in December. 
1961; 

(b) if so, the reasons for the same; 
and 

(c) the action taken in the matter? 

The Minister of Health (Shri D. P. 
Karmarkar): (a) to (c). On the 
alleged ground that the agreement 
entered into between the Lady Har-
dinge Medical College and Hospital 
Employees' Union and the manage· 
ment of the institution had not been 
implemented, some members of the 
Union staged a strike from the 5th to 
the 19th December, 1961. The striklt 
was called off wlth effect from the 
morning of the 20th December, 1961, 
when an assurance was given by the 
Principal of the College that it has 
never been the policy of the manage-
ment to victimise the workers and the 
question of victimising the workers 
who returned to duty after the strike 
was called off did not arise. The 
Principal also gave an assurance that 
she would recommend to the authori-
ties concerned to consider the question 
of pay and allowances to be paid to 
the persons who went on strike with 
utmost sympathy after the workers 
had rejoined duty. It was decided 
that the period of the strike should be 
treated as leave of the kind admis-
sible. 
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Second-hand Viscounts 

%3. {Shr~ P. C. Borooah: 
Shr) D. C. Sharma: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether the Indian Airlines 
Corporation have recently acquired 
four second-hand Viscount Aircrafts; 

(b) if so, at what cost; and 

(c) from where? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir. 

(b) Rs. 141.90 lakhs including cost 
of spares etc. • 

(c) MIS. Fred Olsen of Norway. 

Modernisation of Sugar Mills 

24. Shri P. C. Borooah: Will the 
Minister of FOod and Agriculture be 
pleased to state: 

(a) whether it is a fact that the 
Development Council for the Sugar 
Industry has decided to refer the 
question of modernisation of the sugar 
mills to a committee to examine the 
matter in detail; 

(b) if so, whether the Committee 
has since been formed; and 

(c) what are the precise terms of 
reference of the cOmmittee? 

The Deputy Minister of FOOd and 
Agriculture (Shri A. M. Thomas): (a) 
and (b). Yes, Sir. 

(c) To examine the requirements of 
sugar factories for modernisation of 
their plants and estimates of expendi-
ture thereon. 

Prices of Wheat 

25. Shri P. C. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the country is expect-
ing a bumper wheat crop this year; 

(b) if so, to what extent; 

(c) whether the prices of wheat 
have of late been steadily rising; 

(d) if so, what action has been 
taken to arrest such rise in the prices; 
and 

(e) whether there has been an acute 
shortage of wheat flour in Delhi? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
and (b). It is too early yet to give any 
estimate about the size of the next 
wheat crop though the present indi-
cations are that the wheat production 
this year also will be fairly good. 

(c) and (d). There has been some 
seasonal rise in the prices of wheat 
which, however, are again showing a 
downward tendency. The Government 
have been trying to step up the dis-
tribution of wheat from Government 
stocks to arrest the rise in prices. 

(e) Some shortage of wheat flour 
had developed in Delhi for a short 
period but the supply position is 
quite satisfactory now and adequate 
quantities of flour are available in the 
market at controlled prices. 

FlOOtl Control Measures 

26. Shri P. C. Borooah: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether Government have 
drawn up a scheme for the prevention 
of flooding of the Delhi-Agra and 
Delhi-Jaipur National Highways and 
the surrounding areas; 

(b) if so, the details thereof; and 

(c) the cost of the scheme? 

The Deputy Minister of Irrigatioa 
and Power (Shri Bathl): (a) Yes. 

(b) and (c). The names of the sche-
mes and their estimated costs are as 
under 

Name of Scheme 
No. 

Estimated cost 

CRs. in laths) 

I Nuh drainage scheme 
(Nuh and Vjaina drains) 20·87 

2 Pahari Kaman drainage 
scheme 
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3 Goverdhan 
scheme 

4 Gaunchi 
scheme 

Drainage 
ISS' 

Drainage 

Kosi-Arterial Drainage} Estimates 
scheme are 

6 Sondh Drainage scheme under 
prepaIttion 

by the 
State 

Govt. 

Beas Dam Project 

27. 8hri P. C. Borooah: Will the 
Minister of Irrigation anti Power be 
pleased to state: 

(a) the number of villages which 
are to be evacuated and their land 
~uired for the implementation of 
the Beas Dam project District-wise; 

(b) at what place the inhabitants of 
these villages are proposed to be 
resettled; 

(cl whether they are proposed to 
be shifted to some place outside the 
State to which they belong; and 

(d) whether evacuation notices have 
been issued to the inhabitants of these 
villages? 

The Deputy Minister of Irrigation 
and Power (8hri Hathl): (a) Land 
and abadis of 52 villages in Kangra 
District will be submerged on the 
creation of the reservoir. 

The land of 9 villages in Hoshiarpur 
and two villages in Kangra District 
has been acquired for a Township and 
construction facilities but the village 
abadis will not be acquired. 

(bl and (c). The oustees of the Beas 
Dam areas are proposed to be resettl· 
ed on the land in the Rajasthan Canal 
Zone in Rajasthan, as the land is not 
available within the Punjab State. 

(d) So far nO evacuation notices 
have been issued to the inhabitants ot 
these villages. 

Indian Airlines Corporation 

28. 8hrl P. C. Borooah: Will the 
Minister of Transport and Communi-

cations be pleased to state: 

(a) the gain or loss that accrued to 
the Indian Air Lines Corporation duro 
ing 1961 as agatnst that which accru· 
ed during 1960; 

(b) the income on account of (i) 
passenger fares and (li) cargo charges 
during each of these years; and 

(e) the total number of passengers 
carried and tonnage of cargo carried 
in the scheduled Jlights of the Corpo-
ration during each of these years? 

The Deputy Minister 01 Civil A via· 
tion (Shri Mohiuddin): (a) to (c). The 
information for the financial year 
1960-61 and 1961-62 (revised esti· 
mates) is given below:-

I. Corporation's profit or 

I~6I 1961-62 
(revised 

esti-
mates) 

RI. Rl>. 
lakhs lakhs 

loss 4'68 10'61 
Profit Los. 

2. Income on passenger 
fares 903' 10 1062'00 

3. Income on Cargo (frei-
ght & Excess bagg-
age) 192' 31 210' 00 

4. Number of passengers 
carried on sche-
duled services . 7,58,343 848,000 

,. Cargo carried on 
scheduled services 
(Tonnes) 36,239 34,000 

Gliders 

29. Shri P. C. Borooah: Will the 
Minister of Transport and Communi· 
cations be pleased to state: 

(a) the number of prototype R.G.I. 
Gliders produced so far in the country; 

(b) the cost at which these Gliders 
were produced; and 

(c) how much of foreign exchange 
content was involved in their produc-
tion? 

The Deputy Minister of Civil Avia· 
tion (Shri Mohiuddin): (a) Two. 
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(b) As the prototype was made in 
the Technieal and Research Centre of 
the Civil Aviation Department; the 
cost of labour and overheads is not 
available separately, but the total cost 
of materials used was Rs. 7,000 ap-
proximately. 

(c) The foreign exchange expendi-
ture involved in the construction of 
each prototype was approximately 
Rs. 2.500. 

Air Crashes 

30. Shri P. C. Borooah: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the total number of aircrafts of 
the Indian Airlines Corporation and 
the Air India International that were 
involved in air crashes during 1961; 
and 

(b) the total loss involved in these 
accidents? 

The Deputy Minister of Civil Avia-
tion (Shri MOhiuddin): (a) Two air-
craft of the Indian Airlines Corpora-
tion--a Dakota and a Viscount-were 
involved in accidents during the year 
1961. No aircraft of the Air India 
International met with an accident 
during the period. 

(b) Both aircraft were damaged 
beyond economic repairs. While the 
loss in the case of the Dakota is 
estimated at Rs. 8,392, the extent of 
loss involved in the case of the Vis-
count has not yet been finally asess-
ed, but its depreciated value on 21st 
March 1961 was Rs. 33.28 lakhs. 

Fokker Friendship 

31. Shri P. C. Borooah: Will the 
Minister of Transport anll Communi-
cations be pleased to state: 

(a) the number of Fokker Friend-
ships introduced by the Airlines Cor-
poration during the year 1961 and the 
routes on which they were put; 

(b) the cost incurred thereon; 

(c) whether any more such aircraft 
are proposed to be procured this year; 
and 

(d) if so, how many? 

The Deputy Minister of Civil A via-
tion (Shri Mohiuddin): (a) The Indian 
Airlines Corporation introduced Ii 
Fokker Friendship aircraft during the 
year 1961 on the following routes:-

(i) Calcutta-Dacca. 
(ti) Calcutta-Bagdogra-Calcutta. 
(iii) Calcutta-Chittagong. 
(iv) Calcutta-Agartala. 
(v) Calcutta-Gauhati-Mohanbari 
(vi) Calcutta-Banaras-Agra-Delhi. 

(b» About Rs. 248.00 lakhs, includ-
ing cost of spares, stores etc. 

(c) and (d). The Corporation hu 
entered into an agreement for the 
purohase of 5 more Fokker Friendship 
aircraft. The delivery dates for these 
aircraft are as follows:-

November, 196~ne aircraft. 
December, 196~ne aircraft. 
January, 1963-two aircraft. 
March, 1963--one aircraft. 

Boeing 707 Jet Aircrafts 

32. Shri P. C. Borooah: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the number of Boeing 707 Jet 
aircrafts added to the fleet by the Air 
India International during 1961; 

(b) what cost was incurred there-
on; and 

(c) on what routes these aircrafts 
were put? 

The Deputy Minister of Civil. Avia-
tion (Shri Mohiuddin): (a) One. 

(b) About Rs. 4.00 crores. 

(c) With 4 Boeing 707 jet aircraft 
the following services were maintain-
ed by the Corporation during 1961. 
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(i) India I U.K. I U.S.A, 

India,! U.K.! 
U.K. U.S.A. 

per per 
week week 

January to March 5 2 
April 5 3 
May to September . 6 S 
October to Decer.1ber 6 3 

(ii) India I East Africa 
A jet service was introduced on 

this route from May 1961 replacing 
the twice weekly 1049 Super Constel-
lation service. The frequency was 
increased to 2 per week from 1st Octo-
ber 1961. 

(iii) India I Japan 

The once weekly Boeing frequency 
on this route was stepped upto two 
services a week from May 1961. 

U. S. Rice for Inllia 

33. Shri P. C. Borooah: Will the 
Minister of FOOd and Agriculture be 
pleased to state: 

(a) whether an agreement has been 
reached recently for the supply of 
U.S. rice to India; and 

(b) if so, how much rice is to be 
procured under the agreement aDd at 
what cost? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. :a'homas): (a) 
No, Sir. 

(b) Does not arise. 

I.A.C. Flights 

34. Shri P. C. Borooah: Will the 
Minister of Transport and Communi-
eations be pleased to state: 

(a) the extent to which the Indian 
Airlines Corporation aircrafts flew 
with vacant sitting accommodation on 
their scheduled flights during the year 
1961; 

(b) what loss was incurred by the 
Corporation on this account; and 

(c) what steps have been taken t. 
minimise the loss? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) The reve-
nue passenger seat factor achieved on 
the Corporation's services during 1961 
was 69.-1 per cent. 

(b) According to the revised esti-
mates for the year 1961-62, the Cor-
poration is likely to sustain loss of 
Rs. 10'91 lakhs. 

(c) The Corporation are taking all 
possible steps to increase their reve-
nue and keep their expenditure under 
control. For tlte year 1962-63, the 
Corporation have estimated that they 
would make a profit of Rs. 81'07 lakha. 

A.LL FIigb~ 

35. Shri P. C. Borooah: Will the 
Minister of Transport and Communi-
cations be pleased to sta te: 

(a) to what extent the Air India 
International aircrafts flew with 
vacant sitting acoommodation on their 
scheduled flights during the year 19111; 

(b) what loss was incurred by the 
Corporation on this account; and 

(c) what steps have been taken to 
minimise the loss? 

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) The Cor-
poration operated during April-De-
cember, 1961 with an overall average 
load factor of 43'1 per cent. on its 
Boeing jet aircraft and of 48'5 per 
cent. on its Super Constellations. 

(b) In their revised budget esti-
mates for ,the financial year 1961-62 
the Corporation have estimated a sur-
plus of Rs. 50.00 lakhs as against 
Rs. 100 lakhs indicated in the Budget 
Estimates. 

(c) The Corporation are taking all 
possible steps to increase tlJ,eir reve-
nues by intensifying their sales pro-
motion efforts. 
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Air Senioe in the North Eastera 
Region 

36. Shri P. C. Borooah: Will the 
Minister of Transport and Communi-
eatiODS be pleased to state: 

(a) whether the Fokker Friend-
Friendship Service which was dis-
continued and replaced by Dakota 
Service in the North Eastern region 
of the Indian Airlines Corporation, 
has been revised; and 

(b) if so, since when? 

The Deputy M~r Of Civil Avia-
tiOn (Shri Mohluddili): (a) and (b). 
The Indian Airlines Corporation have 
reported that with effect from the 
7th March, 1962, Fokker Friendship 
aircraft has been re-introduced on 
the Calcutta/Gauhati/Mohanbari Ser-
vice (213/214) on three days of the 
week and that effective 1-4-1962 this 
service will be operated daily by 
Friendship aircraft. 

Truck-Train Collision at Veldurti 
Station 

37. Shri P. C. BoroOah: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a lorry and a goods 
van collided a( Bcldclrti Station on 
the Dronachabm-S2cundrabad ccction 
on the 20.th January. 1962; 

(b) if so, under what circumstances; 
and 

(c) how many casualties were in-
volved in the accident? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). At about 01.40 hours on 20-1-
llHl2 while shunting operations were 
in progress at Veldurti station on 
Dronachellam-Secunderabad Metre 
Gauge section of Secunderabad divi-
sion of Central Railway, a private 
lorry loaded with iron ore collieded 
with brake-van of No. 806 Up Goods 
train. The cause is still under inves-
tigations. 

(c) Killed-3. 

Injured Griev0us-3. 

Meals to School Children 

38. Shri D. C. Sharma: Will the 
Minister of Health be pleased to refer 
to reply given to Unstarred Question 
No. 194 on the 21st November, 1961 
and state: 

(a) .the progress made by the School 
Health Committee appointed to exa-
mine the question of providing mew 
to school children, in submitting its 
report; 

(b) the recommendations made in 
the Report; and 

(c) the action taken .thereon? 

The MiniSter of Health (Sbrl 
Karmarkar): (a) The final report of 
the School Health Committee has 
since been received by Government. 

(b) A summary of the main recom-
mendations made in the Report of the 
School Health Committee is laid on 
the Table of the House. [Placed in 
Library. See No. LT-3500/621. 

(c) The recommendations of the 
Committee are under the considera-
tion of Government. 

Use o-f 623 1'>1' Co"!",,~ and IndustriaI 
Purposes in Delhi 

40. Shri D. C. Sharma: Will the 
Minister of Health be pleased to refer 
to the reply given to Starred Question 
No. 669 on the 7th December, 1961 
and state the progress made so far in 
the scheme to use Gas in place of soft 
coke or other fuel fOr cooking and in-
dustrial purposes in Delhi? 

The Minister of Health (Shri 
Kannarkar): No further progress has 
yet been made. 

Rural Agricultural University in 
Mysore 

41. Shri Agadi: Will the Minister of 
Food and Agriculture be pleased to 
reter to the reply given to Unstarred 
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Question No. 858 on the 29th Novem-
ber, 1961 and state: 

(a) whether it has come to the 
notice of Government that, Hebbal, in 
Mysore State, where the Government 
of Mysore have proposed to locate 
the Rural Agricultural University, is 
in ,the municipal corPOration limits of 
Bangalore; and 

(b) if so, whether any alternative 
sites in rural area have been sug-
gested? 

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). 
Hebbal is not within the municipal 
corPOration limits of Bangalore. 

Broad Gauge Line from PooDa 
Towards Hubli 

42. Shri Agadi: Will the MiItiBter of 
Railways be pleased to ~state: 

(a) whether it is a fact that the 
Broad Gauge Line from Poona to-
wards Hubli on Southern Railway is 
proposed to be extended up to Miraj 
only; 

-{b) if so, the reasons for not ex-
tending the line up to Guntakal via 
Hubli; 

(c) whether any preliminary inves-
tigation and Engineering Survey are 
in progress; and 

(d) if so, ,to what extent from 
Poona towards Hubli is desired to be 
surveyed? 

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) and 
(b). Proposals for conversion of the 
metre gauge line from Poona to Miraj 
into broad gauge, and doubling of the 
Guntakal-Haspet rrietre gauge section 
by provision of broad gauge line are 
under consideration. Conversion into 
broad gauge or doubling by Broad 
gauge of the Miraj-Londa-Hubli-Hos-
pet metre gauge section is not requir-
ed for handling the traffic anticipated 
On these sections. 

(c) and (d). Reconnaissance Engi-
neering and Traffic Surveys for the 
conversion of Poona-Miraj metre 

gauge section into broad gauge has 
already been carried out. Prelimi-
nary investigation and Engineering 
Survey for doubling of the Guntakal-
Hospet metre gauge section by a 
broad gauge~ line is in progress. 

Post-Graduate Course in Medical 
CoUeges 

43. Shri Agadi: Will the Minister of 
Health be pleased to state: 

(a) the names of the Medical Col-
leges where Post-Graduate CourSe in 
medicine and surgery is introduced 
by the Senate and .A!:ad.emic Council 
in accordance with the recommenda-
tions of the Bhatia Committee; and 

(b) whether it is a fact that the 
Post-Graduate course is started in 
Bangalore Medical College instead of 
Mysore Medical College as selected by 
the Senate and Academic Council 
violating the principle laid down by 
the Indian Medical Council that no 
medical college can introduce such 
course unless it has trained not less 
than ten batches of Medical gradu-
ates? 

The Minister of Health (Shri 
Karmarkar): (a) and (b). The in-
formation is being collected and will 
be laid on the Table of the Sabha in 
due course. 

Nanjungud-Chamarajnagar Metre 
Gauge Line 

44. Shri Agadi: Will the Minister of 
Railways be pleased ,to refer to the 
reply given to Unstarred Question 
No. 528 on the 25th November, 1961 
and state: 

(a) whether the Government of 
Mysore have furnished the purchase 
price of the Nanjungud-Chamaraj-
nagar Metre Gauge line on the 
Southern Railway and the taking 
over of this line by the Union Gov-
ernment has been finalised; and 

(b) if so, the details of the price 
and when it is likely to be taken 
over? 
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The Deputy Minister of Railways 
iShrl S. V. Ramaswamy): (a) No Sir. 

(b) Does not arise. 

Diva-Panvel-Uran APia Broad 
Gauge Line 

45. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 716 on the nth August, 
1961 and state: 

(a) whether the work of construc-
tion Of the 69.92 Kilometre-long Diva-
Panvel-Uran Apta broad-gauge rail 

_ line has been tLken in hand; 

(b) if so, how long it is estimated 
to take to complete the work; and 

(c) what is the cost of the scheme? 

TIle Deputy Minister 01 BallwaJS 
-(Shri S. V. a-swamy): (a) Yes. 

(b) By December, 1964. 

(c) The cost of the scheme is esti-
mated at Rs. 3.94 crores. 

BikaDer-BaaUJll&Dlllrh Direct 
Telephoae Link 

tG. Shri KarDi SiD&'hji: Will the 
Minister of TraDsport and Communi-
eations be pleased to state: 

(a) whether Govermrient are aware 
of the hardship being caused to the 
public owing to Bikaner being linked 
by telephone -and teleJrl'llPh with 
Hanumangarh through Delhi and 

-Bhatinda, a very circuitous circuit 
and the very frequent break-downs 
which occur over this circuit; 

(b) whether Government have, in 
_ consequence, CilllSidered ;the feasi-
bility of other alternative proposals 
specially that of providing direct link 
between Bikaner and Hanumangarh, 
which would also link up the inter-
mediate stations like Lunkaransar and 
Pilibangan; and 

(c) if so, the steps taken in the 
matter and by when the proposals are 
likely to be implemented? 

The Minister of Tnmsport and Com-
munications (Dr. P. Subbarayan): (a) 
Hanumangarh is connected- to Bikaner 
via Shriganganagar and not via Delhi 
and Bhatinda. There is at present no 
direct telegraph link between Bikaner 
and Hanumangarh and telegrams are 
routed via Bhatinda. 

(b) and (c). The feasibili.ty of 
providing a direct telegraph link bet-
ween Bikaner and Hanumangarh is 
under examination. 

Telegraph OfIlee at BikaDer 

47. Shri Kami SinDgbjl Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether Government are aware 
of the great hardships caused to the 
public, specially at night, in seDding 
,telegrams and booking P.C.O. calls in 
Bikaner City owing to the Depart.. 
mental Telegraph Office being Dot 
centrally situated; and 

(b) if so, the steps beina: taken or 
proposed to be taken to remove the 
same? 

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a) 
and (b). Bikaner Depar.tmental Tele-
graph Office is situated near the main 
King Edward Memorial Road in the 
area where other public offices, such 
as Collector's office, Courts etc.. are 
also situated. The Head Post Office 
building is about two furlongs from 
the Telegraph Office. A more central 
situation for the office is not possible 
on account of non-availability of land 
Or buildings at reasonable cost. It 
is understood that Bikaner City is 
expanding towards the side in which 
the Telegraph Office is situated. 
There are five other combined offices 
uniformally distributed throughout 
the city ,to cater to the needs of pub-
lic during day time. Phonogram 
facility is also available. 

It has not been possible to IDeate 
the telegraph office more centrally at 
present. 
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Fradulent Railway Parcel Receipts 

48. Shri Agadi: Will the Minister of 
Railways be pleased to state: 

(a) whether it is a fact that recent-
ly a gang operating in Railway 
Parcel Receipt fraud cases at Vijaya-
wada. Southern Railway has been dis-
covered; 

(b) if so, how many fradulent Rail-
way Parcel receipts have come to the 
notice of the railway authorities: 

(c) the amounts involved therein; 
anll 

(d) the action taken by the authori-
ties, with results thereof? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes. 

(b) Two 

(c) Rs. 9.000. 

(d, Three members of the gang 
were arrested on 22-2-1962 a·t Kham-
mameth. Central Railway, by the 
Railway Protection Force of Southern 
Railway, with the assistance of the 
local police. A case has been regis-
tered by the Khammameth Town 
Police in their Station C. R. Nos. 49 
to 51 uncler Sec. 54 and 550 Cr. P.C. 
Investigations are in progress. 

Punjab HIII Roads 

49. Shri Hem Raj: Will the Minis-
ter of Transport aDd Communications 
be pleased to state: 

(8) the amount that has been allo-
cated by the Centre to the Punjab 
Government for the construction of 
lOanS in the Punj ab Hills during the 
year H161-62 so far, and the amount 
proposed to be given during the year 
1962-63; and 

(b) the amount that has been given 
from the Central Road Fund for this 
purpose? 

The Minister of state in the Minis-
try of TranspOrt and Communications 
(3hri Raj Bahadur): (a) and (b). 
The following amounts have been 

allocated for the construction of roads 
h t.he Punjab during the years 1961-
r2 :md 1002-63: 

1961-62 1962-63 
Revi,ed Estimates Budget Estimates 

(Rupees in lakh,) 
I. State roads 

of intel~tate 
of economic 
importance . 9·00 12·50 

2. Central Road 
Fund works 22.60 18·50 

The allocations to cover the expendi-
Lure on the categories of road worD 
mentioned above.are made as a lump 
sum for the whole State. 1'hereiore, 
l!~arate figures in respect of ,the 
,'')arl, in the Punjab Hills are not 
cradily available. The information is 
oping collected from the State Gov-
.. rnment and will be laid on the Table 
of the Sabha. 

No allocation has been made for 
the construction of National High-
ways in the Punjab Hills during the 
years 1961-62 and 1962-63. 

Roads in Himachal Pradesh 

50. Sbd Hem Raj: Will ,the Minis-
ter of TranspOrt antI Communications 
t>P pleased to state the amount that 
was allocated to the Himachal Pra-
desh for the construction of roads in 
]91)1-62 so far and proposed to be 
kllocated in 1962-63? 

The Minister of state in the Minis-
try of TranspOrt and CommunicatiOlU 
(Shri Raj Bahadur): The following 
provisions have been made for r~ad 
works in Himachal Pradesh durIng 
'961-62 and 1002-63: 

(.) National Highways. 
(i.) Roads other than 

National Highways 
(Capital) 

(iii) Roads other than 
National Highways 
(Revenue) . 

(it!) Central Road Fu nd 

Revised Budget 
Estimate Estimate 

1961-62 1962-63 

(Rs. in Lakhs) 
38'90 IS' 61 
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Technical Per!lODJlel in Alriculture in 
Tripura 

51. Shri Banphi Tbakar: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether there is a shortage of 
technical personnel in Agriculture 
Sector in' Tripura; and 

(b) if so, the number of such per-
s(lnnel required for the implemen.ta-
tion of the Third Five Year Plan as 
far as development of Agriculture in 
Tripura is concerned? 

The Deputy Minister of Agriculture 
(Shri M. V. Krislmappa): (a) and (b). 
The required information is being col-
lected and will be placea'on the Table 
of the Sabha as soon as available. 

T.B. &lid Caooer Hospital at Chandpar 
, (Orissa) 

52. Dr. Samantsinhar: Will the 
Minister of Health be pleased to state: 

(a) how much grant was given to 
the Orissa T.B. aDd Canc~r Hospital 
at Chandpur in 1957-58; 

(b) how much of this amount has 
been spent for the benefit of the 
Cancer patients in that hospital; and 

(c) ·the total number of Cancer 
patients treated in the said Hospital 
uptill now? 

The Minister of Health (Shri 
Karmarkar): (a) A grant of Rs. 11akh 
was paid to the Orissa T.B. and 
Cancer Hospitals Fund, Cuttack, 
OriSsa during 1957-58 by the Govern-
ment of India, 

(b) The grant was given for pur-
chasing equipment for Thoracic Sur-
gery, X-ray, Automatic Laundry etc., 
and for additional construction. It 
was utilised for the purpose for which 
it was given. 

(c) The information is not readily 
available. 

Primary Health Centres 

53. Dr. Samantsinhar: Will the 
Minister of Health be pleased to state: 

Ca) the number of primary health 
centres and sub-centres established 
and hospital beds provided in each 
State and Union Territories by the 
end of SeCond Plan period and the 
number of short-fall in each item 
separately; 

(b) the reasons for the short-fall; 
(c) whether there is any proposal 

before Government ,to help the States 
in this regard; and 

(d) if so, the details thereof? 

The Minister of Health (Shrl 
Karmarkar): (a) and (b). The num-
ber of Primary Health Centres and 
sub-centres established and hospital-
beds provided in each State and Union 
Territory upto the end of the Second 
Five Year Plan and ,the short-fall in 
each case, where available, is as given 
in the statement laid on the Table of 
the House. [See Appendix I, annex-
ure No.9]. 

lAC. Employee for Lok Babha Seat 
54. Shri C. K. Bhattacharya: Will 

the Minister of Transport &lid Com-
munications be pleased to refer to the 
reply given to Starred Question 
No. 543 on the 4th December. 1961 and 
state: 

(a) whether traffic officer of the 
Indian Airlines Corporation contested 
for Lok Sabha in the last general 
election; 

(b) whether he had submitted his 
resignation, and if so, on what date; 

(c) whether his resignation had been 
accepted and if so, on what date; 

Cd) on what date he was given per-
mission to stand and on what date 
was it revoked; and 

(e) whether he has claimed for 
damages or election' expenses for such 
revocation? 

The Deputy Minister of Civil Avia-
tion (Shrl Mohiuddin): (a) The Cor-
poration have reported that according 
to press reports, a traffic officer of the 
Indian Airlines Corporation, Calcutta, 
contested for an assembly seat in 
West Benl1al. 
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(b) Yes, Sir, on 12-1-1962. 

(~) Yes, iSr, with effect from 15-1-
1962. 

(d) Permission was given on the 
5th May, 1961. Subsequently, on re-
consideration, he was asked on 23-11-
J 961 either ,to resign from the service 
of the Indian Airlines Corporation or 
to give up his proposal to stand for 
election. 

(e) No, Sir. 

11.55 hrs. 

RE: CALLING ATTENTION TO 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

Mr. Speaker: There is a Calling 
Attention Notice in the name of Shri 
Braj Raj Singh-I find he is absent. 

11.55~ hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER MERCHANT SmP-
PING ACT, AND STATEMENT CORREC-
TING ANSWER TO STARRED QUE:-
TION No. 104. 

The Minister of State in tlIe ;\Ilnis-
try of Transport aDd Communications 
(Shri Raj Bahadur): I beg to lay on 
the Table--

(i) a copy each of the following 
Rules under sub-section (3) of section 
458 of the Merchant Shipping Act, 
1958:-

(a) The Merchant Shipping (Cer-
ficates of Competency) Rules, 
1961 published in Notification 
No. G.S.R. 1510, dated the 23rd 
December, 1961. [Placed in 
Library. See No. LT-3495J62l. 

(b) The Shipping Development 
Fund Committee (General) 
Amendment Rules, 1962 pub-
shed in Notification No. G.S.R. 
167 dated the 10th February, 
1962. 

(c) The Shipping Development 
Fund Committee (General) 

Second amendment Rules, 1962 
published in Notification No. 
G.S.R. 209 dated the 17th 
February, 1962. 

[Placed in Library. See No. LT-
3496,'62l. 

(ii) a Statement correcting lhe 
reply given On the 8th August, 1961 
to Starred Question No. 104 by Shri 
Indraj it Gupta regarding Joint Stea-
mer Companies. [Placed in Library. 
See No. LT-3497/62l. 

NOTIFICATIONS UNDER EsSENTIAL COM-
MODITIES ACT, 1955. 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): I 
beg to lay on the Table a copy each of 
the following Notifications under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955:-

(i) The Rice (Madhya Pradesh) 
Price Control (Sixth Amend-
ment) Order, 1961 published 
in Nbtification No. G.S.R. 1461 
dated the 9th December, 1961. 

(ii) The Rice (Punjab) Second 
Price Control (Thirteenth 
Amendment) Order, 1961 pub-
lished in Notification No. 
G.S.R. 1462 dated the 9th 
December, 1961. 

(iii) The Tripura Foodgrains 
Movement Control (No.2) 
Third Amendment Order, 1961 
published in Notification No. 
G.S.R. 34 dated the 6th Jan-
uary, 1962. 

(iv) The Rice (Madhya Pradesh) 
Price Control (Amendment) 
Order, 1962 published in Noti-
fication No. G.S.R. 70 dated the 
11th January, 1962. 

(v) Notification No. G.S.R. 9~ 

dated the 17th January, 1962. 

(vi) Notification No. G.S.R. 122 
dated the 23rd January, 1962. 

(vii) The Rice (Madhya Pradesh) 
Price Control (Second Amend-
ment) Order, 1962, published 



277 Registration oj Members MARCH 14, 1962 
I 

Business Advisory 
Committee 

[Shri A. M. Thomas]. 
in Notification No. G.S.R. 153 
dated the 31st January, 1962. 

(viii) The Rice (Punjab) Second 
Price Control (Amendment) 
Order, 1%2 published in 
Notification No. G.S.R. 154 
dated the 31st January, 1962. 

(ix) The Bombay Rice (Export 
Control) Amendment Order, 
1962 published in Notification 
No. G.S.R. 244 dated the 24th 
February, 1962. 

[Placed in Library. See No. LT-
3498iil2]. 

Shri Bern Barua (Gauhati): We 
should adjourn for five minutes 
because this is a historic occasion for 
us. FOT the first time, we have been 
able to spare time during the Question 
Hour, and we have made history in 
that respect. Therefore, I would sug-
gest that the House may adj'ourn for 
five min utes. 

Mr, Speaker: Then that history 
would be spoiled. Will it not be? 

11.56-}. hrs, 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

NINETY-SECOND REPORT 

Sardar Bukam Sin~h (Bhatinda): 
beg to present the Ninety-second Re-
port of the Committee on Private 
Members' Bills and Resolutions. 

11.56f hrs. 

RES'lGNATION OF MEMBERS 

Mr. Speaker: I have to inform the 
House that the following two Members 
have resigned theiT seats in Lok 
Sabha:-

( 1) Shri Dippala Suri Dora with 
effect from the 8th March 
1962, and 

(2) Shri Chandikeshwar Shraran 
Singh Ju Deo with effect from 
the 14th March 1962. 

11.57 hrs. 

STATEMENT RE. STRIKE IN 
HEAVY ELECTRICALS UMITED 

The Minister of Industry (Sbri 
Manubhai Shah): I have to make a 
statement regarding the strike of 
workers of the Heavy Electricals 
Limited, Bhopal. But with your per-
mission, I would like to lay it on the 
Table as it is about 7 pages. 

Mr. Speaker: Yes. 

Shri Manubhai Shah: I beg to lay 
on the Table a statement regarding the 
strike 'of workers of the Heavy E!ectri-
cals Limited, Bhopal. [Placed in 
Library. See No. LT-3490/62]. 

11:511 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

BUSINESS ADVISORY COMMITTEE 
SIXTY-EIGHTH REPORT 

The Minister of PuliamentaT7 
Alrairs (Shri Satya Narayan Sinha): 
I ,beg to move: 

"That this House agrees with 
the Sixty-eighth Report of the 
Business Advisory Committee pre-
sented to the House on the 13th 
March 1962". 

ltIr. Deputy-Speaker: Motion moved: 

"That this House agrees with the 
Sixty-eighth Report of the Busi-
ness Advisory Committee pre-
sented to the HOuse on the 13th 
March 1962". 

Shri Frank Anthony (Nominated-
Anglo-Indians): I want to suggest 
that you may be pleased to give us a 
a little extra time for the discussion 
on the Goa Bill. 
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Mr. Deputy-Speaker: It is for the 
House to decide. 

Shri Frank Anthony: I feel that it 
is not just a formal piece of legisla-
tion, but is a matter on which during 
the consideration stage we would like 
to say something on the broader as-
pects. It is a matter which affects the 
country deeply, emotionally, and I 
think some of us would like to say 
something at that stage. 

Mr. Deputy-Speaker: What is the 
time that the hon. Member suggests? 
An hour more? 

Shri Frank Anthony: If ~he 'House 
decides, yes. 

Shri Satya Narayan Sinha: Does 
the hon. Member refer to the Consti-
tution Amendment Bill or the second 
Bill? 

Shri Frank Anthony: I am sugges-
ting that the time for the considera-
tion stage should be extended. 

Shri Satya Narayan Sinha: Which 
Bill is he referring to? 

Shri Frank Anthony: The Bill relat-
ing to Goa, Daman and Diu. 

Shri Satya Narayan Sinha: There 
are two Bills. 

Shri Frank Anthony: It does not 
matter which, as long as we have an 
opportunity to say something during 
the consideration stage. I would 
prefer it during the consideration of 
the Bill itself. 

Shri Satya Narayan Sinha: There 
are two Bills. 

Mr. Deputy-Speaker: He desires 
that Members may have an opportuni-
ty to express their opinions about the 
action Government have taken in 
taking over Goa, Daman and Diu, 
and he feels that the two hours given 
for the Constitution Amendment Bill 
might not be adequate for that. 

12.26 hrs. 

Shri Satya Narayan Sinha: You are 
aware that the other day in the Busi-
ness Advisory Committee, for the first 
Bill, one hour was allotted. With 
regaTd to the second Bill, of 
course, we had alloted one hour and 
the Members present there said that 
the time shOUld be increased to two 
hours, and I agreed. That is the un-
animous decision of the Business 
Advisory Committee. 

Shri Frank Anthony: It does not 
matter. U what I suggest meets with 
the approval of the House .... 

Mr. Deputy-Speaker: There is onE!' 
hour with the Chair. If the neces-
sity arises and there are many Mem-
bers who want to participate, perhaps-
the Chair might exercise the discre-
tion. Therefore, the report might be 
adopted. 

Shri Barish Chandra Mathur (PaU): 
I find in the List of Business we have 
got only these two items today, and 
we have got five hours from now to 
5 0' Clock. Even otherwise, the House 
will have to adjourn at 3 0' Clock. 
So, I think there will be no objection 
if the time is extended. We have 
got only two items for these two 
Bills to be considered, and both the 
Bills put together will take us three 
hours according to the Business 
Advisory Committee, and we will 
have to adjourn at 3 0' Ctock. 

Mr. Deputy-Speaker: Three hours 
are to be taken on these two Bills 
and ,by 3 0' Clock we are adjourning 
because of the presentation of the 
Budget. 

Shri Barish Chandra Mathur: SO;. 
instead of adjourning at. 3 0' Clock, 
the House could sit for another half 
hour or one hour. 

Mr. Deputy-Speaker: There should' 
be no objection to the House approv-
ing this proposal that is before the 
House, and we will see. If we want 
to spend another 10 or 15 minutes~ 

we can do that. 
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[Mr. Deputy-Speaker] 
The question is: 

"That this House agrees with 
the Sixty-eighth Report of the 
Business Advisory Committee 
presented to the House on the 
13th March, 1962." 

The motion was adopted. 

Shri Satya Narayan Sinha: May I 
request you to announce the time of 
voting so far as the first Bill is con-
cerned, because there is a special 
voting? 

Mr. Deputy-Speaker: One hour we 
have allotted to this. 

Shri Satya Narayan Sinha: The 
Speaker had agreed that at 12:50 we 
should start the voting so that the 
whole thing might be over by 1 '05 Or 
1'10. 

Mr. Deputy-Speaker: Ten minutes 
to One, is that all right? Yes. In one 
hour we have to finish and the voting 
will begin at 12'50. 

12'02 hrs. 

CONSTITUTION (TWELFTH 
AMENDMENT) BILL 

The Prime Minist'~ and Minister 
~f External Affair. (Shri Jawaharlal 
Nehru): Mr. Deputy-Speaker, Sir, I 
beg to move: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

This Bill, as the House well knows, 
relates to Goa, Daman and Diu, and 
it is a very short Bill, a simple Bill, 
and I take it, a completely non-con-
troversial Bill. 

Although it is short and simple, it 
is a Bill of considerable importance, 
and in placing this before this House, 
the whole history of 400-451, to be 
accurate--years comes up before me, 
and I suppose before many Members 
of this House, the whole history which 
started when Vasco da Gama landed 

I 
in India in 1498, I think. Subsequently, 
the fierce inquisition that took place 
there and subsequently so many other 
things that have happened in Goa 
during these years-I am not going to 
take up the time of the House in 
regard to that, but the House will 
remember that repeatedly during 
these 450 years there have been 
revol ts against Portuguese rule in 
Goa, suppressed in a rather bloody 
manner. This rule came in later when 
the Moghul Empire was gradually 
disintegrating and there was 
no strong central authority in 
India to take steps against any 
foreign incursion. Later, the British 
came here and occupied India. a very 
large part of India. That process it-
self was a fairly lengthy one, and 
the Portuguese remained in India, 
parts of ;India, under the cover of 
British rule, because the British 
authorities thought it fit to allow them 
to remain. They did not remain there 
because of their own strength but 
under the shadow of British rule they 
remained there. 

12.07 hrs. 

[MR. SPEAKER in the Chair] 

When we long, long ago started our 
movement for independ!'.nce, obvious-
ly we thought that independence 
meant the independence of the whole 
of India, including the enclaves that 
were possessed at that time by the 
French and the Portuguese, but the 
enclaves were so ,mall that our main 
movement for independence was 
directed against British rule, and we 
took it for granted that when British 
rule ceased in India, the other en-
claves would also be freed. We never 
thought that there would be any 
difficulty about t.hat. And so, when 
Independence came, our thoughts went 
to these enclaves, I<'rench and Portu-
guese. 

We had repeated discussions with 
the French, and it tonk a few years to 
settle this question with them. There 
were discussions b3sed on our own 
Constitution, legal matters and the 
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rest, but there were discussion.. as 
between two different countries. 
Ultimately they agreed and the physi-
cal possession of the French territories 
in lndia was made over to the Union 
Government. 

I said just now that there were 
discussions as between two Govern-
ments. We agreed with something, 
we did not a!;Tee with something, we 
discussed them. With the Portu-
guese we tried to do the same thing. 
We appointed a special Minister in 
Lisbon to discuss these matters and 
sent them a note, hut they refused to 
take the note. Subsequently we made 
various attempts t.o raise this ques-
tion before them and they did not 
even discuss the qu.,stion. Ultimately 
we had to withdraw our Minister in 
Lisbon. 

That had been thE' situation for the 
last so many years. But in India 
there was naturally very great frus-
tration and disappointment at this, 
what shall I say, difficulty of moving 
onwards in regard to Goa. In Goa it-
self there was trouble, and though 
there had been numerous revolts 
against the Portuguese Government in 
the past, there was no such revolt now 
because conditions were different and 
people in lndia and in Goa naturally 
thought 'in terms of some kind of 
non-violent or peaceful approach, ac-
ulstomed as they .,.,ere to our own 
methods in achieving our indepen-
d.enre. This was attempted unofficial-
ly by large numbers of people, and 
this was suppressed in a very cruel 
manner by the Portuguese, and many 
people were killed. Now. this went 
on, and all of us in India felt that 
our independence was not complete 
till Goa was freP.. 

Now, during this period, that is, 
since the independence of India, the 
Portuguese decided to declare that 
Goa was one of the overseas 
provinces of Portugal, that Goa was 
Portugal in fact, which was an ex-
traordinary proposition, and certain-
ly we could not accept it, nor could 
anyone else, although, unfortunatE'ly, 
in the course of the last few years, 
1849(Ai)LSD-3. 

some countries did gIve some approval 
to that position. Now, at any rate, 
that is absolutely clear because the 
United Nations last year declared 
that Goa was a colony, which it was. 

Then came recent events, and among 
the recent events were not only those 
that happened in Goa, but also what 
was happening in. other Portuguese 
colonies like Angola. Alt'lough An-
gola has nothing to do with India, 
a great deal of fee:lng was ;oused in 
lndia-and it still exi,15 - about 
Angola; first of all. abuut col,mia,ism 
in general and, se~·mdly, irore 
especially, about A'A'Jh and the way 
the Portuguese were suppressing that 
movement in an ext'-Jo~di"'lIrily ern!:l 
manner. 

I mention all this--illt~ough it has 
nothing to do with Goa·-because it 
did affect people's minds in lndia 
very much-all our minds. 

Then, about 7 mmths back, I ven-
tured to state tn this House, r think, 
that we could not rala out any other 
measures, any sterner mea;;ures, even 
military measures in regard to Goa. 
[ gave them not:c(,; I gave them and 
other countries notice. And even so, 
a. I stated then, we hoped to settle 
this matter pea-:efully. 

There is another unfortunate as-
pect of this questio'l which encourag-
ed Portugal to hold on to GOll and 
to refuse to talk to us even. That 
was the active or paosive approval by 
certain powers, 'lilies of Portug'il, to 
the then ex'isting position in Goa. I 
feel-I cannot say I feel sure-it 
might have been eas:er to settle this 
peacefully if those ether powers had 
exerted their eIJo=ts to this end. 

Ultimately, and rather suidenl:", if 
[ may say so, although our minds had 
been prepared for all this, our hands 
were forced by wh'it to~k place L'l 
and just outside Goa. Ther~ was, the 
fiouse will rememher, seme .'i~ing on 
Indian shipping carrying on in the 
normal way, ~ot ente~ing Goa, and 
some actual in-curslon.s from outside, 
the Goanese territory, into India pro-
per. That made it difficult for us not 
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[Shri Jawaharlal Nehru] 
to take any steps to prevent this kind 
of thlng happening. And, we, there-
after, took steps and sent some mili-
tary forces there. The fact 1s that 
these military forces functioned- ·they 
hardly functioned in a military man-
ner there---and within a few hours-
it may be called 24 hours or 36 hours; 
it depends upon the measure of time 
-the whole thing was oyer. We 
could not have done so if ~here had 
been any real rasistance; it could 'lot 
have been done so if the people of 
Goa themselves were opposed to it. 
In fact, the people of Goa welcomed 
the Indian forreJ to come there. 

Ever since we took possession of 
Goa, it was our o.dvice-we consulted 
our legal advisers-that under article 
1 of the Constitutio.'l Goa became part 
of the Indian Union and all that was 
necessary for us wa, to declarl?, in 
Schedule I, I think, that Goa is part 
of the Union. It wac, decided to do so 
by making Goa one of the Uni()n 
Territories. I think that js the right 
thing because wit:hin that Union 
territory any amount of economy or 
self-government can be given. It 
does not come in the way of auto-
nomy. 

There has been, recently, a pro-
posal that Goa should be a separate 
State, in the normal sense iliat States 
are. We have been unable to agree 
to that. But, quite apart from that 
fact, it would be quite impossible to 
constitute it as a State at the present 
moment because thlngs are not whol-
ly settled. We would reqUire all 
kinds of State apparatus there. At 
present there is military governor-
ship functioning with the civil laws 
to help it. And, the second Bill that 
I hope to place before this House a 
little later refers to our accepting the 
legal system there, not changing the 
laws except what we want 1.0. \Ve 
feel that this is the simpiest way of 
ehangmg the Con~titu[lOn and giving 
a certain authority and permanence to 
what has happened. 

The Bill, as placed belore the House, 
is a very very simple Bill. It simply 

says that in Schedule I, Goa, Diu and 
Daman be added to the other places 
there. That is all. 

That gives us plenty of opportunity 
to think and put before this House, 
ultimately, the exact measure, to be 
taken within Goa to grani it an auto-
nomous position. We have made it 
clear that we want Goa to maintain 
its separate identity, separatl? indi-
viduality, call it what you will, be-
cause in the COllrse of more than 400 
years Goa has had a separate identity 
and the course of history had impart-
c-d it some. We have no intention of 
changing that or suppressing that 
identity. In fact, some people have 
advised us to make another change in 
the Constitution and to recognise the 
Konkani language as one of the offi-
cial languages of India. 

There are many languages in India 
which we recognise for purposes 01 
administration, educat!o:l etc. which 
are not mentioned in the Schedule 
about languages attacherl to the Con-
stitution. But, in any event, I want 
to make it clear that we want to give 
full place to the K~nkani language in 
Goa and not to ignore it or to sup-
press it in any way. That is the main 
language of Goa. Maybe, there are 
very few ·persons who know the 
Portuguese language, a number of 
people know Marathi and a smaller 
number, probab~y, know Kannaia. 
But Konkani is the pr'incipal language 
and we propose to give it full reco-
gnition in that matter. 

So, the position is that this prin-
ciple will apply to Goa and Daman 
and Diu-Daman and Diu are slightly 
different. But, 'Jroad)y this pr'incip1e 
will apply to them; they will be 
Union territories and they will have 
a good deal of aut'lnomy; their indi-
viduality, their language and their 
customs etc. will t'e completely pre-
served. 

Therefore, I place this Bill before 
this House. Although. as I saId, it iA 
a small Bill, a simple one, it dops 
mean the end of an epoch and the 
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beginning of mother for GO'l and 
for India. Therelore, to some extent, 
this Bill has something of history 
attached to it and I feel that for this 
House, which has thought so much 
and thought ~o much passionately 
about Goa in these many years, It i:; 
a matter of gre'lt satisfaction that this 
question has bee<l settjed; this 
anachronism, can I call it of history, 
has been removed and the ;ndepen-
dence of India has become complete. 

I feel proud to be able to place this 
matter before tm3 House and I must 
say the House wHl app!'eciatp. that 
this simple Bill ends a part of his-
tory which is not pleasant for us tu 
remember and starts a n"w historical 
epoch in :India. 

I beg to move. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

One hour h .. ls be~n allottpd for all 
the stages of this Bill. It is quite a 
simple Bill. I will allow the leade!'s 
of groups to speak; and I shall call 
upon the hon. Prime Minister to reply 
at about 10 minutes to I, so that we 
may dispose of the Bill ....... . 

Sardar Hukam SinI'h (Bhatinda): 
We had fixed 12:50 p.m. £oJr voting. 

Mr. Speaker: The speciai majority 
and other things have to be gone 
through, whicn will take some time. 
We shall finish it by one 0 ·clock. 

Sbri H. N. Mukerjee (Calcutta--
Central): Mr. Speaker, Sir, we wel-
come the ConSl itution (Twelfth 
Amendment) 3i:l which the Prime 
Minister has now put f·Jrward because 
the whole countu rejoices that Goa, 
long suffering Goa, has at last been 
liberated. The last colonia! pimples 
on India's fair face have been elimi-
nated bv the short and swift and al-
most intirely bloodless campaign 
which has been conducted by our 
forces. The European free booters 

who were the first to arrive on Indian 
soil and are now the last to leave-
the Portuguese imperialists--are no 
longer to soil our country. 0ur pres-
tige has risen in Asia and Africa and 
wherever colonialism is regarded to 
be the pest that it is, and all India, 
over this operatic>ll, has felt a new 
glow of consolidation. 

I feel like saying that it is good, 
that the Prime Minister succeeded in 
brushing aside cert'lln obstacles which 
were put in his way. I cannot help 
remembering that as late 83 late 
October, one of his senior colleaguE'S 
in the Ministry, the Finance 1.1ir.ister, 
had said something in the Delhi 
Seminar on Portugues~ colonialism 
which suggested that there m:ght 110t 
be any operation against Goa. Hypo-
critical and mischievous talks have 
taken place in regard to India's peace-
ful and non-violen~ approaches being 
in danger by the operation against 
Goa, and all ki'ids of things have been 
said in certain quarters ahout the 
Prime Minister s!>()i!in~ his own inlage 
before the peo:>le'~ of th" world. But 
we know that all tbat is abracadabra 
and our countr;' has applauded the 
action wI-Jch has led to the lib(!ratirm 
of Goa. 

While Indian opinion as well as 
opinion in Afro-Asian countries has 
rejoiced over the liberation of Goa 
and while countries iike the Soviet 
Union and the Peop!e's Republic of 
China have gi.'len their support to 
Indian action, there has been (:on-
stemation and bitt",r critici;m in what 
is euphemist:cally caEed the flee 
world, notably the United States of 
America and Britain I say this be-
cause it will not be easy to forget the 
sanctimonious sermOlE whic!1 were 
delivered by Mr. Adlai Stevenson in 
the United Nations. It will not be 
easy to forget the United State's etrort 
to get the Security Council to stop 
India liberating p part of Ollr o ..... n 
territory. It Vi:l~ seen also i'l the 
United Nations as to who were our 
friends and who were our enemies 
when the Sovi?t vet" thwarted the 
Anglo-American move in support of 
their faithful ally, POrtugal. So, 
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[Shri H. N. Mukerjee] 
whether at th~ United Nati'lns <.or in 
speeches made ia Ir.Jia by accredited 
United States emissaries like Profes-
sor Schlesinger, pillorying of India 
and of the Prim~ Mmis\cr, "in p,;.rti-
cular, has gon~ on systemaFcal1y. and 
in the North Bomb,'y elcdion, thto 
anti-Nehru elements shamelessly took 
up the cry. H1We\"!f. in spite of th!! 
aog barking, ;he caravan bas hf.lppily 
gone on, and P?Ct"(;llCSe coloninlism 
IS today a thing of the, ba,j old past 
in our country. 

I do not wish to sound anything like 
a discordant note but I would like the 
Prime Minister to take note of the fact 
that very responsible people like those 
who conduct the internationally well-
known journal, the Economic Weekly 
of Bombay, have pointed out how, 
when Goa was liberated, the Indian 
embassy people got cold feet and the 
propaganda material put out by the 
Indian embassy was very late in com-
ing and was very inadequate. 

In the annual number of the Econo-
mic Weekly which came out in Febru-
ary, 1962, there is a special article 
under the caption, "The Indian Em-
bassy gets cold feet." I wish to tell the 
Prime Minister very humbly that many 
of the representatives of this country 
who are abroad do not understand the 
spiritual pre-suppositions of the Indian 
struggle for freedom, and that is why 
they do not come forward in time and 
adequately to justify India's action and 
that is why I am very unhappy to haVe 
to say this: even our ambassador in 
Washington did not come out in time 
strClllgIy enough with that kind of 
statement which would have put OUr 
case in such a light that people outside 
who make the profession of being hos-
tile to us would not have got an advan-
tage over this question of Goa, 

I do not wish to refer in detail to 
this particular article in the Economic 
Weekly, but I do think it is a very im-
portant matter to which the attention 
of the Prime Minister has got to be 
drawn. We are very happy that at 

long last Portugal has been pushed out 
of our country and we do desire that 
democracy is maxunised in these ex-
Portuguese territories and that is why 
I say that when the next Bill comes up 
for discussion, we shall have to point 
out how we feel that there are some 
lacunae in the Government action-
that merely to declare Goa, Daman and 
Diu to be centrally administered Union 
territories and to provide those little 
things which have been mentioned in 
the Bill that is coming up next, is not 
enough, We would like the maximisa_ 
tiOln of democratic processes in Goa. It 
is a good thing and we all agree that 
the identity of Goa, in so far as it did 
develop a certain cultural entity, will 
be preserved and ought to be develop-
ed, but, at the same time, the desire of 
th people of Goa, Daman and Diu,-
the real and genuine participation: in 
the democratic processes envisaged in 
the Constitution,-ought to be satisfied. 

So, when the next Bin comes before 
us, I shall have a greater opportunity 
to go into the details and suggest cer-
tain measures for the consideration of 
the Government. Meanwhile, I wel-
come the Constitution (Twelfth 
Amendment) Bill, and I express the 
happiness of the country that at long 
last the Portuguese blight has been eli-
minated from the soil of India, 

Shri Nath Pal (Rajapur): Ml. 
Speaker, Sir, by having this Bill in this 
House, We are trying to put the consti-
tutional seal on something to which the 
whole nation has already expressed its 
approval. We welcome this Bill and, 
as the Prime Minister has said, this 
marks the culmination of a process that 
was begun centuries ago. The Indian 
army culminated the task which was 
left incomplete by the heroic sons of 
Goa. The last army rebelliOn in Goa 
took place in 1930, and the Portuguese, 
in their vendetta and their vengeance, 
saw to it that not a single male mem-
ber of the Rana f:unily which had the 
couragle to raise the flag of freedom 
was left alive. Such of them who 
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could cross the border in Goa and come 
t.o India only SurviVed. We, there-
fore, rejoice at it, and I think this is 
the best amendment that this House 
has seen, the bringing into the fold of 
mother India that small part which 
continued to shriek under the yoke of 
foreign imperialism. 

Having expressed our joy and also 
having accorded the full support to the 
measure, ma;' I now draw the Prime 
Minister's attention t.o certain other 
factors which arise? We shall have 
another occasion to go into the detailed 
picture of Goa when we take up the 
second Bill. But here, the Prime 
Minister said that had thOSe other 
powers exerted themselves properly, 
perhaps this issue could have been 
settled more amicably. I fully agree. 
But the matter does not rest there. We 
have our share of blame, and I should 
like to raise it even an an occasion like 
this when We have a matter for re-
joicing. Speaking in this House on 
the 7th December, I had opportunity to 
elicit from the Prime Minister, whe-
ther on his very triumphal visit to the 
Soviet Union and the United States he 
had allowed himself opportunities of 
meeting the leaders of these two na-
tions as t.o their position regarding 
Goa. Unfortunately, to my poignant 
question, he preferred to remain 
silent. 

I may cite what I said then. I said: 

"I would also like to ask what 
was discussed with Mr. Kennedy. 
Was it only d;sarmament? Was it 
only some other issue with which 
we are concerned but not directly? 
Or, did he take up with Mr. Mc-
MiHan and Mr. Kennedy the issue 
about Goa and their attitude 
towards it?" 

[ think we had naturally expected from 
the Prime Minister that with his good 
offices and his tremendous, almost un-
parallelled prestige among the worM 
politicians, he would try to bolster up 
India's legitimate claims. We, there-
fore, were taken a bit by surprise, not 
so much by the hostile tone of a sec-
tion of the British and the American 

press, to whose hostility we have been 
accustomed very well by now. We do 
not expect that these people will for-
g.ve us for wanting to be free, nor do 
we expect Lord Beaverbrook's paper 
to see that India will be ever right. 
According to a section of the British 
papers, India can never be right, and 
there is a show of this kind of attitude 
in the United States. We had assured 
the Prime Minister that he need not in 
any action he proposed to take regard-
ing the liberatiO!ll of Goa, allow him-
self to be deterred by any considera-
tion of hostility. But what disturbed 
us was this-in respect of the meeting 
with the President of the United 
States,-namely, the 'Prime Minister of 
India during his sojourn there, on very 
official and important duties, had never 
even mentioned the issue of Goa. I do 
not suggest that we need the consent 
of the President of the United States 
of America or the Prime Minister of 
Britain to do what we think right. But 
certainly I think we spoil a very good 
case that has almost been a good deve-
lopment in this country, to spoil India's 
case-whether it be Kashmir or be it 
Goa. Here was an occasion, when we 
owe it to this country and to the world, 
when we could tell them that this is 
what we propose to do. It is not en-
ough to say that there was some firing. 
I do not think anybody is interested in 
this argument that we in the end did 
in Goa Wlhat we did because there was 
firing. No; it was our legitimate ri~t 
to liberate the remaining part of IndIan 
territory from foreign occupation. We 
did not require any provocation from 
any quarter and the justification does 
not lie in the fact that some buHets 
were fired at Indian mercantile ship-
ping, but in the fact that we regarded 
Portugal's continued presence on our 
soil as an act of aggression. 

The second point on which we would 
like to be assured is this. I seldom 
ag;ree with Prof. Mukerjee, but here I 
have to agree that our embassies 
abroad, even on legitimate issues, do 
not serve this country properly. I had 
personal experience on Goa issue. We 
lI'oere going from country to country 
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trying to present India's case. That 
was dunng the satyagraha of 1955. 
Since we refrain in this House from 
mentioning individuals, I shall not 
mention the name, but we were taken 
aghast whm a very high-ranking em-
bassy spokesman told us, ''We do not 
know what is happening. We do what 
the Government of India instructs us." 
At the same time, the Portuguese Em-
bassy was doing some subtle piece of 
propaganda telling the Roman Catholic 
countries in Europe that Goa is a 
Catholic country, a European country 
and though geographically Goa is part 
of India, ethnically and culturally it is 
a part of Portugal, and big giall/t India 
wants to commit aggression. There 
was no reply. I brought this matter to 
the notice of the Prime Minister after 
we were elected to this House early in 
1958. It was at this stage that a pam-
phlet was prepared telling the people 
of the world how Goans are as much 
Indians as the Indian Prime Minister 
or any hon. Member of this House. 

Our legitimate case in regard. to Goa 
was never properly represented. It was 
not enoguh to say that in December, 
1961 we have a right and we are going 
to exercise it. Certainly this country 
is trying to teach other nations as to 
now international disputes should be 
solved. I fully endorse what we did. 
Actually my complaint is that we were 
a little late in taking the action we 
took. We do not need to apologise to 
anybody in defending Indian t~toI? 
Let oth.en; criticise us; about theIr en-
ti.cism, I have clarified our. posi~on. 
But what disturbs us a little 18-1 
would like to know from the Prime 
Minister whether there is ally truth in 
this charge-that free people were kept 
in the dark, who had a right to expect 
to know but not get their consent, of 
course. 'I refute tile right of the P:e-
sident of the United States of AmerIca 
to advise our Prime Minister in regard 
to what he does in furthering or de-
fmding or protecting India's inter~. 
But I definitely think that people ~n 
the world ought to have been told m 
tile interest of our own case that we 
mean to act. The Prime Minister was 

tIlere on the eve of the action. Then 
there comes this charge. I am not go-
ing to defend this charge; I refute it. 
But I would like to know why it was 
not done,because we had raised it in 
this House also. Then, we would like 
to know whetller this bungling by the 
embassies continues. I am very wary 
of attacking ambassadors, who can 
never appear in this House. It is unfair 
and I shall not press this point. 

Having said this, may I express at this 
stage our appreciation of the gallant 
manner in which the members of the 
Indian armed forces conducted them-
selves? It was a brilliant stroke. We 
are very proud that they maintained 
the best traditions of the Armed Forces 
of this country, that it almost looked 
like a satyagraha by the Armed 
Forces. The action was so peaceful, so 
polite, so gentle on their part that it 
seemed to me at least, who was near 
the border, a continuation of the in-
complete satyagraha of 1955. So gal-
lantly the Armed Forces of India 
behaved. 

I have something serious to say re-
gardiing the civil administration that is 
noW going on. But at this stage, I wel_ 
come the Bill and shall reserve my fur-
ther comment when we take up the 
Goa, Daman and Diu (Administra-
tion) Bill. 

Shri Frank Anthony (Nominated-
Anglo-Indians): Mr. Speaker, Sir, as 
the Leader of the House has pointed 
out, this is a simple Bill and yet it has 
a certain special significance for the 
people generally and for the Goans in 
particular. I am glad that the Prime 
Minister has reaffirmed his assurance 
that tile individually of Goa and cer-
tain special characteristics of the 
Goans will be recognised and respect-
ed. And, I say this, of course, for a 
very special reason. 

In 1955, I had the privilege of pre-
siding over an All-party ConferSlce 
on Goa in Bombay. The Congress 
Party was a member of that confe-
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rence. In that capacity, I had occa-
sion to meet Goans and ascertain all 
shades of opinion. I think I can say 
that they were unanimous in recognis-
ing that this anachoronism had to dis-
appear. The only score on which they 
expressed some anxiety was that their 
individuality, their special attributes i! 
you like--social and even cultura1-
should be recognesed. Because of that, 
I am very glad that the Prime Minister 
has given them that assurance. I do not 
think we ought to be chary of recog-
nising the fact that after 450 years of 
Portuguese rule, a certain special mat-
rix, specially social, cultural and reli-
gious has perhaps inevitably emerged. 

So far as the Goan people are con-
cerned there may be a certain dicho-
tomy on the part of some of them. 
That is understandable. I understand 
it, because in the case of the commu-
nity which I have the privilege to re-
present, there was a certain dicho-
tomy. But the Goan people in a way 
are more advantageously placed than 
we were. We were under certain 
special disabilities. We were regard-
ed perhaps as the standard bearers of 
British imperialism and yet, we were 
accepted, and accepted with genero-
sity, into the Indian polity. So far as 
the Goan people are concerned, I 
have nO doubt that they will recognise 
the fact that finest opportunities will 
occur to them. Apart from any gua-
rantee that the Prime Minister and 
the Government may give them, they 
will share with the other sections of 
the people of India certain fundamen-
tal guarantees. For instance, We have 
given to all sections of our people the 
right to conserve their language, their 
script and their culture. We have 
given a further fundamental right to 
the people to establish and administer 
educational institutions of their choice. 
I feel certain that the Goan people 
will play their part fully in the con-
text of much fuller opportunities that 
they will get in India today. 

I would like to say something about 
the larger emotional significance. As 
my friend, Shri Mukerjee, whom I res-

pect as an individual, but not as a 
communist, has said, this action has 
sent some kind of an inexpressible 
glow through the heart of every 
Indian. One cannot rationalise it; one 
cannot say that it was a military ope-
ration. Perhaps the only obstacles 
were offered by the terrain. And yet, 
it is something which the people per-
haps in the West have not understood. 
This Goan action seemed to strike, 
evoke some kind of a basic chord in 
the Indian thinking, probably a chord 
which represents the mystique not 
only of India, but of Asia and perhaps 
even of Africa; i.e. this kind of resist-
ance to any semb1ance of European 
colonialism. My friend has inveighed 
against the western democracies. We 
in India perhaPs do not react to colo-
nialiasm practised by Europeans 
against Europeans. For instance, we 
do not react as instantly and unani-
mously to the colonialism practised by 
Russia against her eastern satellites, 
but we do react instantly and unani-
mously against any semblance of colo-
nialism practised by Europeans against 
coloured people. That was the sort of 
chord that was struck in the mind of 
India by this liberation of Goa. 

There was a reference to some cri-
ticism in the Beaverbrook Press-I 
think it was my friend, Shri Nath Pai 
who referred to it. I do not think we 
need worry much about that. In all 
democracies perhaps inevitably we 
have lunatic fringe to the Press, not 
excluding our own press, and perhaps 
India~baiting and a certain latent 
colonial fellow-feeling are their com-
mon bonds. 

But I was a little distressed by the 
fact that in the so-called liberal quar-
ters there was criticism misconceived 
criticism, dangerously' misconceived, 
becaUSe it was unaware of this basic 
psychology of Asian and African think-
ing. Here again, if the Prime Minis-
ter's image was supposed to have been 
broken I do not think the prime 
Minist~r need bother very much. Per-
haps, certain people were taken aback 
by the fact that a person who was re-
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garded as some kind of an implacable 
apostle of international peace should 
have lent himself to this kind of ac-
tion. The question I would ask is 
whether even apll'.tles of peace are 
supposed to accept peace at any price. 
And if I have any criticism to offer, I 
have to offer the criticism that perhaps 
the Prime Minister was a little too 
long suffering. In 1955 the All Parties 
Conference in Bombay had resolved 
unanimously that one last opportunity 
should be given to Pll'rtugal to nego-
tiate, failing which police action should 
be taken. If anything, that police 
action was inordint,tely delayed. 

I want as a lawyer to end on this 
note. I am unable to understand this 
kind of ambivalence in international 
affairs. My hon. friend, Shri A. K. 
Sen, is looking at me and perhaps he 
will agree with me about this ambi-
valence of international standards. I 
am not pointing my finger at anyone 
in particular. But we have been criti-
cised in America, and yet the Ameri-
cans have their own Monroe Doctrine 
and in pursuance of that doctrine they 
are prepared to resist even unfriendly 
ideological infiltration into the sove-
reign countries of South America. 
There is no secret about the fact that 
America under-wrote the invasion of 
Cuba and may even under-write a 
further invasion in purnuance of that 
doctrine. The British have their own 
unwritten Monroe Doctrine-you know 
the British convention Of having things 
unwritten-and in pursuance of that 
unwritten MonrOe Doctrine, in defence 
of their security, as they thought, they 
went as far afield as Suez to make an 
attack there and yet we are pilloried 
internationally for doing what the 
whole country wanted to remove this 
not only last relic of European colo-
nialism on Indian soil but something 
which in terms of the Monroe Doc-
trine, would be a potentially ready 
enemy base in case of a natonal emer-
gency. So, I welcome these Bills and 
in welcoming both these measures we 
express generally not only the feelings 

of the people in the country but per-
haps also particularly the feelings of 
the people of Goa 

Shri Joachim Alva (Kanara): When 
in August last year the hon. Prime 
Minister moved the Dadra and Nagar 
Haveli Bill, we were frankly pessimis-
tic about Goa. Some of us did not 
part:cipate in the discussion on that 
Bill On the ground that we were tak-
ing back only a small portion of our 
territory and the larger slice was still 
far off from us. 

The hon. Prime Minister has frankly 
and vividly described the develop-
ments of the past years and referred 
to the culminating point of the visit 
of the African leaders. The moral 
pressure of the African leaders' visit 
was indeed heartening and inspiring 
unto us. They had a canker in their 
body in the shap~ of Angola with 
which Africa could not put up and 
unless Goa was eliminated from the 
body politic of India, Africa could not 
get a panacea for her ills. Africa. 
renascent Africa, which is go'ng to be 
the country of this century, could not 
get push on, could not get moved on. 
In that way, the hon. Prime Minister's 
move was inspired by the visit of the 
African leaders which was a neces-
sary visit, Which was a very welcome 
visit unto us. Even then we remained 
calm until history nocked at the door 
of India in the shape of the firing on 
&.indias steamer, Sabarmati and the 
death of one of our brave fishermen 
Kochrekar from my constituency in 
Nll'rth Kanara. Then events moved so 
fast until We had Goa in our lip. 

One of the opposition leader" Shri 
Frank Anthony, has nobly stated that 
the hon. Prime Minister as an apostle 
of peace could not for long carry on 
peace at any price, peace with insults, 
peace Of a bonded slave. The United 
States of America should appreciate 
that when they are stern about Cuba 
which is 90 miles away from her shores 
in regard to the real and ideological 
warfare that they have waged against 
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Cuba-this is a point over which we 
have nothing to do; this is a matter 
for settlement between America and 
Cuba-when they had that kind of 
heavy soreness about Cuba around 
their neck, as they would say, what 
about the deep sore of Goa in our own 
body politic? In our own belly? How 
long can we carryon like that? 

500 years ago, Albuquerque with 23 
ships and ~OOO men came and occu-
pied a slice of our territory which 
has been physically and culturally, 
politically and morally a portion of 
our land, and it has nOw been res-
tored unto us. On the Republic Day 
I was the first Indian M.P. to go to 
GOa even though I was very busy 
with the election campaign. And the 
moment I set my foot there I realis-
ed how dangerous was the alliance 
between the Church of Rome and the 
Portuguese State. I never thought 
that ,the alliance between the Church 
of Rome and the Portuguese State 
could be so dangerous to ·the intellectual 
life, to the moral life and to the free-
dom of Goa as I found there. Rs. 6 
lakhs of subsidy was annually given 
by the Portuguese State. Perhaps a 
slice of j,t went to the Hindu temples 
but the larger slice went to the Catho-
lic Church, and what happened. I 
am a practising Roman Catholic and 
still in the first elections of 1936 I 
lost in Bombay in a communal elec-
torate on account of the Goan vote. 
A Goan priest declared from the pul-
pit: "Satan is at the door". Now I 
suppose I have washed aWay my de-
ftlement by kissing the hands of two 
great Popes. Now, many priests in 
Bombay come from Goa and the ideo-
logical transformation that takes place 
in them is the off-shoot of their cul-
tural bondage under the Portuguese. 
The Salazar regime laid down "we 
shall not have Marathi at any cost" 
and they did not even allow the 
people to talk in Konkani language. 
I am glad that the hon. Prime Minis-
ter has said that Konkani will have 
a pride of place there. We have, on 
one side, one extreme and there is 
the other extreme. When in Goa, I 
met a leading businessman of Goa, 

who has earned enormous sums of 
money with Japanese collaboration-
I shall not mention his name but I 
can hand it over happily. When I 
talked to his chiLdren in Konkani, he 
said "We shall not talk the Konkani 
language". I was shocked and I ask-
ed him again. He said "yes, my 
children shall not talk the Konkani 
language, they shall talk only 
Marathi!" I turned round and asked 
hUr{ "you are earning enormous sums 
of money from Goa; you were born 
in Goa; why put an iron curtain round 
the necks of your children?" Here 
was the Salazar regime who laid down 
that the Goans shall not talk the 
Marathi language, alld here is another 
gentleman, born, bred up in Goa and 
had made a lot of money in Goa who 
said "My children shall not learn the 
Konkani language and they will talk 
only Marathil" Now, Goa can go and 
embrace either Maharashtra, Mysore 
or any State she likes, but this iron 
curtain which this mentality will 
create and the new transformation 
that may take place are dangerous 
for the children of Goa. Konkani is 
the language spoken in Ratnagiri, 
Savantwadi, North Kanara, South 
Kanara and in a few other places. 
There may be some rich men, who 
make a lot of money and who become 
the darlings of every regime and who 
would like to have their views im-
posed on the State. I would say that 
the raising an iron curtain against the 
minds of children in Goa is a danger 
which we have to guard against. 

We are indeed indebted to the 
United States of America under the 
Presidentship of Mr. Kennedy. Even 
though Mr. Stevenson made a hostile 
speech, on the whOle the United States 
has not blocked our progress in Goa. 
Above all, I should be failing in my 
duty if I did not pay my tributes and 
praise the Soviet Union. Their 
power of ve.to stopped the UN obser-
vers from coming into my constitu-
ency of Kanara, immediately next to 
Goa. But for the Soviet veto the UN 
observers would have come and land-
ed in Goa and instead of this victory, 
U.N. observers would have been 
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running about in jeeps around Kanara 
and other districts like those who 
have been running in Kashmir. So, 
let us not forget, to use a vulgar ex-
pression, fOr which I may be pardon-
ed, that not one dog barked, so far as 
the western camp was concerned, in 
favour of Goa being restored unto 
India. Let us not forget it. When 
once a former Prime Minister of 
Canada came here, he made a decla-
ration that Goa did not fall within 
the ambit of .the NATO. By the time 
he returned to Canada, he said th{lt 
what he said here was not the correct 
position. So, wh&!n .lwe obtain un-
asked, unsolicited support from 
friends, neighbours apd others, we 
must express our gratitude to them 
for that expression. What about 
Britain? Britain sent out a frigate to 
Goa because it had a dozen British 
citizens in Goa. At the same time, 
in Delhi at the International Trade 
Exhibition they trumpeted the idea of 
"Indo-British pa,rtnership in busi-
ness!" What kind of partnership is 
this if they send out a frigate the 
moment our troops enter Goa. That 
is really a very astounding affair. 

Here I would also like to pay my 
tribute to our defence forces. The 
hon. Prime Minister had, from the 
beginning, the worst conflict in his 
mind in taking action and at last he 
took it, and took it firmly and never 
resiled. I must indeed pay my tri-
bute of praise to our leader for hav-
ing taken action in Goa in his own 
life time so that Goa became a part 
of our country. The Defence Minis-
ter, the Defence Ministry and the 
Defence forces have done an extra-
ordinarily good job to mount 30,000 
men or more into Goa, to send down 
200 trains into Goa on one day when 
all the train services were suspend-
ed, and above all to send an army to 
crawl on their bellies, to run on their 
hands and legs and surmount des-
troyed bridges. There may have been 
half a dozen cases of molestation. 
Bllot to make a mountain of them is 
not worthy of either patriots, gentle-
men or journals. Yet, certain jour-

nals have placarted that our army 
wants whisky in Goa! This is a 
serious thing. We have to protect 
our army against attacks made on it. 
When the people are roused by wrong 
kind of propaganda that the army 
needs whisky, it is time that we pro-
tected the defence forces against 
these slanders and whispers by which 
the morale of the army might be 
shaken. Stray instances should not 
be plackarded in this way to damage 
the morale of the army. 

Goa has had 4,000 laws which have 
to be scrapped, modified or reenacted. 
The Government have sent a Military 
Governor and a Civil Administrator. 
1 do not want to raise any controver-
sial issues here. But I wish to say 
that the original administration which 
was set up should have been continu-
ed and should not have been broken 
by the first Civil Administrator leav-
ing his post. We understand that six 
textile mills can be erected in Goa. 
Goan manufacturers should have easy 
access ,to our land. Goa need not be 
accorded any special privileges. But 
our countrymen should not go in over-
whelming numbers there and forth-
with disturb the economy of Goa. We 
should also see that coconuts are not 
sold for eight annas each in Goa so 
that they may be exported to India. 

1 am glad that the Government of 
India have taken right measures in 
regard to Goa's economy. We should 
not allow black-marketeers to go 
there and raise the prices of essen-
tials. The Prime Minister has said 
many many times that Goa's indivi-
duality should be respected. There 
is a school of opinion in Goa that it 
should be a separa.te State. Let me 
humbly recall what happened to the 
Nizam of Hyderabad with all his 
enormous powers. They have been 
liquidated right in our life-time. It 
is correct that Goa is being added to 
the First Schedule. We shall see that 
the economic life of Goa is not dis-
turbed, ,that all the gold and silver 
that /lows within the /lve year plans 
will water down into Goa, that many 
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sons and daughters of Goa shall not effect than what our embassi . ht 
go to Bombay as cooks and waiters say because our embas' es nug 
b 1 · " Sles are sup-

ut ers and tallors. The day will posed to repeat official propaganda. 
come when Goans Wlll stay 10 Goa, Delhi is not a place cut off from th 
shall not enl1grate and Indian will go rest of the world. There are Plent; 
and help them ,there. of foreign correspondents who send 

Shri Jawaharlal Nehru: Sir I have 
little to answer. Some criticis~s have 
been made not on this Bill but rather 
on events preceding trus Bill of our 
embassies n.ot having properly' inform-
ed the people of the countries to 
which they are accredited on the 
Goan s;'tuation. I am not going to 
deal with that matter. To some ex-
tent perhaps the criticism may be 
justified. But, on the other hand, I 
do not think that hon. Members who 
have criticised our embassies knew 
all the faots and perhaps could not 
know all the facts. 

Normally ambassadors do not 
deliver public speeches. There is an 
exception in the case of the United 
States where apparently they do; all 
of them do. But in other countries 
they do not publicly do what might 
be called some kind of publicity or 
propaganda. They make diplomatic 
approaches and of course circulate 
some publications whiCh explain their 
countries' attitude. 

In regard to United States especial-
ly, it was said tha.t the Indian Em-
baSSy got cold feet. I should say that 
there have been few better state-
ments on the Goan case than that put 
out by our Ambassador in Washing-
ton. It was at a speech he delivered 
after the Goan action, certainly R 

little after, but at some public gather-
ing-I forgot what it was. It was a 
very clear, emphatic and convincing 
case. The difficulty has been that 
people often criticise our lack of pro-
paganda. I do not know what kind 
of propaganda hon. Members expect 
US to do. All the propaganda in the 
world does not affect a closed mind, 
or a mind that is made up. 

In Delhi there are a large number 
of foreign correspondents. What 
they say from Delhi has a greater 

their Own opinions and views about 
conditions here. 

Apart from this, Goa was viewed 
in the West from the point of view 
of the cold war, because Portugal was 
an ally of certain powers and they 
did not wish to say anything against 
Portugal. In fact they often said 
something which was in favour of 
Portugal. The result was that there 
was a clOSed mind ~ it. They would 
not accept the things we said. It 
is quite possible that something more 
could have been done on our behalf 
but to say that nothing was done i~ 
not correct. A great deal was done in 
the course of fourteen years-it was 
not done continuously. 

Then again Mr. Nath Pai referred 
in his speech that I should have said 
something to Mr. Khrushchev, Mr. 
Macmillan and President Kennedy. 
He specially referred to President 
Kennedy. It is ,true that I did not 
discuss Goa with him, but I spoke to 
him about it, that is to say, I refer-
red to Goa. I must confess that I am 
rather hesitant, or I have too much 
of conceit ,to appeal to people. I put 
across an idea. It is up to them to 
accept it or not. I do not go on my 
knees to anybody, whoever he may 
be. 

The day I arrived in New York, 
that very day, there was a big tele-
vision interview. At the television 
interview I was asked a question if 
the masses of India felt excited about 
the Berlin situation. I said, "Certain-
ly not". I said, "the masses of India 
do not know anything about it, or 
very little; of course, many of us, so-
called politicians and people interest-
ed in public affairs know about it and 
do think it is highly important, it may 
lead to war; but to say that the mass-
es of India feel excited is not correct". 
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Then I added; "but ,the masses of 
India do feel terribly excited about 
the Goan situation, about Goa". I 
said "I know that the Berlin situation 
is f~r more important than the Goan 
situation from tile point Bf view of the 
world, war and peace and all that; 
but, nevertheless, to the average 
Indian, Goa is a much more import-
ant issue than even Berlin, import-
ant as that is". 

I thought that ,that way of putting 
it by me might hel.p in the American 
public realising the importance that we 
attached to Goa. And when I spoke 
to President Kennedy I referred to 
this television interview of mine, to 
say how much importance we attached 
to Goa. I did not, I confess, go any 
further to discuss it with him. But 
I told him how much importance we 
attached to it. I thought it was up 
to him to consider this aspect of the 
case. At that time, I should like to 
add, we had not taken any decision 
about taking any action in Goa. I 
was in the United States in Novem-
ber, in the early part or November. 
This decision was taken in Decem· 
ber, sometime after I came back. 
And it was rather speeded up by the 
events have happened round about 
Goa, the firing on our steamers and 
all that. These things by themselves 
were not of I11gh importance; but 
coming at a critical moment, coming 
when we were highly worked up on 
this question of Goa they had that 
effect. Immediately we though.t that 
if they fired at our ordinary ocean-
going liners and we cannot protect 
our passengers and crew, it is a bad 
thing, we must protect them. We 
decided to protect them. 

That led ·to other questions: if we 
protect them, what will be the next 
step? Are we going to remain just 
protecting them on the sea when 
somebody is firing from the coast? 
And, step by step, logically we came 
to the conclusion that vie cannot pro-

tect them from the sea with6ut taking 
action on land. 

Ail this occurred in December: I 
had no notion-although vaguely I 
had said previously that we might 
have to take other measures-I had 
no notion ,that we would take this 
action when I was in America. I say 
this because some people in America 
said, ''Why didn't you say sO here?" 
Well, previously I had no notion of 
that. 

Secondly, when we had decided to 
take this action we felt, and our 
military advisers felt strongly that 
this action should not be broadcast to 
the world before it took place. Be-
cause, it might lead to complications. 
One does not take such action. The 
whole essence of that action was swift 
and effective action. If it loses that 
swiftness and effectiveness by pre-
vious declarations we might get en-
tangled. Of course, there is no doubt 
that we would have won, but we 
would have won in lr different way. 
We might have got entangled in all 
manner of things, miUtary and other. 
So we were not able to say much. 

As a matter of fact, the mere fact 
of the special trains going and others 
led people to believe that something 
was going to happen. Rightly, they 
though.t so. And, other countries, 
incluiing the United States of 
America asked us about it. Our 
answer was that we were forced into 
taking action. We did not mention 
the date or what kind of action we 
intended ,to take but that- we were 
forced to take action. And it was 
pretty clear that we were going to 
take action. They knew about it. 

It was not only argued, but our 
case was put before them, ,that is be· 
fore the foreign officers of the coun-
tries concerned, as well as'some other 
friendly countries in Asia and else-
where before. 

And then, of course, when we took 
Bctien, agaIn. it was fully explained. 
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But I beg of the House to remember 
tihat .'pUblicity in any country of 
Europe almost, or America, is not 
governed by the number Of leaflets 
or pamphlets that one issues. Of 
course they should be issued. It is 
not easy for a man even to get an 
opportunity to speak in public there. 
That is, there won't be many persons 
to listen ,to him. And when he 
speaks the,-e will be no pUblicity in 
the newspapers; they will not pub-
lish what he says. I am not com-
plaining about that. 'l1b.at does not 
apply to us alone, it applies to vari-
ous other countries ,to!!. They will 
pick and choose what they publish. 
If they are not interested in a sub-
ject they do not publish it. It is 
often happening. Therefore, it is not 
so easy as in India to go to the 
Ramlila Maidan, make a speech and 
get a fairly good report in the press .. 
You don't get a hall to address; and, 
If you do, there may be a dozen per-
sons coming and sitting there. Pro-
bably the dozen persons are either 
converts or loafers who want to come 
and see what is happening! 

The main point is, it is very diffi-
cult to put across to people in the 
west the strong feeling on this su b-
ject in India. It may be that unlike 
a neighbour country of ours we do 
not shout so much about what we 
feel. We feel it is rather undignified 
to function in that way. It may be 
perhaps that that is a very effective 
way of affecting the west. But, after 
all, our training and culture has been 
different. I think ultimately this pays; 
immediately it might not occasionally. 

But the fact is that Goa was to us, 
If I may use a word which is per-
haps not happy, almost a complex, 
spiritually, ethically linguistically, 
in every way; it hurt us to see this 
continuing aggression of Portugal in 
Goa. 

There was another aspect of it, 
which was the mere fact of a foreign 

European foot-hold in India. All our 
history challenged that, all our nat-
ionalism challenged that. We could 
not tolerate it. It is not a question of 
somebody possessing a bit of our 
territory; it was not just a territorial 
matter. Everything connected with 
our Independence objected to it 
strongly. We felt that our struggle 
for independence will not be over till 
Goa came to us. 

Those people thought of it, apart 
from this context, this emotional con-
text, spiritual context, they thought 
of it as just grabbing at a territory, 
which is quite wrong. It is not a 
question of grabbing at territory. 
There was the other aspect that be-
cause of this food-hold and because 
of Portugal being a part of the 
NATO alliance, nobody quite knew 
what part Goa might play if there 
was trouble, as a part of the NATO 
alliance. As a matter of fact, this 
House will remember that the ques-
tion was raised as to how far the 
NATO alliance would apply to help 
being given to Portugal in regard to 
Goa. And some statements made, 
which were clear, said that it did not 
apply, while some other statements 
made were not so clear. 

Apart from the spiritual or the 
emotional aspect--of course the politi-
cal aspect comes in here--the fact that 
we may have to face a bridge-head in 
India belonging to one of the warring 
powers was a dangerous situation for 
us, in a big war. I had no doubt that 
if any such thing had happened, if a 
war had occurred, then our very first 
action in a military sense would have 
been to drive out the Portuguese. 
About that we were quite clear-with-
in twenty-four hours of the war, if a 
war had occurred, we would have had 
to. We could not possibly tolerate a 
bridge-head like this in India. N at-
urally, we w.anted to deal with this 
long before a war occurred; we did 
not want a war to take place. 
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So all these facts were very difficult 

to ~lB.in ad€quatieliy; ~vately it 
may be done, but publicly to explain 
to these powers it was difficult; be-
cause they pre full of their own view 
of international affairs. It is quite 
amazing how these great powers, think 
great as they are not only in power 
but in ability and other ways-and 
We admire them and respect them and 
we want their friendship---'but they 
all think from their own particular 
view-point. They are unable to put 
themselves in the position of anCYther 
party, what that party may think. 
That, indeed, is th~ sadness of the cold 
war attitude. The cold war attitude 
puts blinkers in OUr eyes. We can only 
see one way and not in auy other 
way. 

I would like to say just one or two 
words more. Hon. Members have 
congratulated our Army. It was, in-
deed, a very efficient piec61 of work. 
What' is even more important, their 
behaviour su'bseqliently and during 
this operation was very praiseworthy. 
Some complaints have come in after-
wards ,about their behaviour. I think 
many of thOse complaints are exag-
gerated. Some of them are complete-
ly wrong. For instance, complaints 
came to Us that a member of our 
Forces had misbehaved in regard to 
some woman. We enquired. On fur-
ther enquiry we found that the man 
who had gone, who had apparently 
tried to molest some woman had gone 
with a falSe beared, pretending to be 
a Sikh. The beard came off actually. 
He pretended to be a Sikh and he put 
on a false beard. They reported that 
some Sikh regiment had come. But, 
the beard <;arne off subsequently. Also 
it was reported that a man came and 
spoke in the Portuguese language to 
us. None of our Army, at least, of 
those that were sent, knew a word of 
Portuguese. On examination We found 
that many of these complaints were 
not true. There were one or two 
c:.aseg of misdemeanour which were, 

I think, remarkably few considering 
the circumstances and those people 
were punished. On the whole, the 
behaviour of our Army has been ex-
traordinarily gOOd there. 

One thing, I should add. Of course, 
presently, we shall have to make ar-
rangements for representation of Goa, 
etc. in this Parliament. That will 
have to be done a little later. 

As Shri H. N. Mukerjee said, those 
people who were the first to come to 
India are the last to go and I hope 
and trust that there will be no others, 
not only in the near future, but even 
in the distant future, who will come 
to India and will have to be ejected 
again. 

Mr. Speaker: The question is: 

That the Bill further to amend 
the Constitution of India, be taken 
into consideration. 

(Interruption) . 

Order, order. I am going to ask that 
the Lobbies be cleared You will have 
two minutes. I shall allow time to 
Members to ,be in their proper places. 
Let the Lobbies be cleared. 

Hon. Members will kindly sit in 
their proper places. Before I call 
'Division' let them have their hands 
on the proper 'Aye' or 'No' button. 
Both the hands haVe to be used. Let 
there be no mistake committed. 

The question is: 

'"l'ha t the Bill, further to amend 
the Constitution of India, be taken 
into consideration". 

The Lok Sabh« divided. 
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M-mGiani,G.S. 
MuthukrishnBD. Shri 
Nadar, Shri Thanulingam 
Nair, Shri C. K. 
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NaIiHnJa, Shri 
Nanda,Shri 
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Naruimhan. Shti 
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Palaninndy. Shri 
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Parmar, Shri K. U. 
"Parvathi Krishnan, s~ti 
Patel, Sushri Maniben 
Patel, Shri N. N. 
Patel, Shri P. R. 
Patel, Shri Ra;eshwar 
Pati!, Shri BaIasaheb 
Patil, Shri Nan. 
Pati!, Shri R. D. 
PatH, Shri S. K. 
Patil, Sbri T. S. 
Pattabhi Raman, Shri C.R. 
Prabhakar, Shri Naval 
Radha Mohan Singh, Shri 
Radha Raman, Shri 
Raghublr Sabai, Shri 
Raghunath Singh, Shrj 
Raghuramaiah Shri 
Rai, Sbrimati Sahodrabai 
Raju, 8hri O. S. 
Ram Garih, Shri 
Ram. Saran, Shri 
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Ramakrishnan, Shri P. R. 
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Ramas"amy. Shri K. S. 
Ramdhani Da., Shri 
Rane, Shri 
Rangarao, Shri 
Rao, Shri Hanmanth 
Rao, Sbri Jaganatha 
R80. Shri Madhusudan 
Rao, Shri Tbirumala 
Raut, S~ ri BhoJa 
Reddy, Shri K.C. 
Reddy, Shri R8JJ!uriahna 
Rrddy, Shri Rami 
Rup Narain, Shri 
~ adhu Ram, Shri 
Sahu, Shri Bbagabat 
Sah~ Shri Rameshwar 
Saigal, Sudar A.S. 
Samanta.Shri S. C. 
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Sanghi, Smi N. K. 
Sanji Rupji, Shri 
Sanltarapandian, Shri 
Sarhadi. Shri Ajit Singh 
Sarma, 5hri A. T. 
Satish Chandra, Shri 
Satyathama Dtvi. Shrimati 
Sdltu, Shri 
Sen, Sbri A. K. 
Shah,. Shimati J ayaten 
Shah, Shri Manu1:hai 
Sbakuntala Devi. Shrimati 
Shankarai} a, Shri 
Sharma, Shri D. C. 
Sharma. Pandit K. C. 
Shuma. Shri R. C. 
Shastri, Shri Lal Bahadur 
Shastri, Shri Prakaah Vir 
Shastri, SllI ami Ramanand 
Shotha Ram, Shri 
Shr'fC Narayan 0 .. , Shri 
Shultla, Shd Vid}a Charm 
Siddananjappa, Smi 
SinSh, Shri D.P. 
Singh, Shri K. N. 

Sin.h. Shri M. N. 
Singh. Shri R. P. 
Singh, Shri Ramesh Prasad 
Sinha, Shri A nirudh 
Sinha. Shri B. P. 
Sinta, Shri K. P. 
Sinha, Shri SBrangdhara 
Sinha. Shri Satya Narayan 
Sinha, Shrimati Tarhshwari 
Sirbasan Sinith, Shri 
Snatak. Shri Nardco 
Somani, Shei 
Sonavanc. Shri 
SOlen, Shri Debi 
Sub1:arayan, Dr. P. 
Sultan, Shrimati Maimoona 
Sumat Prasad. Shri 
Sunder Lat, Shri 
S" aran SiD"h, Sardsr 
Tahir, Shri Mohammed 
Tan!amani, Shri 
Tariq, Shri A. M. 
Tcwari, Shri Dwarikanatb 
Thoore. Shri M. B. 
Tbimmai2h. Shri 
Thomas, Shri A. M. 
Tiwari, Pendit Babu Lal 
Thulli, Shri R. S. 
Tula Ram, Shri 
Tyagi, ShIi 
Uike. ShIi 
Um!8o Singh. Sbri 
Upadhyay, Pandit Munishwar Datt 
Upadhyaya. Sbri Sbiva Dan 
Vairavan, Sbri A. 
Varma. Sbri M.L. 
Varma Shri RllDlIingb Bbai 
Vcdatumari. Kumari M. 
Vcnkatasubbaiah. Shti 
ViJaya Anand, Maharajkumar 
Viswanath f raid. Shri 
Vyu, Shri Radhelal 
Wadiwa, Shri 
Wilson. Shri J. N. 
Yajnik, Shri 

Mr. Speaker: The result of the 
division is: 

Smi Muhammecl Elias 
No mistakes. 

(Howrah): 

Ayes: 312: Noes: Nil. 

The Ayes have it: The Ayes have it. 

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than two-
thirds of the Members present and 
voting. 

This is a uniqUe case where there 
has been no 'Noes'. All 'have been for 
Ayes. 

Mr, Speaker: I am very happy that 
there was no mistake at all. 

The motion W<l$ adopted. 

Mr. Speaker: Clauses 2 and 3. 
There are no amendments to either 
of these clauses. May I put to the 
House both these clauses together? 
Unless any hon. Member wants each 
of them to ·be put separately, I take 
it that the general view of the House 
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is that both the c~uses be put 
gether. 

to- take to be committed. Let the Lob-
bies 'be cleared. 

Bon. Members: Yes. The question is: 
Mr. Speaker: The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

''That clauses 2 and 3 stand part 
of the Bill." 

Is it necessary to clear the Lobby 
once again? 

The Lok Sabha divided. 

Some Bon. Mem~ers: No. 

Mr. Speaker: Are there any persons 
locked out? I do not want any mis-

Shri Yadav Narayan ladbav (Male-
gaon): I wanted to vote for 'Ayes', but 
I have wrongly pressed the button 
'Abstention'. 

Division No.2] 

Abdul Latif. Shri 
Achal Singh, Seth 
Agadi, Shri 
Agarwal, 5hri Manakbhai 
Ajit Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Subbiah 
Aney, Dr. M. S. 
Anjanappa. Shri 
Anthony. Shrl Frank 
Arumugam, Shri R. S. 
Arumugham, Shri S. R. 
Asthana, Shri Lila Dhar 
Atchamamba, Dr. 
Bahaduc Singh, Shri 
Baja;. Shri Kamalnayan 
Bakliwal, Shri 
Balakrishnan, Shri 
Balmiki. Shri 
Bancrji, Shri P. B. 
Bangshi Thakur I Shri 
Barrow. Sbrt 
Borupal, Sbri P. L, 
Basappa, Sbri 
Basumatari,5hri 
Bhadauris, 5hri Arjun Singh 
Bbagat, Sbri B.R 
Bhagavati. Shri 
Dhakat Darsban, Shri 
Bhargava, Pandit M. B. 
Bhargava. Pandit Tha:.tur Das 
Bharucha, Shri Nau&hir 
Bhatkar. Shri 
Bhattacharya, Shri C. K. 
Bhogji Bhai. Shri 
Bidari, Shri 
Birbal Singh, Shri 
Birendra Bahadur Singhji, Shri 
Bist, ShriJ.B.S. 
Biswal, Shri Bholanath 

1849(Ai)LS~. 

AYES 

Borooab, Shri P. C. 
Brahm Prakaab, Cb. 
Brajeahwar Prasad, Shri 
Chakravarny, Shrimati Renu 
Chandra Shankar, Shri 
Chaturvedi, Shri 
Cbavan, SbriD.R. 
Chavda, Shri 
Chettiar, ShriRamanathan 
Cboudhry, Sbri C. L. 
Chuni Lal, Sbri 
Daljit Singh, Shri 
Damar, Shri 
Das, Dr. M. M. 
Das, ShriN. T. 
Dasappa, Shti 
Dasaratha Deb, Sbri 
Datar. Shri 
Daulta, Sbri P. S. 
Deb, ShriN. M. 
Desai, Shri Morar;i 
Deabmultb, Shri K. G. 
Deshmukh, Dr. P. S. 
Dindod,Shri 
Dinesh Singh, Shri 
Dube, Sbri Mulchand 
Dublisb, Shri 
Dwivedi, Shri M. L. 
Blayaperumal, Shri 
Elias. Shri Muhammed 
Ering, Shri D. 
Ganapathy, Shri 
Gandhi Shri M. M. 
Ganga Devi. Sbrimat 
Ganpati Ram, Shri 
Gautam,ShriC.D. 
Gbosh, Shri M.K. 
Gbosh, Sbri N.R. 
Godsora, Shri S. C. 
Gobokar, Dr. 
GopaIan, ShriA. K. 

[13.24 hrs, 

Govind Das. Dr. 
Guha, Sbri A. C. 
Gupta, Shri C. L. 
Gupta. Shri Indra;it 
Gupta. Shri Ram Krishan 
GuPta. Shri Sadhan 
Hajarnavis, Shri 
Harvani, Shri Ansar 
Hansda, Shri Subodh 
Hathi,Shri 
Hazarika, Sbri J . N. 
Heda, Shri 
Hem Raj, Shri 
Hukam. SinSh, Sardar 
Iqbal Singh, Sardar 
Jadhav. Shri Yadav Narayan 
Jagjivan Ram, Shri 
Jain, Shri M.. C. 
Jamir,ShriS.C. 
Jangde, Shn 
Jedhe, Shri G. K. 
Jena, Shri K. C. 
Jbunjbunwala, Shri 
Jinachandran. Shri 
Jogendra Sen, Shri 
Joshi, Shri A. C. 
Joshi. Shrimati Subhadra 
Jyotishi, Pandit J. P. 
Kalika Singh, Shri 
Kamal Singb, Shri 
Ramble, Dr. 
Kanakasabai. Shri 
Kar, Shri Prabhat 
Kashi Ram. Shri V. 
Kayal, Sbri P. N. 
KCl<laria, Sbri C. M. 
Kesar Kumari. Shrimati 
Keshava, Shri 
Kestar,Dr. 
Khadilbr, Shri 
Khan, Shri Shahnawaz 
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Khimji, S}ui 
Klstaiya, Sbri 
Koratkar, Shri 
Kotoki. Shri Liladhar 
Kottukapally, Shri 
Krishna, Shri M. R. 
Kriahna Chandra, Shri 
Krishna Rao, Shri M. V. 
Krishnamachari., Shri T.T. 
Kumaran. Sbri M. K. 
Kunhan, Shri 
i'-..ureel. Shri B. N. 
Lac:hhi Ram, Shri 
Lachman Singh, Shri 
Launi Bei, Shrimati 
Lonikar, Shri. 
Mulde Ahmed, Shrimati 
Maiti.ShriN. B. 
Mahadco Prasad, Shri 
Ma;hi. Shri R. C. 
M.alaviya, Shti K.D. 
. \1.a1hotra, Shri Inder J. 
Malvis, Shri K.B. 
Malviya, Shri Motilal 
Manacn. Shri 
Mandai, Shri J. 
Mandai, Dr. Pashupati 
Maniyangadan. Shri 
Masuriya Din, Shri 
Mathur. Shti Huish Chandra 
Mehdi, Shri S. A. 
Mehu, Shri B.G. 
Mehta, ShriJ.R. 
Mehta, Shrimti Krishna 
Melkotc, Dr. 
Minimatl, Shrimati 
Miahra, Shri Bibhuti 
Mithra, Shri L. N. 
Mi.ehra,ShtiR.R. 
Miah .... Shri S. N. 
MIsra. Shri B. D. 
Milra, Shri R. D. 
Mohiuddin. Shri 
Morarb, ShI'i 
Mukeriee, Sh..; H.N. 
Mu1Jick, ShriB. C. 
Muniswamy. ShriN. R. 
Murmu, Shri Pailta 
Murthy, ShriB. S. 
Muaafir. Giani G. S. 
Muthukriahnan, Shri 
Nadar, Shri Thanulingam 
Nair, Shri C. K. 
Nair. Shti Kuttikriahnan 
Nair, Shri Vasudevan 
Naldursw, Shri 
NaIlakoya, Shri 
Nanda,Shri 
Nanjappa, Shri 
Naralimh~ Shri 
Narayanuamy, Shri R. 
Naabr, Shri P. S. 
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Nath Pai, Shr i 
Nathwani, Shri 
Nayak, Shri Mohan 
Nayar, Dr. Suahila 
Negi, Shri NekRam 
Nehru, Shri IawBharla} 
Nehru, Shrimati Urna 
ODbrLal,Shri 
Ou, Shri 
Padam Dev, Shri 

I 

PBhadia. Shri 
Paloniyaudy, Shri 
Palchoudhuri, Shrimati II. 
P_de, Shri C. D. 
Pandey,ShriK.N. 
Pangarkar. Shri 
Panna Lal, Shri 
Parmar, Shri Deen Bandhu 
Parmar, ShriK. U. 
Parvathi Krishnan, Shrimati 
Patel. Suahri Maniben 
Patel, Shri N. N . 
Patel, Shri P. R. 
Patel, Shri Rajeahwar 
Pati!, Shri Ba1uaheb 
PatH, Shri Nana 
PatiI, Shri R. D. 
Patil, Shri S. K. 
Patil,ShriT. S. 
Pattabhi Raman, Sbri C. R. 
Prabhatar, Shri Naval 
Radha Mohan Sinch. Shri 
Radha Raman, Shri 
Raghubir Sahai, Shri 
Raghunath Singh, Shri 
Raghuramaiah. Sbri 
Rai. Shrimati Sahodrabai 
Raju,Shri D. S. 
Ram Garib, Sbri 
Ram Saran, Shri 
RIUJl Subhag Sinah,Dr. 
Ramakrishnan, Shri P. R. 
Ramam,Shri 
Ramananda Tirtha, Swami 
Ramaswamy, Shrt S. V. 
Ramaswamy, SbriK. S. 
Ramdhani Dat, Sbri 
Kane, Sbri 
Rmgarao, Shri 
Rao,Shri Hanmanth 
Rao, Shri Jaganatba 
RIO. Shri MadhUJUdan 
Rao. Sbri Tbirumala 
Raut, Shri Bhola 
Reddy Shri, K.C. 
Reddy, Shri Ramatriahn. 
Reddy. ShriRami 
Rup Nania. Shri 

Sadhu Ram, SbTi 

8ahu. 8hri Bhasabat 

Sahu, Shri Rameahwar 

(Twelfth Amendment) 
Bil! 

Saigal Sardar, A.S. 
SllIIllUlta, Sbri 8. C. 
Samantsinhar. Dr. 
Sampath, Shri 
Sanghi,ShriN.K. 
Sanji Rupji, Shri 
Sanbrapandian, Shri 
Sarhadi. Shri Ajit Singh 
Sarma, Shri A. T. 
Satish Chandra, Shri 
Satyabhama Devi, Shrirnati 
SeIku, Shri 
Sen, ShriA. K. 
Shah, Shrimati Jayaben 
Shah, Shri Manubhai 
Sbakwuala Om, Shrimat i 
Shankaraiya, Shri 
Sharma, Shri D. C. 
Sharma,PanditK.C. 
Sharma, Shri H C. 
Sharma, Shri R. C. 
Shastri, Shri La! Bahadur 
Shastri, Shri Prakash Vir 
Shaatri. Swami Ramanand 
Shobha Ram, Shri 
Shree Narayan Das, Shri 
Shukla, Shri Vidya Charan 
Siddananjappa. Shri 
Singh,ShriD.P. 
Singh, Shri H. P. 
Singh, Shri K. N. 
Singh, ShriM. N. 
Singh, Shri R. P. 
Singh, Shri Ramesh Prasad 
Sinha. Shri Anirudh 
Sinha, Shri B. P. 
Sinha, Shti K .P. 
Sinha. Shri Sarangdhara 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeshwari 
Sinha.aan Singh, Shri 
Snatat., Shri Nardeo 
SomaniShri 
Sonavane, ~hri 
Soren, Shri Debi 
Subbarayan, Dr. P. 
Sultan, Shrimati Maimoona 
Sumat Prasad, Shri 
Sunder Lal, Shri 
Swarm Singh, Sardar 
Tahir, Sbri Mohammed 
Tangamanj~ Shri 
Tariq,ShriA.M. 
Tewari, Shri Dwariitanalh 
Thaker<, Shri M. B. 
Thimmaiah. Shri 
Thomaa.ShtiA.M. 
Tiwari, Pandit Babu Lal 
Tiwari, 5bri R. S. 
TulaRam,Shri 
Tyagi,Shri 
Uike,Shri 
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Umrao Singh, Shri 
Upadhyay. Pndit Mani.hwar Dutt 
Upad:1Y.lya, Shri Shiva Datt 
Varavan, ShriA. 

Vanna. Shti Ramsingh Bhai 
Vedakumari. Kumari M. 
Venltatasubblliah, Shri 

Vyu, Shri RadhelaJ 
Wadiwa, Shri 
Wilson, Shri J. N. 
Yajit, Sbri 

Vanna, Shri M.L. 
Vijaya Anand, Mahuajkwnar 
Viswanath Prasad. Shri 

Mr. Speaker: Clearing the Lobby 
has brought in nine more Members. 

The result· of the division is: 

Ayes: 321. Noes: Nil. 

The 'Ayes' have it: the 'Ayes' have 
it. The motion is carried ·by a majority 
of the total membership of the House 
and by a majority of not less than two-
thirds of the Members present and 
voting. 

Shri Tyagi (Dehra Dun): Could you 
not say 'unanimously' in the latter 
part of the sentence, because this is a 
historical motion? The term 'unani-
mously' covers two- thirds also. So. 
instead of saying 'by a majority of 
two-thirds' could you not please say 
'unanimc!lsly'? 

Mr. Speaker: Under rule 158, 
have to so declare the resuit. The 
rUle says: 

"If the result of the voting 
shows that the majority of the 
total membership of the House 
and the majority of not less than 
two-thirds of the members present 
and voting are in favour of the 
motion, the Speaker shall, while 
announcing the result, say that 
the motion is carried by a majority 
of the tot,..l membership of the 
House and by a majority of not 
less than two-thirds of the mem-
bers present and voting." 

Shri Tyagi: That is in cases where 
there is division. 

Mr. Speaker: Very well. The hon. 
Member has said that. That will form 
part of the record. I would not say 
that. 

The motion is carried by a majority 
of the total Membership of the House 
and by a majority of not less than 
two-thirds ~ the Members present 
and voting. So, clauses 2 and 3 stand 
part of the Bill. 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Mr. Speaker: With respect to clause 
1, the Enacting Formula and the 
Long Title, they can be carried by 
simple majority. 

The questlOn is: 

"Tha t clause 1, the Enacting 
Formula and the Long Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Long Title were added to the Bill. 

Shri JawaharlaI Nehnt: I beg to 
move: 

"That the Bill be passed". 

Mr. Speaker: Motion moved: 

"That the Bill be passed". 

Shri Sadhan Gupta (Calcutta-
East): I have great pleasure in wel-
coming this Bill and recommending 
that it be passed. I welcome this Bill 
because the liberation of Goa has 
given us an inexpressible mixture of a 
sense of delight, deep gratification, 
national self-reali.!.ation and relief. 
But I regret that in framing this Bill, 
this spirit was not kePt in mind. 

I regret that in the Statement of 
Object" and Reasons appended to the 
Bill, and for that matter, in the other 

"The result of this division is appli cable to each of the clauses separately. 
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[Shri Sadhan Gupta] 
Bill too, the liberation of Goa has 
been described as ,an acquisition. This 
is a very unfortunate .phrase. We do 
not acquire what is ours. If a robber 
robs me of a jewel and I take it back 
from the rabber, that is not acquisi-
tion; I only take back what belongs 
to me. 

Mr. Speaker: Why should the hon. 
Member labour that point? The 
Statement of Objects and Reasons does 
not form part of the Bill. We are nat 
passing the Statement of Objects and 
Reasons apptlnded to the Bill. 

Sbri Sadhan Gupta: 1 say it for this 
reason. In foreign countries we have 
been accused of attacking someone 
else's territory and grabbing it. The 
Prime Minister rightly objected to it. 
Now, we give colour to this kind of 
accusation by describing this as an 
acquisition. Although the Statement 
of Objects and Reasons does not form 
part of the Bill, anyway, it reflects 
our stand on certain matters, and, 
therefore, we should ·be more careful; 
particularlY in a thing which rouses 
so many lofty emotions in us, we 
should be very careful Of talking in 
the way we do. Whatever the ety-
mological meaning may be of the 
word 'acquisition', it is entirely out of 
place in this context. I would have 
preferred that it were described either 
as liberation or as re-union, and noth-
ing would have been lost by so des-
cribing it. I know that there may be 
one legal objection. 

8bri Jawaharlal Nehru: Under the 
Constitution, the word 'acquire' has to 
be used. 

8hri Sadhan Gupta: I know that 
under the Constitution, an acquired 
territory can form part of this country. 

In the case of this Bill, we are not 
concerned with that part of the Con-
stitution, because we are amending the 
Constitution and incorporating the 
territory into our country, not from 
the present date but retrospectively, 
from 20th December, so that we cover 

the entire gap between the day of 
liberation and today. So no legal 
complications would arise due to the 
omission of the word 'acquisition'. 
Therefore, I would have very much 
liked that it was described as 'libera-
tion' or 'reunion'. (Interruption). 

The next thing in this connection, to 
which I want to draw the attention of 
the House, is that our journalists were 
not allowed to cover the liberation of 
Goa, while many foreign journalists 
were free to cover it because they had 
already gone to Goa and to malign 
our country in various ways. It is 
unfortunate that in such a glorious 
event, our journalists should not have 
been allowed to cover it and to report 
the event in a proper perspective. 

With these few words, I once again 
welcome the Bill and recommend that 
it be passed. 

Shri Jawaharlal Nehru: I would only 
point out that we have to proceed in 
accordance with the language of the 
Constitution. Article 1(3) (c) thereof 
says, 'such other territories as may be 
acquired'. We have to use that to fit 
in with it. Otherwise, we will have 
other complications. 

As for the other matter to which he 
referred, it has nothing to do with this 
Bill. 1 myself regret that our journa-
lists were not sent there. But that 
was hardly our fault at that stage, 
because the other journalists who 
were there had been brought in there 
by the Portuguese beforehand. 

Shri 'Nath Pai: Some of us were 
watching it ourselves. Others were 
going there from Pakistan. But our 
correspondents were not allowed to 
go there from Belgaum, Sawantwadi 
and Karwar. It is a fact. We have 
met the men who had gone there. 

Shri Jawaharlal Nehru: I am saying 
that others went in there while the 
Portuguese were in possession. When 
Our Army was moving, that was the 
only time they could be taken with 
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them or immediately after. Possibly 
there was some delay; they did not 
know what kind of opposition the 
Army would have to meet with. Pos-
sibly the military are rather secretive, 
and they did not want anybody to 
accompany them. Anyhow, we regret 
it. 

Mr. Speaker: The question is: 

Ch. Brahm Prakash (Delhi Sadar): 
My vote was not recorded. r voted 
for 'Ayes'. 

Shri Nath Pai: Mine did not work. 
I voted for 'Ayes'. 

Shrimati Renu Chakravartty (BasIr-
hat): My vote has also not been 
recorded. I voted for 'Ayes'. 

"That the Bill be passed". 
The Lok Sabha divided: 

Mr. Speaker: I will add three votel 
to the 'Ayes'. 

Division No.3] 

Abdul Latif, Shri 
Abdur Rabman, Maulana 
Achal Singh, Seth 
Agadi, Shri 
Agarwal, Shri Manakbhai 
Ajit Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Sub him 
Aney. Dr. M. S. 
Anjanappa, Shri 
Anthony. Shri Frank 
Arumugam, Shri R. S. 
Arumugham, Shri S. R. 
Asthma, Shri Lila Dhar 
Atchamamba. Dr. 
Bahadm Singh, Shri 
Baja;, Shri Kamalnayan 
BaItliwal,Sbri 
BaIatriahnan, Sbri 
Balmit.i. Shri 
Bmcl'ji. ShriP. B. 
Banphi Thakur. Shri 
Barrow,Shri 
Barupal, Shri P. L. 
Baaappa,Sbri 
Basumatari. Sbri 
Bhadauria. Shri Arjun Singh 
Bhagat, Sbri B. R. 
Bbagavati, Sbri 
Bhan Danhan, Sbri 
Bhargava, Pandit M. B. 
Bhargava, Pandil Thakur OIlS 
Bharucha, Shri Naulhir 
Bhatbr. Shri 
Bhattacharya, Sbri C. K. 
DhogHBbai, Shri 
Bidari. 8hr! 
Birbal Singh, Sm,;, 
Birendra Babadur Singhji, Shrj 
Biat,SbriJ.B.S. 
Biawaa. Sbri Bholanath 
Borooah,ShtiP.C. 
Brahm Praiwh, Ch. 
Brajeahwar Prasad, Shri 
Chatravartty,SbrimatiRenu 
CbIUldra Shankar, Sbri 

AYES 
Chaturvedi. Shri 
Chavm. ShriD. R. 
Chavda, Sbri 
Cheniu. Sbri Ramanatbzn 
Choudhry,ShriC.L. 
Chuni Lat. Shri 
Daljit Singh, Sbri 
Damar.Shri 
D .. ,Dr.M.M. 
Daa,ShriN. T. 
Daaappa, Shri 
Dasaratha Deb, Shri 
Datar.Sbri 
Daulta. Shri P. S. 
Dcb,SbriN.M. 
Desai, Shri Mcnrji 
Dcahmul:h, SbriK. G. 
Deahmukh.Dr. P. S. 
Dindod, Shri 
Dineah Singh. Shri 
Dube. Shri Mulchand 
Dubliab. Shri 
Dwivedi,ShriM.L. 
Elayapcrumal, Sbri 
EHu. Shri Muhammed 
Bring. Shri D. 
Ganapathy, Shri 
Gandhi,ShriM.M. 
Ganga Devi. Shrimati 
Ganpati Ram, Shri 
Gautam, ShriC.D. 
Ghosh, Sbri M. K. 
Ghoah,ShriN.R. 
Godaora, Sbri S. C. 
Gohokar, Dr. 
Gopalan, Shri A. K. 
Govind DII. Dr. 
Guha, Shri A. C. 
GuPta. Shri C. L. 
Gupta, Shri Indrajit 
Gupta, Sbri Ram Kriahan 
Gupta, Shri Sadhan 
Hajamavia, Shri 
Hunni, Shri ADaar 
RaIuda, Sbri Subodh 
Hath!, Sbri 

Hazarita, Sbri J. N. 
Hcda,Shri 

[13,3'7 hrs. 

Hem Raj,'l>bri 
Hukam Singh, Sardar 
Iqbal Singh, Sardor 
Jadhav, Sbri Yadav Nuayan 
JagjivaD Ram, Shri 
Jain,SbriM.C. 
Jamir, Sbri S. C. 
J_de, Sbri 
Jcdhc. Sbri G. K. 
]ena, Shri K. C. 
Jbunjhunwala, Sbri 
Jinacbandran, Shri 
Jogendra Sen, Shri 
Joshi, Sbri A. C. 
Joshi, Shrimad, Subhadn 
Jyotishi, Pandit J. P. 
Kali1ta Singh, Sbri 
Kamal Singh, Sbri 
Kanakaaaba,. Shri 
Kart Shri Prabhat 
Kaahi, Ram, Shri V. 
Kayal, Sbri P. N. 
Kedaria, Shri C. M. 
Keaar Kumari, Shrimati 
Keabava, Sbri 
Keabr,Dr. 
Khadilkar, Sbri 
Khan, Sbri Shalmawaz 
Khimji,Shri 
Kiataiya, Shri 
Koratltar,Sbri 
Kotoki, Shri Liladhar 
KottukaPllly, Shri 
Krishna, Sliri M. R. 
Krishna Chandra, Shri 
Krishna Rao, Sbri M. V. 
KrishDamachari, Sbr! T. T. 
KUDlIl8D.. 8hri M. K. 
Kunhan, Sbr! 
Kurcel,ShriB.N. 
Lachbi Ram, Shri 
LachmaD Singh, Sbri 
Lumi Bai, Shrimati 
Lonikar.Shri 
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Madhok. ShriBoJ Raj 
MolIdaAbrocd, Shrima,; 
Maiti. ShriN. B. 
Mahadeo Prasad, Shri 
Majhi. Sbri R. C. 
Malaviya, Shri K. D 
Malhotra, Shri Inder J. 
MalVla. Shri K. B. 
Malviya, Shri Motilal 
Manacn, Shri 
Mandai, Shri J. 
MandaI, Dr. Pasbupati 
Maniyanlacian, Shri 
Ml8uriya Din. Shri 
M8thur. Shri Harillh Chandra 
Mehdi. Shri S.A. 
Mehta, Shri B. G. 
Mehta, Shri J. R. 
Mehta, Sbrimati Krishn{ 
M$ote, Dr. 
Minimata, Shrimati 
Mishra. Shri Bibhuti 
Miohra, Shri L. N. 
Miohra,.5hri R. R. 
Mishr., Shri S. N. 
Mi8hra, 5hri B. D. 
Miahra, Shri R. D. 
Mohiuddin, Shr; 
Morarl;., Shri 
Muterjee, Shri H. N. 
Mullick,ShriB.C. 
MunisWamy, Shri N. R. 
Murmu, Shri Paika 
Murthy, ShriB. S. 
Muaafir, Giani G. S. 
MutbukrUhnan, Shri 
Nadar, Shri ThaouliDgam 
Nair, Shr; C. K. 
Nair. Shri Kuttikrishnan 
Nair. Shri Vasudevan 
Naldurgkar, Shrl 
Nallakoya, Shri 
Naoda,Shri 
NaojllPPB, Shri 
Naraaimhan, Shri 
Nanyanaaamy. ShriR. 
Naakar, Shr; P. S. 
Nath Pai, Shri 
Nathwani, Shri 
Nayat. Shri Mohan 
Nayar, Dr. Sushila 
Negi, Shri Net Ram 
Nehru, Shri Jawab.arlal 
Nehru, Shrimati Uma 
Onkar Lal, Slui 
Oza,Sbri 
Padam Dev I Shri 
Pahadia, Shri 
Palaniyandy I Shri 
Palcboudhuri. Shrimati 118 
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Mr. Speaker: The result of the divi-
sion is: 

Ayes 

Noes 

323. 

Nil. 

The 'Ayes' have it; the 'Ayes' 
have it. 

The motion is carried and the Con-
stitution (Twelfth Amendment) Bill, 
1962, is passed by a majority of the 
total membership of the House and 
by a majority of not less than two-
thirds of the Members present and 
voting. 

The motion was adopted. 

13.38 hrs. 

GOA, DAMAN AND DIU (ADJ4lNIS-
TRATlON) BILL. 

The Prime Minister and Minister of 
External Allairs (Shri Jawaharlal 
Nehru): I beg to move: 

"That the Bill to provide for the 
administration of the Union terri-
tory of Goa, Daman and Diu and 
for matters connected therewith, 
be taken into consideration". 

This Bill is to replace the Ordinance 
that was iSSUed some little time ago 
and it is meant to deal with the many 
problems that arose after this terri-
tory was taken over by the Union 
Government. 

I do not think I need take the tim .. 
of this House explaining all the vari-
ous measures. It is almost exactly 
on the lines of the Dadra and Nagar 
Haveli Bill. It can be seen that it pro-
vides for the r .. presentation of Goa, 
Daman and Diu in Parliament. The 
jurisdiction of the. Bombay High Court 
has been extended to Goa, Daman and 
Diu. I should like to make it clear 
again tha t this extension of the Bom-
bay High Court is not meant as a 
precurSOr to Goa being absorbed into 
any other State nearby. It remains 
separate, but it is obvious that some 
High Court has to deal with it. We 

could not have a High Court in Goa 
itself. 

For tre rest, this has given some 
authority for certain actions to be 
taken and the existing laws to con-
tinue. 

There is an amendment to this 
whi( h says, "provided any such law is 
not absolutely repugnant to the spirit 
of the Indian Constitution." That 
amendment is completely unnecessary, 
because w .. cannot possibly pass a law 
which is repugnant to the Indian 
Constitution. The Supreme Court 
would come in the way if we ourselves 
manage to forget t!tat fact. 

I move therefore that this Bill be 
tak .. n into consideration. 

Mr. Speaker: Motion moved: 

"That the Bill to provide for the 
administration of the Union terri-
tory of Goa, Daman and Diu and 
for matters connected therewith, 
be taken into consideration." 

13.41 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

Shri H. N. Mukerjee (Calcutta-Cen-
tral): I am afraid I cannot quite 
accord to this Bill the unqualified and 
happy welcome which I had register-
ed for the earlier Bill which has just 
b~n accepted by the House. This is 
because I have an apprehension that 
Government has not applied its mind 
properly and has not made a serious 
effort to see that democratic processes 
are introdu~d in Goa in as full and 
comprehensive 'a manner as possible. 

We do not approve of the proposal 
to make Goa a Centrally administered 
territory, because the country's expe-
ri .. nce of these Centrally administered 
territories is not particularly happy. 
I say that the Goan people must be 
given the fundamental right to govern 
themselves through democratic insti-
tutions in conformity with the Inchan 
Constitution just as any other part of 
India. There might conceivably be 
some transitional arrangements, but 
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they must be allowed the right to 
elect their own representatives to a 
Legislative Assembly and to manage 
their affairs through their own elected 
leadership. 

We have in the Indian Union terri-
tories like the Centrally administered 
territories which have in some cases 
hardly any democratic institutions, 
and there are some like Tripura and 
Manipur which have certain forms of 
elected Territorial Councils, but these 
Councils, dominated by the Chief 
Commissioners who are directly res-
ponsible to the 'President of the 
Republic, have practically no powers, 
and are not responsible to their own 
electorate. This is why there has ,been 
agitation in Tripura and Manipur in 
favour of some sort of an elective 
Assembly. They want to do away 
with the Territorial Councils, they 
want an Assembly having the same 
status as the Assemblies in the various 
States of the Indian Union. 

My fear is that if Goa is kept a 
Centrally administered territory with-
out even the provisions which seem 
to apply in the case of Tripura and 
Manipur and is not given an elected 
Assembly, then the people are bound 
to feel dissatisfied. Already, as a 
matter of fact, on account of histori-
cal and other circumstances there are 
people who might try to fish in 
troubled waters. This talk about Goa 
having a particular entity of her own 
is in some respects potentially dan-
gerous. There might be people who 
would like very much to fish in 
troubled waters, and if Government 
allows them an opportunity to put 
before the people the idea that they 
are not going to have representative 
institutions, then danger might ensue. 
Very soon they would come forward 
to express their dissatisfaction, and 
there might come to take place move-
ments for the establishment of demo-
cratic institutions in Goa. 

I say this becaUSe already so many 
of us as Members of Parliament have 
been sent copies of a representation 

purporting to have been made by the 
All Goa Political Conference where 
the demand is put forward ihat there 
should be a separate State of Goa 
within the Indian Union, that it 
should have an executive responsible 
to a Legislative Assembly and so on 
and so forth. I do not say that 
straightaway we should have a sepa-
rate State of Goa, but this matter has 
got to be kept very carefully in mind 
that in Goa the extension of full 
democratic opportunities to the people 
cannot very long be postponed. So, 
our expectation was that in this 
regard the Government would apply 
its mind much more carefully and 
come before Parliament with sugges-
tions which would be more acceptable, 
but I fear that the way in which this 
Bill has been formulated does not 
give satisfaction to the democratic 
aspirations of our own people in Goa. 

I take this opportunity also to point 
out certain aspects of the economic 
organisation of Goa, which are natu-
rally linked up with the political 
structure that we are going to have 
in Goa. It was our expectation that 
soon after liberation the Government 
of India would take steps to take over 
the rich iron ore mines which are 
being run by the private interests. 
Those who are in the know can testify 
that vast profits are being made from 
these iron ore mines. The terms on 
which the Portuguese and the private 
owners under them agreed to supply 
the steel monopolies of Japan and 
West Germany should therefore be 
revised and proper prices should be 
charged to the steel companies which 
are getting the ore at very cheap 
rates. So, these iron ore mines should 
be taken over in the publre sector as 
part of India's Five Year Plan, and 
there should be a scheme devised in 
order to utilise this iron ore for the 
production of the finest Indian steel. 
Also, a scheme should be devised to 
establish an iron and steel plant in 
South India and the prollt. of the 
vast mineral wealth of Goa and the 
regions nearby should accrue to the 
Indian Exchequer. 
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We know also that in Goa there are 
the ports of Vasco da Gama and Mar-
magoa which are of high strategic 
importance. These ports have very 
good and convenient locations. A naval 
shipyard already exists at Vasco da 
Gama. It is sad however, to notice 
that the workers who are working in 
this naval shipyard have been denied 
their wages by the administration of 
Goa. I have here a paper called Goon 
Post dated 14th February, 1962, and 
in this paper there is printed a memo-
randum to the Chief Civil Adminis-
trator of Goa. 

The Minister of Law (Shri A. K. 
Sen): Will you please give the name 
and date? 

Shri H. N. Mukerjee: It is dated 
14th February, 1962. The paper is 
called Goan Post. This memorandUl11 
purports to say that the workers in 
the naval shipyard have been denied 
their \\ c.ses by the administration of 
Goa, and that they have had to carry 
on an agitation to secure arrears of 
their wages. It seems that the wages 
have not been paid to these workers 
from 1st December, and three months 
wages which had been promised to be 
paid by the end of February have also 
not been paid. The naval shipyard 
is due to receive from the railways 
and other private companies who get 
their repair work done at the ship-
yard, large sums of money, and appa-
rently there is no reason why the 
workers' wages should have been 
withheld. The Minister may not be 
able to say anything about it now, 
but he might communicate with the 
Defence Ministry, and immediate 
steps might be taken in this matter. 

There is another problem which also 
faces the Government and the Goan 
people. On the part of some people 
in Goa there is a demand. about which 
perhaps my hon. friend Shri Nath Pai 
can say a great deal more than I can, 
on the part of a certain section of the 
people in Goa there is a demand that 

Goa should be incorporated in the 
State of Maharashtra since the Goam 
by historical tradition, language and 
culture are part of the Marathi people. 
Again, as I have just said, there are 
some others who say that Goa should 
be retained as an entirely separate 
State. My personal feeling is that by 
and large the Goans are a part of the 
Marathi people by tradition, language 
and culture. Yet we say that for the 
time being there cannot be any de-
cision about Goa going to Maharashtra 
or remaining a separate State. 

This is a matter wltich should be de-
cided democratically by the people of 
Goa themselves. We do not want an 
immediate decision in this regard. But, 
at least, the Goan people should have 
the apparatus, the democratic provUon 
so that in time-and that may not be 
too late-before long, the Goans may 
decide where they should go if they 
want to go into Maharashtra or any 
other region. This is a matter to which 
Government has to give some thought. 
If the Goans want a separate State 
of their own, we should have nO ob-
jection. But we, certainly, do not want 
them to remain merely a Centrally ad-
ministered puppet territory without 
any kind of real democratic apparatus. 

I say this because the people of Goa 
are highly cultured, as highly educated 
as any other section of our people. 
Even under the Portuguese administra-
tion-and this is what we were told 
in the representations sent to us on be_ 
half of the Goa Political Conference-
they did have an apparatus, which, of 
course, was entirely subservient to the 
dictatorship of Dr. Salazar. But they 
did have, at least technically speaking. 
an apparatus through which some of 
them could be elected. Therefore, if 
the Goan3 should have a feeling that 
under our dispensation they are not 
getting ample opportunities fOr ex-
pressing themselves and realising their 
political being, it is rather dangerous. 
Besides, Goa is a very rich area of our 
country, with large sources of wealth, 
port and dock resources, minerals, 
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forests and man-pow~r to maintain and 
develop their own entity. 

I know that the problem of language 
in Goa is being utilised by certain ele-
ments and they are trying to sow 
discord among the Goan people. There 
are vested interests about whom Gov-
ernment ,hould be very careful. There 
are vested interests who formerly 
served the Portuguese an.d who are 
now already well entrenched in the 
new set-up and they would like to 
keep the Goan people in a state of 
disruption. They would try to see that 
the Goans are not' allowed to forge rle-
mocratic unity and to build a neW 
life. 

I feel also that a very large part of 
the people there speak the Konkani 
languagQ which some maintain is noth-
ing but a variation of the Marathi 
language. But the Konkani language, 
in spite of its being, perhaps, mainly a 
dialect, has such a distinct individua-
lity of its own and it is spoken by the 
masses of the people there. There 
should be some special effort, in 
order to win the hearts of the people, 
to encourage the development of the 
Konkani language. Of course, Marathi 
wou1d naturally get all the encourage-
ment which is its right due. 

The Portuguese language was for-
merly the State language. Of course, 
while for some time it may continue, 
it c:U:not possibly re~ain to enjoy the 
position which it had before libera-
tion. Thi; point of language has also 
got to be considered very very care-
fully and very sympathetically ~ the 
interests of the people have to be kept 
in mind. So, we WOUld like to see 
that the Goan· people find their due 
place in the family Of. the Indian 
people. We would like to see that 
the resources of Goa are utilised for 
the purposes of our Plan and the 
Goan people are not made a pawn by 
monopolists in their search for exploi-
tation and profit,. We wish them to 

develop on the basis of fuII democratic 
rights and liberties. 

My grouse against Government is 
that they are merely prOviding for a 
certain apparatus which does not given 
them satisfaction in regard to their 
democratic aspiration. They would 
have some representation in Parlia-
ment; but that would be on the basis 
of nomination. And, as far as running 
their own affiairs is concerned, they 
are nowhere in the picture. This 
might be some exaggeration. But, 
after all, liberation should bring the 
glow of freedom into their hearts, a 
kind of new exhilaration. But this 
provision which the Government is 
making in regard to the administra-
tion of Goa as a Centrally adminis-
tered territory is not going to light 
that spark which would bring about 
that glow of exhilaration and hap-
piness in the Goan people. That is 
the reason why I feel that even though 
we are all jubilant that Goa has COIIll: 
back to the Indian family, we are not 
hapPy that Government has not been 
able to find out ways and means of 
giving to the Goan people that sense 
of satisfaction which alone would 
make this liberation a reality that 
would make them develop at a much 
faster rate than it otherwiSe would 
be possible. Therefore, I say Gov-
ernment may consider some changes 
being made in the Bill. I do not know 
for perhaps Government have made 
up their minds and mine would be a 
cry in the wilderness. ~ 

But We do lay so much stress upon 
the tact that the Goans might have, 
after liberation, real democratic 0p-
portunities. These opportunities have 
been denied them in so far as this 
legislatiOn is concerned. 

The Deputy Minister of Bome Af-
fairs (Shrimati Alva): Mr. Deputy-
Speaker, Sir, I am very hapPy to as-
sociate myself with this particular de-
bate for the simple reason that I have 
been associated with the Goans in 
Bombay for very nearly 25 years and 
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I do understand their mind, to some 
extent, the fears that they had if Goa 
came as an integral part of India. Some 
of them, of course, believed that it had 
to come; some had their own fears and 
doubts. Notwithstanding the position 
that it is now an accomplished fact, 
that Goa is part and parcel of India, 
some Goans have been doubting. 

Having been emotionally involved in 
this compaign for the liberation of Goa 
for the last 25 year.;, I feel that now 
When we look at the present adminis-
trative set-'llp in GOa and what it is 
going to be in the years to come, we 
must realise that we have, first of all, 
to understand the mind of the averag~ 
Goan inside Goa, Daman and Diu. 
They were cut off from the mainland, 
from the rest of India, for 451 years 
and, therefore, the bulk of the people 
there who are the have-nots, their 
mind:, will be slow to function. Never-
theless, there are the very people who 
will rightly understand the impact of 
the Five Year Plan when it is intro-
duced inside the new territory that has 
now become part of India. 

For the last 2 or 3 years I have 
very actively participated in all the 
protests that were raised from the 
Bombay city and elsewhere in India 
against the Portuguece regime. It was 
as recent as the 15th of August, when 
I was in Belgaum that we were think-
ing of opening Lok Karya KshetTas 
along the border that were to make 
our people understaDd how evil t~e 

smuggling that was going On there was 
and how to stop that. We had hardly 
accepted the task before us when Goa 
wa, liberated and that task has now 
become unnecessary and the kshetras 
were not opened. 

But, on that same day, when we were 
rejoicing in India-for the Indepen-
dence Day-news had come in of the 
tort,.re that was going on. That only 
showed that the people inside Goa 
wer~ under a Fascist regime and there 
had been, I think, not less than 
29 revolutions in these 451 
years. It was a reminder that 

the people were not quiet and 
though the repressive measures were 
So bad and of such a serious nature, 
there were patriots there who faced 
torture aDd death. At that time, aome 
of u, felt--and I especially felt-that 
Goa could not be turned into Angola 
and, therefore, the Government of 
India would have look into this and 
change its approach and its policy. 

Things have moved very fast, and 
every hon. Member of this House re-
calls how it happened. The patience 
that we had shown for 14 years has 
been a good example to the nations of 
the world that lnQ,ia could wait and 
wait peacefully. We tried to convert 
the hearts of others. We did not suc-
ceed; and finally when We did it, it 
was a question of their aggression in 
the sense that the people could not 
wait any longer 8nd India had to 
decide and take over Goa. 

I do want to pay my compliments 
and credit to the Indian Army which 
worked so swiftly and so efficiently and 
has set such a good and noble exam-
ple, in the sense that it carried out its 
work in the spirit Of what all of us 
On this side in India desired and were 
able to finish the work with the m;ni-
mum of hardships. That was aLo be-
cause the people of Goa were ready 
from inside to help in the measure. 
Therefore, all the credit goes to t'le 
Indian Army for its eXemplary conduct 
Inside ·Goa. 

First of all, we shall have to know 
the inside of Goa, before we set up a 
final administration; how many people 
live in Goa, how many have left Goa 
8nd for what reasons. One of the hon 
Members who spoke here said that t.h~ 
sons and daughters of Goa had to roam 
round the world for small and big oc-
cupations. 

It is very true that people who 
were economically made bankrupt by 
the internal policy of the Portuguest' 
Government had to roam rO'llnd Africa 
and into cities like Bombay, taking 
up small jobs. It is no exaggeration 
to say that people coming from good 
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homes had to turn themselves mto 
COOKS and buLlers and stewaras on 
srups and pegglllg for small jobs. Alt 
that has to Pe taken into account 11 
tnere 15 to Pe emotlonal 1.1l.egrauon 
and also political integratlOn amongst 
tbe peopLe. l'hereIore, the first thmg 
that we shall have to look llltO ,s 
censu;. l'ne cellS US op.eratlOn will 
have to be taken up and begun in Goa 
veI'Y soon. Wnether the .Portuguese 
are included in theSe figures now, vie 
are not aware, but they have ,0lUe 
type of record, about the deuneation 01 
the villages and towns. Beyond that, 
We are not able t:> say whetber tbey 
had any furtber figures. We have not 
found any map also, if the pattern of 
Goa and its villages. The census ope· 
ration should come about perhaps in 
these areas now. If all goes well, the 
houses should be numbered and list-
ed and the trial operation should be-
gin towards the end of the year. Then, 
finally, at the end of the year we 
should find out the numerical strength 
of the people and the other backgrounu 
the census gives us here in India. 

We shall have to find out how many 
of the Goans, the people of Goa, who 
are out, would like to come back to 
India and settle down in Goa. Some 
of them who came out were never able 
to go back. Some of them would like 
to come back. 1 am talking of the dif-
ferent strata of society. There were 
those of the middle cla.;s an dthe upper 
middle class who came out and some 
Of them would like to continue under 
the Portuguese regime. It is an ac-
complished fact for those who think 
like us. Therefore, the small man 
must not be forgotten in Goa; where 
the census operations begin, and when 
the counting of heads begins, the eco-
nomic backgroulld has to be kept be-
fore us, and the social set-up of ~e 
villages, the village pattern that eXISts 
inside Goa, has to be borne in mind, 
because it was slightly different from 
what we have this side. 

Then we come to the 
which has been mentioned 

language 
by Shri 

H. N. Mukerjee-namely, Konkani. It 
must have an honoured place, but we 
must first know whether Konkons is 
a dialect or a language. I have now 
fairly acquired some kind of prod-
ciency in this dialect. So, I may say 
that it has no script. It is written in 
Goa in the Portuguese script. Per-
haps, for the census operations, we 
shall have to have Portuguese and the 
Roman scripts because that would 
help the people inside. Marathi is a 
language and we have known of indi-
vidual cases where even Marathi 
schools were not permitted to be start-
ed inside Goa. We have known of 
Roman Catholic priests who were de-
ported or sent away to Lisbon for 
many years just because they wanted 
to teach Mara thi to school children. 
So, the people there have gone through 
this kind of repression and hardship. 
Therefore, the consensUS of opinion has 
to ,be gathered inside Goa. We have 
kept Goa as an individual Union ter-
ritory, with its own personality to be 
maintained and developed. It is a very 
good thing because, after 451 years, 
we want the people to decide for 
themselves what they want. 

But when you talk of Konkani 
language to 'be induded in the Sche-
dule of languages, we must know 
whether it has a script of its own. 
Konkani, as Shri Nath Pai has said 
and will know, is written in Karwar 
in the Kanarese script. In Bombay, it 
is written in the Marathi script. I 
have had dealings with .mall people 
in Goa who write Konkani in the 
Portuguese script. We are able to 
read Konkani,but they write it in the 
Portuguese script. Therefore. it is 
not an iSSue that can be settled just 
off-hand. It has to be gone into. 

Shri Yadav Narayan Jadhav (Male-
gaon) : The military people write 
Marathi also in the Roman script. 

Shrimati Alva: That may be. This 
question has to be gone through very 
carefully and the opinion of the pe0-
ple has t) be taken. Konkani is not 
an issue to be raised because Goa has 
become a UniOn territory. I want to 
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put before this House, this point, 
namely, Konkani becoming the lan-
guage of Goa is not an issue merely 
because Goa has become a Union ter-
ritory. It is a separate issue which 
applies equally to the entire coast line 
on the west of cndia, right from 
Konkan to Cochin, and it covers 
Karwar and other places. Therefore, 
this issue stands on a different root-
ing. 

I was on the border ()f Goa at 
Majali only during the elections. One 
d.d not want to enter Goa because of 
different kinds of repercussions. In 
fact, I CJuld have flown from Panjim 
to Delhi via Bombay, but I took the 
trouble of going through bad roads to 
Belgaum and then fly to Bombay and 
then here. Everything must find its 
level, and of course, the work is going 
on well with the military authorities 
who are in charge of all the work, 
and with the help of the administrator 
there. All the basic things that are 
to be done are being attended to. 

One thing that we have to rejoice 
over is that the smuggling ring has 
been broken. Those of us who have 
seen the border know the evils of 
smuggling. Those of US who go to 
Karwar three or four times a year 
know what an evil it was, and we 
always felt that as long as smuggling 
went on, there would always be some 
people who wanted Goa to remain 
with the Portuguese. Th3lt has gone. 
We want to encourage the people to 
respect the administration that is 
going to be set up in Goa. To get 
the full respect of the people, we 
must send our officers and we are not 
hard up for good men. We have got 
very good men in our services at all 
levels and we hope to take the co-
operation of the local people also 
inside Goa so that we can set up an 
administration which would be under-
stsad by the people and the language 
difficulty could be solved, with the 
emotional integration that will go on 
at all levels. We want to show that 
Goa could make up for the last 451 
years perhaps very quickly and come 
up in five years with the progress we 
have made here in India. 

There is no doubt that factories will 
come; that the material and mineral 
resources will be tapped better. But 
then again, the hon. Member on the 
other side pointed out that we have to 
be careful about the monopolists: 
therefore, traffic will have to be regu-
l.aJted in the business world. There 
are, I think, just abollt 14 or 15 big 
businessmen in Goa. The rest of t.l:te 
population is small, common men. 
The common man is the man who has 
to be kept in mind, when our admin-
istrative set-up is established finally 
and permanently. 

About big busine!S, I have nothing 
to say. Big businessmen are big 
businessmen, whether they are in Goa 
or here or anywhere in the world. 
Nevertheless, we, as a welfare State, 
have to take great caution and move 
very carefully, I am speaking subject 
to correction, but from what I have 
been told, I find that for the last ten 
years, the annual returns of some of 
the bigger businessmen or tyeoons 
have been in the range of Rs. 80 lakhs 
to Rs. 85 lakhs in mines alone. If that 
be so. these tycoons should not say 
that they are hit hard upon. We 
should find out as to where the pro-
ceeds of these people have gone. It is 
nothing wrong, because we believe in 
an open-door pollcy on our economic 
front. We want to !mow who keeps 
the assets, and it will be the bounden 
duty of the administration to look 
into these things very carefully and 
then it may be that that Goans them-
selves may decide that there has to 
be some kind of financial commission, 
some kind of financial corporation. 
The small man has to come in a big 
way in whatever trade that has to 
develop inside Goa. The monetary 
assistance should not be blindly given 
t 1 those few top guns Who come and 
demand it. That is a warning that 
we as individuals have to be careful, 
because, the monopolists are aJrways 
ready to ca1Jch the new resourees. But 
you will have to take into account the 
common man also, the small fry. The 
Prime Minister aloo had occasion to 
refer to the common man of Goa. I 
know he once said "common mann 
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when he referred to Goa. That man, 
the common man, is the focus for us. 
This hon. House must devote its 
attention to the common man and 
focus its thoughts towards the com-
mon man, the small man, in Goa. We 
have to bear in mind the psychologi-
cal approach inside Goa. Even when 
we talk of the administration, it was 
so terribly mbred up, with religion, 
Religion and politics were So mixed 
up for the last 451 years. We are good 
Christians, but when religion and 
politics get mixed up in this part of 
the country, that is time to educate 
the masses. It vl'as the reUgious and 
political manoeuvring that kept the 
masses ignorant of what was happell-
ing. They were kept in absolute 
ignorance for centuries and exploited 
in a manner that they had to leave 
their homes and huts and go out beg-
ging for jobs. They were kept fright-
ened that the curse would fall on 
them and they were kept ignorant. 
Af'er freedom, nothing has happened 
to the churches and temples. In fact, 
if Christianity has flourished, it has 
flourished more so after Independence 
in India than even be~re. Under the 
Constitution, Christians, like others of 
other faiths, have the right to pro-
fess, preach and propagate their reli-
gion, but it must all be done in a con-
stitutional way. Hunger and naked-
ness must not be exploited 1>0 convert 
anybody. 

Therefore, inside Goa, the Church 
must realise that it has to break with 
the temporal power. The Church will 
lo.,k after the spiritual welfare of the 
masses and will not tamper with their 
conscience or their opinions any more. 
Here I w6uld like to emphasise that 
the concordats of 1928 should be exa-
mined very closely by our Govern-
ment. The Prime Mindster's atten-
tion should be focussed on these con-
cordats of 1928 from which Salazar 
derived his strength for his flctitious 
chum to Goa. Under the concordat. 
every appointment of the Church will 
have to be made after the approval 
of the State authorities in Portugal. 

This is a point on whlch we have to 
be very dispassionate. We are not 
against the Church or the Vatican, 
but when we have got Goa, we should 
see that the Church also gets its 
independence. as the Church has got 
its independence in India. Therefore, 
the concordat of 1928 shall have to be 
very carefully analysed and if any 
action is necessary, we leave it tn 
,ur leaders, to our Prime Minister to 
study it, sit with the diplomats and 
say that things sholllld be decided very 
rationally, which would be the demand 
of every democratic State in the 
world. 

Shri C. K. Nair (Outer Delhi): 
What is a concordat? 

Shrimati Alva: It is a kind of 
agreement by which the State autho-
ri~ies will have to approve of any 
appointment inside the Church. The 
latest concordat dates to 1928. Right-
thinking priests have been with us. 
Great patriots, great natiomils and 
grea: fighters preferred to 'be carried 
to far away Lisbon rather than stay 
on in Goa and carry on under the 
Portuguese regime. They are back in 
Goa now. Therefore, I want to say 
that inside the Church also the right-
thinking priests have be~n with us. 
Whether you are a priest or a lay-
man, you are a citizen. ThOse inside 
the Church must now realise that 
Goa, Daman and Diu is a Union Ter-
ritory of India and they will enjoy the 
same privileges that have been en-
shrined in the Constitution of India. 
They need fear no one for the pro-
fession of their religion, for the main-
tenance of their churches or for the 
running of their seho:>ls and other 
: nstitutions. 

I come to the Five Year Plan. It 
has already been emphasised that Goa 
has the most natural harbour. ; have 
no~ been inside Goa, because we were 
not allowed to enter Goa from 1940; 
from the time we ran a political 
weekly, we were banned from enter-
ing Goa. Perhaps in the near 'fu.ture, 
we shall go inside Goa and rejoice 
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with the people there as we have 
done with Goans in B:>mbay and else-
where. 

I am told the airport in Goa is also 
very well-planned. lit is no: very big, 
but proper attention whll be given to 
it under the Five Year Plan and we 
shall have perohaPs one of the best 
airports inside Goa and 1me of • the 
best harbours at Marnagao. This has 
to come a.bout gmdually with the 
co-operation of the people. 

When Goa was not free and it was 
under the Portuguese regime, there 
was a surfeit of luxury goods and 
absolute dearth of the daily necessities 
like food. Even onions and things 
like fish went from the Majali border. 
I have seen with my OWn eyes how 
young girls used to come this side 
with flowers and go back with rice, 
potatoes and onions. This was the 
ecooomy of Goa. It is heartening to 
know that now in Goa tney get fresh 
vegetables, fruits, onions and other 
bare necessities. From that we are 
able to judge how backward the eco-
nomy of Goa had becOme and how 
desperate the ordinary man had 
become. He had to run away from 
his moth-eaten house, with walls 
crumbling down and he was nO'! able 
to go back. 

Therefore, we will have to have the 
same schemes that we have in the 
Five Year Plan to help the small man 
to have his own house, Iiis own 
hearth, his own agricultural plot, etc. 
The same thing will have to be done 
in Goa. Also, the price-line will have 
to be held. 

: do not want to say anything more 
except :hat the cultural pattern must 
remain. Goa is rich with song, music 
and dance. We may have lost some-
thing, but Goa has retained all that 
song, music and dance. 'l'he cultural 
patteron of Goa must be developed, 
interpreted and brought to our side 
as never before. If they lose their 
cultural pattern, we shall have lost 
much of our Psychological approach, 

the emotional integration of the peo-
ple of Goa. 

With these words, 1 commend this 
Bill. We are really heartened that 
this measure was taken and that Goa, 
Daman and Diu came into Ind!ia in 
such a peaceful manner and that we 
are able to carry on the a!lministra-
tion in a peaceful way with the co-
operation of the people. There are 
many memoranda that come to us 
every day. They had no democratic 
set-up because their electorate was 
based on tax-'Paying and other cood'-
tions, which we do not have: If the 
memorandum is reall from that angle, 
certainly Goa can progress. 

Mr. Deputy-Speaker: We must con-
clude all the stages of the Bill by 4 
o'clock. So, I would request hon. 
Members to be brief. 

Shri Nath Pai (Rajapur): Mr. 
Deputy-Speaker, Sir, ·the Bill that the 
House debated earlier moved by the 
Prime Minister incorporating the 
twelfth amendment to the Constitu-
tion, dealt with the past of Goa. The 
·presen: Bill that the House is now 
considering deals with the future of 
Goa. But Goa has a today, a present 
also and I shall try to address myself 
"is-a-vis this Bill with regard- b the 
present. 

We are very happy that the Bill 
makes it poss;,ble for the representa-
tives of the people of Goa to take 
their legitimate seats in this House 
and we will ,be having two Members 
from Goa. However, there is an ambi-
guity. It does not specify the method. 
There is nobody from the Govern-
ment benches present; I do not know 
who will be replying to us, though I 
see. of course, two Deputv Ministers 
are there. . 

Mr. DepUty-Speaker: The Law 
Minister is expected any time. 

Shri Nath Pai: We would like to 
get specific replies to these issues, 
"iz., flrost how the representatives are 
to be brought into this House and 
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which is the expected date for the 
people of Goa to elect them. Secondly, 
we want to know whether pending 
the election of the representatives of 
Goa to the House of the People any 
interim arrangement is expected by 
the Government. Just as in the case 
of Dadra and Nagar Haveli where we 
had a nominated Member pending the 
election, we want a reply whether 
such a nomination is contemplated by 
the Government in the case of Goa. 

Then, regarding this Bill, there is 
the question of this amnesty. It is a 
normal procedur~. to provide amnesty. 
But I want to get a categorical asSur-
ance that the provisions of amnesty 
contained in this Bill will not be ex-
tended to cover cases where the pe0-
ple think that they have been 
genuinely aggrieved by officers. We 
are receiving memoranda. She has 
herself made a reference to this kind 
(if memoranda. It will be far from 
me to ·exaggerate or over-emphasise 
these complaints. But it will be 
equally foolhardy to ignore the com-
plaints that the people of Goa have 
to make. Therefore, I would' ,beg of 
the Prime Minister in particular to 
see that the provisions of amnesty 
incorporated in this Bill ~ll be 
strictly limited to those who were 
carrying out bona fide du~es, and 
even in the discharge of those duties 
if they violated the basic law of this 
country the protection of amnesty 
shall not be availa!ble to them. We 
want a categorical assurance on this 
point. 

We were happy, of course, to have 
an assurance that only ,those 'ia;ws of 
Goa shall be continued to be in force 
that do not happen to be in conflict 
with the spirit- and principle of our 
Constitution. 

Having said this, I shaH confine 
myself to some remarks. Firstly, 
though it may be a slight repetition. 
let us have one attitude regardhlg the 
Uberation of Goa, the attitude that 
was adumbrated by the Prime Minis-
ter during the concluding parts of his 

speech. He said that we liberated 
Goa because it constituted a challenge 
to our existence as a sovereign power. 
That was the raison detre of Our 
action, and may I plead with the 
Prime Minister that it is no longer 
necessary for India t~ go on claiming 
this pretence that because there was 
a bullet fire at Sabarmati we acted. 
Am I to get this impression that if 
there had been no bullet fire we 
would not have acted? We do not 
accept this position. We were deter-
mined to act and we acted, tlhough the 
action was delayed. S" may I plead, 
let Us not go on telling the world, let 
us not tell to posterity that we acted 
because the Portuguese fired a bullet. 
We acted because their very existence 
was a bullet on the sovereignty of 
India. Let us take this stand which 
the Prime Minister took in the con-
cluding part of his speech and give 
up the excuse tlhat we acted because 
there was provocation. No, no. Pro-
vocafon was there all these 4tJI') years 
and, therefore, we acted. 

Having said that, I would like to 
record, as I said earlier, our congra-
tulations to tlhe personnel of the 
armed forces. But, Sir, having said 
that, we must be a bit' stern with 
ourselves and try to see that our 
record in Goa is above board, that no 
sc:pe, latitude or margin is provided 
to OUr critics by any mistake which 
may be committed out of enthusiasm 
or ignorance. I am afraid, today we 
find tllat the feeling of jubilation in 
Goa whioh came in the wake of libe-
ration is being replaced by a feeling 
cf humiliation and frustration. Minor 
things are these, but if they are ignor-
ed I think the cumulative effeCt will 
not be a very wholesome one. 

The Goans are a highly sensitive 
people as the Deputy Home Minister 
pointed out, and a prOud people. I 
may also say that they are very cul-
tured and very much a.wakened in 
spite of the fact that Portugal ruled 
there for 400 years. We must be ex-
tremely careful that we do not pretend 
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there to be something superior. I am 
afraid that this feeling is gaining 
ground among large sections of the 
Goans that some of our officials be-
have like that. 

I fail to understand, coming to the 
present administrative set-up in Goa, 
how the Military Governor there has 
been assigned the services as a special 
adviser of a retired police officer. I 
have no grudge against any officer, nor 
is it a convention to make any refe-
rence to individuals. But I think it 
may be a kind of insult to the people 
of Goa that a retired police officer is 
advising our Chief Administratvr 
there. It is an extraordinary thing. 
We would like to know what are the 
qualifications that one needs to be a 
special adviser of a political nature 
to an administration in a liberated 
territory.l We want an explanation 
from the Government as to why the 
Government appointed a retired police 
officer to be the special adviser in a 
very sensitive area. 

Mr. Deputy-Speaker, comparisons 
come very quickly to the mind of the 
people of Goa. I am pointing out 
another thing. We hope that before 
long we will be making provisions-
this Bill does not make any provision 
-for an administrative set-up which 
will be reflecting the wishes of the 
people, an administrative set-up which 
will be fully in accocdance with the 
spirit of the Constitution of India and 
reflecting the wishes of the people of 
India. They are very eager to enjoy 
the benefit of the Constitution of India. 
For long they had been enjoying a 
kind of second rate citizenship in the 
Empire of Portugal. Today they want 
to see that they enjoy the full bene-
fit of the citizenship of India, that 
-every right which is extended to a 
citizen in Redi which is just one mile 
frOllll the border of Goa is extended 
to the man in Harma!. Sir, half my 
relatives come from Goa. My involve-
ment in Goa is not academic but is 
intimate, personal. I am therefore 
speaking, naturally, with some degree 
"f warmth. The ,people of Goa find 
that they are not being told how the 
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I Bill 
new administrative set-up there will 
be. May I know from Law Minister 
what is hindering the Government 
today from associating the represen-
tatives of the people of Goa, well-
known nationals, well-known leaders, 
leaders who were imprisoned by the 
Portuguese authorities for as long as 
15 years, 18 years and more fOr voic-
ing the people's grievances? Why are 
they not being associated with the 
Government today there? What stops 
the Government from creating an 
advisory board, an advisory body or a 
commission, whatever the name may 
be, in Goa? The absence of this is 
creating a feeling that they are being 
ruled, that they a~e not participating 
in the rule, that they are not partners. 
I would like that this anomaly is cor-
rected, 

Mr. Deputy-Speaker, after an opera-
tion there is a periOd of convalescence. 
We can appreciate it. But conval-
escence is limited to a period. 
It cannot be the normal thing in life. 
We can understand Government of 
India requiring some time to adjust 
itself to the new conditions. But if 
we thoroughly planned the military 
operations in Goa, could we not have 
given thought to the civil administra-
tion? We did not do it. As a result we 
find that there are all kinds of ten-
sions today arising in Goa. People 
do not know what to do, whom to 
go, whom to approach. Inaccessibility 
Of the administration is one of their 
complaints. I have it from the highest 
authorities, from the mouth of some of 
the biggest patriots from Goa, that 
they find it almost difficult to approach 
the Lieutenant Governor of Goa. I do 
not know if it is true. I hope it is 
not. But if it is true, it dOes a lot of 
damage to India, because it deprives 
the people of Goa of their elementary 
right. 

May I know if it is true that every 
time the Governor moves out he 
is escorted by a jeep ahead and a jeep 
behind? Is it really necessary? I 
haVe received letters. if they need them 
I will place them on the Table. They 
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are shocked to see this. After all, the 
Governor exists there not because of 
the Army but by the will of the people 
of Goa. Our sanction for being in 
Goa is the will Of the people of Goa. 
We do not require escorts to move 
among the people of Goa who are our 
own people. So this kind of para-
phernalia, this kind of pomp will have 
to be immediately dropped, because it 
does not speak that they are part of 
this Republic if we make this show. 
Of course, we try to assuage the feel-
ing of the Goans who come to us by 
saying that even our Governors move 
about with a cavalcade of motors and 
jeePs ahead and that it is not a spe-
cial thing and we are only extending 
the same thing to them. But the main 
point is inaccessibility of the adminis-
tration. 

I will tell another thing. There are 
what aTe called directors of depart-
ments in Goa. We have retained those 
directors. We have provided for their 
continuance. Very often they plead 
ignorance of English, they plead igno-
rance of Marathi, they plead ignorance 
of Konkani. I do not think they should 
be victimised for that. It is of course 
true that it is a remnant of the past 
heritage that a director in Goa does 
not know any language of the people. 
But I am told that they are humiliat-
ed by the offi.ceTs. They are asked 
to put dOWll their note in English. 
They do not know English. Then they 
put it out in such English as they 
know. Then in the margin it is writ-
ten: "You should know how to write 
better English". Are we- holding tests 
in English in Goa? Is it not enough 
if they express in Konkani or Marathi, 
the two languages that the people of 
Goa have spoken? 

About Marathi something is being 
said. Let us not raise the controversy 
as to what is the language in Goa 
From time immemorial Goa has 
sp~ken Konkani and Marathi and the 
people in Goa, those Who a~e con-
cerned with this and are trying to stir 
up this trouble, know that the people 

of Goa have suffered more for Mara-
thi than the people in Maharashtra 
proper. If you were found in the Por-
tuguese reign with a Gnaneswari in 
Marathi, you were lynched. But in 
spite of that the people of Goa preserv-
ed Gnaneswari and we had to get it 
from Goa. So let us not get into this 
controversy under the garb of being 
very fine and try to stir up trouble. 

Now, I would like to know whether 
as a result of these hasty things there 
has been a general slackening of the 
rule of law and order in that area. 
May I know whether it is a fact that 
the number of dacoities and robber-
ies has gone high and generally petty 
thefts and crimes as a whole are on 
the increase? We do not like to say 
these things, but there is no other 
forum. We want to know whether 
all these reports that are received, 
all these letters that are appearing in 
the Bombay press, all the memo-
randa with which we are being flood-
ed are wrong. We would like t() 
have a reply about this. 

Also, I should like to know what is 
being done by the Government ()f 
India to deal with the une~loyment 
in Goa and whether as a result of the 
break-down of the administration 
there a large number of people have 
been thrown ()ut of their employment, 
both in the mines, in the docks and in 
the administration and, if so, what 
is the policy. It will not be very 
thrilling for a Goan to know that he 
is liberated and in the process he has 
lost his job. 

Let Us punish those wh() were colla-
borators but here again we find 
something verv dramatic Follow-
ing the liberation of Goa: we heard 
an announcement from somebody 
very high that the man who gave 
shelter to the wife of the Govern()r-
General was guilty of high treason. 
One officer R1nnounced it and, within 
24 hours, we were told that it was a 
very humane act and there is no ques-
tion. What kind of administration is 
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it where one officer accuses a citizen 
of Goa as being guilty of high treason 
because he has given shelter to the 
wife of the Governor-General and 
another officer, the Military Governor, 
says there is no question of treason 
and it is only a humane act? There-
fore, I submit that unless we have 
a plan for Goa we will land ourselves 
in difficulties. 

Yesterday I asked a question in the 
House whether nationalists were still 
continuing in prison. The Prime 
Minister pleaded that he does not 
know and I hope that is true, but we 
received complaints for a long time 
after the liberation that fervent 
nationalists were kept in prison. We 
would like to have information on this 
subject. I hope the Deputy Home 
Minister does not come into 
trouble with her colleagues be-
cause she has talked against the 
monopolists. Is she aware that it is 
these monopolists who are being shown 
all the favours ,by her own Govern-
ment? I hope she will not be incur-
ring the ill-will Of her senior collea-
gues for speak;,ng the truth. May I 
also point out that the people of Goa, 
if their voice be heard, are shocked to 
know that it is the ex-smugglers and 
their leaders who are being given all 
the protection of the laws of India? 
She has just inveighed and 
very rightly, think, against 
the smugglers. Though the 
smaller smugglers are out of the 
job, the ring leaders of smugglers who 
have made millions in Goa, we know, 
with the connivance of the border 
police whom we have maintained there, 
they are now the social elites of the 
liberated Goa. All these thin·gs will 
have to be rectified immediately. 

So my plea in conclusion will be 
this, that since there have been a spate 
of complaints from the people of Goa, 
not only some kind of propaganda for 
the best sons of Goa have thought it fit 
to bring it to our notice, I would 
plead with the Prime Minister-in his 
absence. I hope the Law Minister will 
take note of it-that we give the 
people of Goa the assurance that all 
these complaints will be looked into 

and, if necessary, a commission of 
enquiry will go there and find out if 
any excesses have been committed by 
anybody. I do not refer to isolated cases 
of molestation which are regrettable for 
which we should not try to put up the 
plea that they did not happen; if they 
did happen, We should say "sorry"; 
but We can point out to the people of 
Goa that such lamentable incidents 
occur in Lahore, in Amritsar, in Delhi 
and in Bombay and we feel ashamed 
about them; we should not try fo con-
done them under any plea or take the 
stand that they have never happened. 
Now they are smarting under a feelin.,g 
that they are not J:etting their due. 
This feeling has to be rectified without 
any delay if we are not to engender a 
feeling of being treated On an inferior 
level among the people of Goa. 

May I have then also an assurance 
(1) that at the earliest date the Law 
Minister will devise means to associate 
the representatives of the people of 
Goa with the administration and that 
we are not going to wait for the elec-
tions; let the elections be held to bring 
them into this House, but in mean-
while, a democratic machinery will 
have to be provided to the people of 
Goa and (2) that all complaints of 
excess, all complamts of maladminis-
tration, all complaints of high-handed-
ness shall be looked into and, if ne-
cessary, a public enquiry headed, as is 
OUr custom, by a judge will be held. 
With these words, 'I support the Bill. 

Mr. Deputy-Speaker: I repeat the re-
quest that the hon. Members should 
be brief. 

Shri Balraj Madhok (New Delhi): 
The Te-union of Goa with the mother-
land has been the most happy event 
in this country in the recent past and 
it has been welcomed from all quar-
ters. The ;manimous vote on the Con-
stitution amending Bill just nOW passed 
shows how. irrespective of parties, 
the entire nation is behind the Gov-
ernment in this matter. We, there-
fore, take this opportunity to congra-
tulate all those people who were en-
trusted with this work of the libera-
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tion of Gaa, who did this work so ex-
cellently. If the liberation of Goa 
has proved anything, it is this that our 
Indian army can be trusted to do the 
job entrusted to it efficiently and 
quickly, and I do hope that the job of 
the liberation of Ladakh will also be 
entrusted to this army. Just as it has 
been stated that the Portuguese were 
the first Europeans to come here and 
the last to leave, let the Chinese be 
the last Asian Aggressors to come to 
'India and we hope that they will 'llso 
be made to leave the country as early 
as possible. 

This Bill seeks to bring about some 
changes in the administration of Goa. 
By and large, it leaves the adminis-
tration of Goa as it was before its 
liberation. It seeks to make only 
two changes-firstly, the jurisdic-
tion of the High Court of Bom-
bay will be extended to Goa and, 
secondly, Goa will have two represen-
tatives in this House. There too, it 
has not been made clear in this Bill as 
to how those representatives will be 
elected or chosen. In respect of the 
laws also it has not been made very 
clear; it is only stated that they will 
be adjusted or adapted. I submit that 
the amendment that I have given 
notice of, that those laws in Goa which 
are repugnant to the spirit of the 
'Indian Constitution should not be 
allowed to continue, that amendment, 
I think, is very essential because we 
kn:ow that in Goa there are certain 
laws which are essentially repugnant 
to the spirit of our Constitution. Goa 
has been a sort of theocracy in which 
the church and state have remained 
mixed up for many centuries and 
those laws and those tradition have to 
be changed. 

Mr. Deputy-Speaker: Every law 
that is repugnant to the Constitution is 
ultra vires and when the Constitution 
bec"omes applicable they will automa-
tically go. 

Shri Bal Raj Madhok: It will not 
be automatically adjusted unless some_ 
body moves the Supreme Court or the 
High Court. Then only it will be 
ztruck down. 

Mr. Deputy-Speaker: If the amend-
ment is accepted, then too the citizens 
shall have to go to the courts to get 
them declared ultra vires. Then a IS\) 
the position would be the same. 

Shri Bal Raj Madhok: My submis-
sion is that all the laws should be 
gone into and revised. Without wait-
ing for anybody to go to the High 
Court or the Supreme Court, we should 
revise them. If there is any law 
which is repugnant to our Constitu-
tion, it should be repealed and should 
not remain effective from the very 
beginning. 

Then the next major question to 
which I would like to draw the atten-
tion of the House is the set up of the 
Union Territories. Goa has been made 
a Union Territory. Before that, 

Dadra and Nagar Haveli have be~n 
made Union Territories and thus the 
number of Union Territories is on the 
increase. We know that the States 
Re-organisation Commission suggested 
that Part C States, which were more 
or less like Union Territories at that 
time, should all be abolished and they 
should all be merged with the neigh-
bouring States. In pursuance of that 
policy, many Part C States were merg_ 
ed with the neighbouring States. 
Some smaller States were allowed to 
continue as Union Territories but then 
it was understood-it was suggested 
also--that these Union Territories will, 
sooner or later, be merged with the 
neighbouring States and they will b~ 
there only for a transiti'onal period. 
That is how Himachal Pradesh, Mani-
pur and Tripura were allowed to con-
tinue as Union Territories and some 
different kind of set up was given for 
them. But now I find that the Union 
Territories are being perpetuated and 
new Union Territories are beine 
brought into being. My submission IS 
that this is not correct. We can have 
them for some time. For example, 
when Dadra and Nagar Haveli were 
incorporated as a Union Territory, Goa 
had not been liberated. Now that 
Goa, Dadra and Nagar Haveli have all 
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Been liberated, there should be no 
difficulty in incorporating these terri-
tories with the respective neighbour-
ing States to which they rightly be-
long. Dadra and Nagar Haveli should 
become a part of Gujerat State and 
Goa, Diu and Daman should become 
part of the Maharashtra State or My-
sore State, as the case may be. To 
talk of the individuality of Goa, its 
separate culture and separate language, 
is not a very correct thing. Foreign 
rulers have left their impress on all 
those porti"ons of our territory which 
were ruled by them. In Pondicher-
ry the French have left their im-
press; in British India the British 
have left their impress. Similarly in 
Goa the Portuguese have left tilcir 
impress. 1s it our aim to continue or 
perpetuate that foreign influence, or 
to eiiminate it? In fact the way we 
are moving is the way of perpetua-
ting foreign influence. It is not correct. 

We talk of emotional integration. 
So long as the foreign influence con-
tinues in Goa, Daman and Diu in the 
way of language, culture and educa-
tion, or the French influence continues 
in Pondicherry, there will be no emo-
tional integration. Our aim should 
not be to perpetuate it but to see that 
slowly and steadily those influences 
are wiped out and these areas become 
part and parcel of India in every way. 
There is only one culture of India. To 
talk of separate cultures cuts at the 
very roots of Indian nationalism. This 
kind of talk is destructive and not 
constructive. 

My suggestion is this. In Goa the 
Portuguese language is today the 
dominant language. As my hon. 
friend Shri Nath Pai pointed out, many 
of our officers do not know Portuguese 
but only English. An attempt is being 
made that English should be forced on 
them. English and Portuguese are 
both fOreign languages. If we have to 
replace Portuguese, it should be by 
Konkani, Marathi Or Hindi rather 
than by English. That would be a step 
in the right direction. If we replace 
Portuguese by English, that would 

only be doing another wrong thing to 
remove one wrong. 

Then my suggestion is that even 
though we have incorporated them as 
Union TerritOries, this should be a 
temporary measure and I would appeal 
to Government to see that as early as 
possible Goa, Diu and Daman, as also 
Dadra and Nagar Haveli, are incor-
porated in the neighbouring States and 
to see that separate Statehood is not 
c'onferred on them. Because, once you 
give a separate Statehood, separatism 
creates vested interest, and once vested 
in terests are create<! all efforts later tG 
re-incorporate or unite them with 
other territories becomes difficult. 

Therefore, before such vested interests 
take root there, we shOuld take action 
to see that they grow and devel'op as 
part of 1ndia as a whole. 

This brings me to the question of the 
set-up of Union Territories as a whole. 
In this Bill there is no reference as to 
what kind of set-up there will be. 
The old laws will be there; only the 
High Court will come. So long as it 
has to remain a Union Territory, are 
the people of Goa not to have demo-
cratic liberties or any association with 
the government? This Bill should 
have provided that the people of Goa 
will have some kind of a Terri torial 
Council like other Union Territories, 
as also an Advisory Body, sa that they 
may have a feeling that they have some 
association with the government. But 
it is not there. 

We have been asserting that 
Portugal was a totalitarian and un-
demOCll'atic country, that satyagraha 
and peaceful requests will have no 
effect on her and that only police 
action will have effect; and actually 
we had to take police action. But the 
people there have not so far got any 
glow of freedom-not even the privi-
lege of having some kind of associ-
ation with the government. Now 
that they have become part of India, 
a democratic country, fne liberties and 
the freedoms which the Constitution 
has granted to other citizens should be 



357 Goa, Daman and Diu MARCH 14, 1962 (Administration) Bill 358 

[Shri Balraj Madhok] 
guaranteed to them Blw. Otherwise 
a situation may ,arise there whIch may 
become dangerous f01" us. We have 
the experienCe ot the Jammu und 
Kashmir State. We have not extend-
ed oUr ConstitutiOn to that State. The 
people there do not enjoy the free-
doms and liberties which we enjoy 
with the result that the people of 
Jammu :and Kashmir are getting 
farther away from India than ever 
before. That kind of blunder shoUld 
not be committed in the case of Goa. 
We should try to bring its people, 
whatever their Pa!>t or emotional feel-
ings, may be nearer to the rest of 
India. This can be done only by ex-
tending the liberties and freedoms 
granted by the Indian Constitution to 
them aud by associating them with 
the government. 

At the same time it is also essential 
that we should see that some kind of 
uniform pattern is given to the Union 
Territories so long as they exist. To-
day tl,e pattern is not uniform. In 
Himachal Pradesh there is a Territorial 
Cc·u""!cil. In Manipur there is some 
kind of a Council. In Andamans also 
there io son1'- such thing. In the 
long rUn I think there can be only two 
Union Territories in the country, that 
is, one in Delhi, the capital, and the 
other, the Andaman and Nica.bar ,,-
lanris. All the others must sooner or 
lat",r m.>rge with the neighbouring 
States. And even in the Union Terri-
tories sam" kind of unifOffil pattern 
shouid be 1',er;>, In Delhi they are 
tail<ing of creating a Territorial Coun-
cil, not elected. but i.mposed, indirect-
ly elected by the present Corporation 
and the N.D.M.C, Elsewhare efforts 
are b·i..l~ made to have a CoWlcil, not 
elected but with nominated represen-
tatives. All that is wrong. 

In the end I would submit this, This 
Bill is an imperfeCt Bill: it deals only 
with a limited purpose, While we 
pass this Um-elCre is nothing wrong 
about it-while we have an adminis-
tration in G01!- we shOuld go further 
and give the people there sOme kind 

of democr,atic set-up and associate 
them with their own administration. 
At the same time we shOUld see that 
th,e Konkani and Marathi language 
are preserved and given encourage-
ment, and early steps are taken to 
merge the are.as with the neighbouring 
States rather than perpetuate the se-
paratism which has existed there for 
the last four hundred years, 

Shrimati I1a Palchoudhori (Nabad-
~ip): Mr. Deputy-Speaker, Sir, it is 
mdeed a very happy oc~ion when We 
are discussing this Bill. I welcome 
!ills Bill warmly. What has happenea 
m Goa has appeared to the eyes of the 
world as something unique that India 
has done. She has abided with pat-
le?Ce a?d then gone into this oper-
atIon With utmost tact and efficiency. 
I .would like to record my appreci-
atIon for the al:ny wlt:ch has done a 
wonderful job o~ work in Goa. People 
have wcl,:omed the IndiJ.,., Army who 
came to lIberate them from What they 
were suffering under. 

. Sir, what were those people suffer-
mg und"r? People anywhere near 
Goa would know about it, and I have 
had the chance of being in Bombay 
and of listening to some of the people 
and also coming in contact with Goans 
m Bombay. The po.ttern was that Goa 
was unthinkably full of the lUXurIes 
of Iif~with S?OPS full of perfumes, 
beautIful matenal", with fore;gn soaps 
by the mil1ion and so on. But t!:ere 
was dearth of food and, as the hon. 
Deputy M;nis(er of Home Affairs 
said, eVen onion was not avaiiabIc, 

This was the economy. And on top 
of tnat th" whole place was surrounQ-
ed a. if by a walI and the people w re 
cui off frc.::'i all that was ever like an 
o!>",n winde>w to the world, They 
knew of nothing better. In spi \e of 
that, there have been twenty-n;llC re-
volutions in f011r hundred and fifty-
one ye.ars of ,-epressive rule, whiCh is 
a record for any counfry. 

Now that Goa has come to India, 
there are one or two things that I 
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would like to p~t to the Ministry as 
far as 1 am able to see them. There 
is something that strikes me herE 
which the Ministry and OUr adminis-
tration must take into consideration. 
If we want to integrate Goa complete-
ly into India, then the entry permit 
:forms and identity certificate forms--
although they are much more liberal-
ly to be had from various places than 
before when they could be had only 
from the External Affairs Ministry-
should by and large be gradually dis-
pensed with as !.ar as possible. Be-
cause, if to travel from one part of 
India to another I need identity form" 
and entry forms that itself creates a 
bad feeling. This is something whicr:. 
I hope will be looked into. 

Seconoly, if there are memoranda 
and re', 'rts about certain things that 
are happening, which aN not desir-
able, I certainly agree with my hon. 
friend opposite to this extent that 
there should be a Commission to look 
into all those complaints right from 
the beginning so that the people do 
feel that the Indian administration is 
there to back them whenever there is 
aomething that they wish looked into. 
.And that feeling must be nurtured and 
Cultivated. 

I do not agree with my hon. friend 
opposite who spoke just now that if 
we keep the sort of separateness of 
Goa in her culture especially it will 
distintegrate Goa from India. Be-
cause, India, Sir, is a land where var-
ious cultures are integrated, and I 
would certainly hoPe l11,at if there is 
any imprint of the Portuguese culture 
and its good side, well. let it be there. 
Let the language be there. Let the 
song, daJ'ce and music that has grown 
up there eertail'ly fiou"ish. That doe. 
not make it separate from India. What 
creates a seme af separation is the 
question of ]pnguag2. Certainly, if 
Our administratc"s do not have a [,,11 
knowledge of U,2 language of lhe 
people they are administering, and if 
English has to be used, well, it has to 
be used as a practical proposition, be-

cause the administrators who have 
ione there do l1Qt know Portuguese. I 
hope, by and large, the people who 
administer will learn Konkani and 
M;aharashtrian languages and also the 
people of the are,a will be associated 
with the administration sO that tl",re 
should be no difficulty aDout any ques-
tion as far as language in Goa is con-
cerned. 

Thirdly, I would also like to put this 
to the Ministry concerned. Goa Has 
one of the most beautiful harbours 
and a very good air-strip. These are 
the two things th~t must be concen-
trated UPOn to bring prosperity to 
Goa. It has got a natural harbour 
which is nature's gift and very diffi-
cult to get anywhere. Ships coming 

. and go'ng from the outside world to 
that h,arbour is one of the aspects 
which will certainly help the pros-
perity of Goa. 

I myself have been associated as 
far as p'lssible actively and syro-
patheical.ly lfrom Bengal with Goa 
Liberaiion Committee in Delhi. I 
was always very thrilled that we were 
abl., to accomplish this in .the face 
of odds, that have never been thought 
of in the outside world. Our stand 
has been vindicated. Although there 
have been rumblings here and there 
Of disapproval, I do not thJnk India 
needs tf' .take any cognisance of these 
disauprovals. Because, there have 
been people who have been friendly 
to us. The U.A R. has been- looking 
after o..or affa'rs there. Ceylon clos-
ed ht!r ports to Portugal. There has 
bepo world opinion that we 
have done the right thing, because it 
was something that needed to be done 
by lldia. India has stood up and 
done what was required and' I think 
she has gained in the prestige of the 
world. The Prime Minister also is 
looked up to as one who has held to 
his principles and has applied them 
in the right way when it was needed. 
Nf'n-violence as rar as practicable is 
followed. But where anything more 
was needed to be done, we have not 
stood back. 
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Coming .to repression in Goa, 

hope, any nationalists that are still 
in prison will be soon liberated. Be-
cause, I understand that torture in 
Portuguese prisons is someUiing that 
is unbelievable and unheard of! It 
is actually barbaric torture, some-
thing that was prevalent in the 
middle ages, that one never thought 
of. Even the other day, while we 
were rejoicing on the Independence 
Day of India, what was happening to 
the na ti{)nalists in Goa? There was 
Thomas Diaz being tortured for three 
days. We do not know how he is, 
what happened to him, whether he 
has been liberated. Ali these cases 
must be gone into. The spirit of the 
people of Goa is apparent when we 
hear what the father of the fisherman 
who was killed by the Portuguese 
bullets said. What did the poor father 
say? He said "do not weep for my son; 
drive out the enemy". That is the 
feeling the people of Goa have to-
day. That feeling must be cultivat-
ed. All the young men in Goa must 
be made to feel that they no longer 
need to roam the earth to become 
butlers and cooks, and they have a 
place in the State of India where 
they are brother citizens and enjoy 
full rights of the Con5~itution as the 
citizen, of India. 

Those of us who have been in the 
Second Parliament will always look 
back with this feeling in our mind 
that we were here and during our 
ten~re, Goa was liberated. We all feel 
that this is something that India and 
all of us are proud of. The Army 
has to be congratulated. Our Prime 
Mini"ter is held in grea ter esteem. 
All of us fervently hope that this 
Bill will have the full approval of 
this House and go through, bringing 
prosperity and integration 'and full 
freedom to the Union Territory of 
Goa, which will be the pride of India 
and a jewel in her coronet in the 
years to come. 

Shri Naushir Bharucba (East Khan-
desh): Mr. Depu!y-Speaker, when 1 
was listening to the speeches made 

on thi,> occasion., welcoming this. 
measure, as, indeed, every patriot 
will do, there was one feelinll in my 
mind which was uppermost that in 
none of the speeches was any refer-
ence made to the memory of those 
martyrs who fell to Salazar's bullets 
in August, 1955, in their attempt in 
liberating Goa. Since the Prime 
Minister has referred that it was the 
pressure of public opinion in India 
that compelled the hands of the Gov-
ernment to take this action, it should 
be appreciated by .this House and by 
the country at large how this pressure 
of public opinion was built up. This, 
the House must know and let us paY 
a tribute to the memory of the 
martyrs who fell there on the Inde-
pendence Day of August, 1955. At 
that time, the Goa Vimochan Sahayak 
Sami'i, of which I have the honour 
to be the Chairman, along with other 
bodies working for the liberation of 
Goa, called upon various organi-
sations in thi, country to send volun-
teers for satyagraha in Goa. Let it 
be said tb the credit of this country 
that on that occasion, no less than 
1200' volunteers came forward. It is 
a matter of deep regret to us at that 
time that the then Government of 
Bombay stopped this army of satya-
grahis from entering Goa and liberat-
ing it, 65 miles from the Goa .territory. 
The Government prohibited buses and 
trucks from carrying these volunteers 
any further. They marched 65 miles 
on foot and they entered the terri-
tory of Goa. Twenty-five Indians 
were shot dead. Not a little finger 
was lifted by this Government at 
that time. Why? Because the Libe-
ration movement was engineered by 
the opposition forces and it did not 
ihave the blessings of .the Gongress 
party. I am sorry to have to say 
this. At that time, the Government 
had not taken action. It had much 
greater ground for taking action then. 
Twenty-five of our nationals were 
shot dead. This Government did not 
move its little finger. If pressure of 
public opinion was built up, let us 
honour the memory of those who fell. 
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Just now, I was lookinl: into the ment which is in force in a State 
Supplementary Demands for sending at the date of the notification." 
cut motions. I am not anticipating a 
debate on it. There is one demand 
in it for Rs. l! crores, Goa, Daman 
and Diu Administrative expenditure. 
What do you find? A sum of Rs. 15 
lakhs for Portuguese detenus who are 
there. Not a penny for those who 
feel in August 1955. We are welcom-
ing this Bill. Even as it is a belated 
measure, it is the right thing to have 
been done. It should have been done 
much earlier. Let us forget the past, 
out of the past. let us not forget the 
memory of those 25 people who fell 
dead. They thought the so;1 of Goa was 
India's soil. Some of them were buried 
in Goa. To the memory of those 
martyrs, I pay this tribute and I ex-
pect this House to associate itself 
with this tribute. 

So far as the administrative part of 
it is concerned, I think that while as 
a transitional measure. Goa may be 
kept as a Union Territory, ultimately 
Goa will have to be incorporated 
with the State of Maharashtra. Be-
cause, it has been my experience. so 
far as Union Territories are concern-
ed. there are territor<ies which. by 
reason of the stage of civilisation in 
which they are, by reason of their 
culture, or language are fit to remain 
part of a Union T~rrltor.v. Bllt, Goa 
is not one such part. While as a 
matter of transitional arrangement, 
'We may accept ::his arrangerr.er..t, I 
hope, ultimately. the Government will 
come with a Bill in the new Parlia-
ment and make Goa a part of Maha-
rashtra and Daman and Diu and 
Dadra and Nagar Haveli as part of 
Gujarat. 

Apart from this, there is one legal 
aspect to which I would like to draw 
the attention of the Law Minister. 
Examining clause 6 of this Bill. it 
says: 

"The Central Government may, 
by notification in the Official 
Gazette, extend with such restric-
tions or modifications as it thinks 
fit, to Daman and Diu any enact-

There, I submit that I have got an 
apprehension. I am not raisin!: it as 
a point of order, but I have got an 
apprehension that by .this omnibla 
section, Parliament is abdicating its 
legislative authority in toto in favour 
of Government. 

It is true that Parliament can dele-
gate to the Government or to the exe-
cutive, authority to legislate within cer_ 
tain limits, and those l1rnits are we!i Ie-
cogisned, namely that it can give-
powers to adapt or amend for the pur-
poses of adaptation a law which is" 
already made applicable by Parlia-
ment ·to any other territory, or it may 
deiegate powers for subordinate le-
gislation within the framework of 
existmg parent Acts, or it may give 
power to legislate for the removal of 
difficulties arising from application of 
laws without impairing their subs-
tance. These are recognised limits 
within which the executive can 1,,-
gislate. But to give a blanket power 
that any Act of this land may, be 
made applicable with such modifica-
tion as 1t thinks fit to a new territory 
really implies that Parliament is ab-
dicating its legislative function whole-
sale in favour of ti.l~ execntive. I 
would like the hon. Law Minister to 
exanline this provision more care-
fully. My own opinion is that in a 
matter like this, an omnibus Bill 
might be brought forward before this 
House saying that such and such laW!< 
shall be made applicable ,to these 
territories, and further powers should 
be given in such Bill to enable the 
executive to have an Adaptation of 
Laws Order. In that way alone the 
thing could be made applicable. 
Otherwise, there is the danger that 
the thing might be challenged in a 
court of law, and it might be felt that 
Parliament has abdicated its legisla-
tive function in toto in favour of the 
executive. I think that this is a point 
which requires to be considered. 

The history of liberation of Goa has 
been fraught with many tragedies, 
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.and I have recounted already one of 
those tragedies. In conclasi on I 
want to make this appeal to Govern-
ment. Let there be no question from 
whom this suggestion emanates. But 
I would appeal that in regard to 
those martyrs who feU and whose 
families are completely stranded to-
day, investigation should be calrted 
out, and reasonable compensation 
should be paid to ,them by Govern-
ment. For, let it be recognised by 
this Government that were it not for 
the sacrifices of those martyrs, those 
twenty-five persops, India would not 
have been electrified, ,that mass up-
surge against Portueal could not have 
been built, and the pressure of pub-
lic opinion which the ·hon. Prime 
Minister has acknowledged as one of 
the causes which led to the libera-
tion of GOa could not also have been 
built up. It is a very snaIl price to 
pay for the services whic" these peo-
ple have rende: ed. They are not 
here to claim that, but I am speak-
ing on their behalf because as chair-
man of the Goa Vimochan Sahayak 
Samiti from Bombay I organised the 
transport of these 1200 satyagrahis, 
and I feel that in a mea$ure I am res-
ponsible. 

I do hope that in the numerous pro-
bl~ms arising in Goa, Daman and Diu 
which this Government will have to 
deal with, they will not forget this 
sentimental and central problem, so 
that it may be said that these martyrs 
have not died in vain and Govern-
ment have not been so very ungra.te-
ful as not to recognise their services 
to our motherland. 

Shri D. C. Sharma (Gurdaspur): 
The liberation of Go", will be a model 
lesson for all those countries in Asia, 
Africa and even in South America 
which are "truggling for emancipa-
tion. I am very happy that India 
has been able to set this gloriqus 
example of lib"ration within fourteen 
years of the attainment of its Inde-
pendence. All the oppressed people 
in the Portuguese colonies in Africa 

and elsewhere have been put into 
gOOd heart by this example, and I 
pray to God that the liberation of 
those colonies should be effec,ted as 
early as possible. 

I also think that our Indian Army 
has added a feather in its cap, on 
account of the speed and efficiency 
and bloodlessness with which it exe-
cuted this operation. Lt is a feat 
which, I think, stands unrivalled in 
the history of the campaigns in this 
world. I do not think that such a 
campaign has ever been waged be-
fore, and I believe that our great 
soldiers of India will be remembered 
for a long tIDle to come for ,the speedy 
execution of this very noble work. 

I feel that the administratIon which 
has been set up there has been doing 
well on the whole, even though it has 
had to tackle very difllcult problems; 
problems of transi.tion, problems of 
a hang-over from the COlonial rule. 
problems of those persons who are 
conscious of the privilelles of new 
Statehoud or new nationhood etc. 
have been there; all these arc difll-
cult problems, and all these prob-
lems have combined in Goa, Daman 
and Diu. But I believe tha,t in spite 
of what has been said on the floor 
of this House about repression and 
all that killd of thing, our adminis-
tration is doing very well. People 
should not get fr:ghtened if our Gov-
ernor goes about with ,"me kind of 
paraphernalia. After all, the Gover-
nors all over the world do that, and 
I do not think tha.t our Governors do 
that in orcl~r to show off. They do 
that only to impress upon people the 
majesty of law and order, to impre~s 
upon people the fact that there is a 
stable form of government in that 
t _rritory. I am souy that our ,dl!lin-
istrative set-up should have been 
dealt with em the floor of this House 
this morning in a way which I would 
not call charitable. I think that thOSe 
persons deserve better at our hands, 
because they have had to deal with 
exceptional problems, in an excep-
tional situation, and in a territory 
which has been very much a part of 
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us, but which has been very far away 
from us all along. I wish fliat our 
administration had not been dealt 
with in that kind of way. 

I feel that this is only an interim 
measure, and, therefore, I do not think 
there is anything wrong in conferring 
upon Goa, Daman and Diu the status 
of a Union Territory. We have other 
Union Territories in our country. Delhi 
is a Union Territory. Himachal Pra-
desh is a Union Territory, and so are 
Manipur and Tripura. I believe that 
if the status of a Union Territory is 
good enough for Delhi and for these 
other places, it is good enough for this 
territory also; I do not see any reason 
why it should not be suitable fOr Goa, 
Daman and Diu as well. 

I think that Goa, Daman and Diu 
mould have all the democratic appar-
atus, and all the democratic para-
phernalia which Delhi has. Th"v 
should have panchayati raj, and I 
hope that when things have settled 
down, there will be panchayati raj in 
action in Goa, Daman and Diu. At the 
same time, I think that when things 
have taken a normal turn there, there 
will be all kinds of economic develop-
ment which we have in the other 
Union Territories. For instance, we 
have community projects, and com-
munity development blocks etc. in the 
other Union Territories, and I am sure 
that Goa, Daman and Diu also will 

nave them. Therefore. I believe that 
as an interim measure, the status of 
a Union Territory is going to do a lot 
of good to Goa, Daman and Diu. They 
are going to be nursed into a mature 
kind of democracy on account of this 
kind of administrative set-up for 
some time. 

T do not think that anybody should 
raise the cry of merging Goa, Daman 
and Db in this State or that State. I 
believe that that is not a right thing 
to do. Goa, Daman and Diu should 
stav ~' they ar~; they should have 
their separate individuality, and they 
should be allowed to develop along 
their own lines. To say that Goa 
shoulrl go to Maharashtra and Daman 
and Diu should go to Gujarat and this 
and that is, I think, not pro1;ler. It is 
something premature. I think it is up 

to the people to settle whatever they 
want. For the time being, as the Prime 
Minister has said, Goa, Daman and Diu 
should be left to develop 
along their own lines, atld no 
name should cast its covetous eyes 
on ~a, Daman atld Diu. They should 
continue as they are and should deve-
lop along the natural, normal lines. 

I think on account of history, geo-
'graphy, alien rule and the oppression 
they have suffered, the people of Goa, 
Daman and Diu haVe come to have 
some kind of a grievance complex. 
There is no doubt al>out it. In spite of 
the fact that We have been free all 
these years, we too have a grievance 
complex. But I would request hon. 
Members of the House not to 
emphasise the grievanCe complex. I 
think we should send a word of good 
cheer to the peop1e of Goa, Daman and 
Diu. We should extend to them our 
hand of friendship. We should ,·end 
them our greetings. We should tell 
them that they are ohe of us, and that 
whatever their temporary troubl"s 
may be, they will be over in a short 
time. 

I think one of the most unfortunate 
5uggest:ons that was made was that 
there should be a commission of 
inquiry appointed to go into the 
grievance~. I think it is something 
absolutely premature. Much time 
has not passed when we could take 
stock of the situation. We are still 
living in a transitional stage and I do 
not see any reason why we Fhould try 
to bring up such i~sJes hlto prOl.un-
ence. All thOSe things which we [Ire 
doing in other Union Territories to 
improve their economIc position should 
be done there also. Morp thnn 
that, in order that Goa, Daman and 
f"u ,hould ha'/e a consciousness of 
their r~al !)ersonal'ty, thPy should 
have 'I un;versity of their 
own. I be1iev~ nothing givE" people a 
greater idea of their individuality than 
A. unl~.r(,l"~!i:y. RiT:..ce the education Df 
the people in G()~. Daman an~, Diu has 
been left to the Portuguese for a long 
time and sinCe they h"ve had to go to 
Pakistan sometimes and this university 
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or that, I believe that the first bene-
volent act, the first constructive act, 
which OUr Government should do is to 
give Goa, Daman and Diu a university. 
In that university, they can haVe as 
medium of instruction, Marathi or 
whatever it may be. But they must 
kave a university of their own. 

So far as nominations to the Lok 
Sabha are concerned, I welcome them. 
I think the time win corne when the 
Members from that area will be elect-
ed as they are elected now in Delhi. 
But it will take a little time. I will be 
very hapPy if they corne to the Lok 
Sabha and are able to voice here the 
aspirations of the people. This move 
on the part of Government is a move 
in the right direction, and I am sure 
it i; going to give the people a lot of 
encouragement, and a lot of faith in 
our gOOd intentions. 

There is one more point. The hon. 
Deputy Minister' of Horne Affairs was 
quite right when she said that Goa, 
Daman and Diu represented the worst 
kind of a colonial economy. The 
essence of this kind of economy is that 
the rich get richer and the poor become 
poorer, and the whole economic power 
passe; into the hands of a few and the 
masses starve, going without food and 
all the good things of life. From that 
point of view. Goa, Daman and Diu is 
an example of a colonial economy of 
a country which did not have any 
noble intentions towards the people 
under it. How do we overcome that? 
That is the biggest problem that faces 
us. We can remove the disparities in 
income prevailing there and the other 
things that are to be found there by 
having recourse to nationalisation of 
the rich ore mines. Unless we do that, 
I think the economy of Goa, Daman 
and Diu, which has always been 
~tagnant, will remain more stagnant. 
I believe that this aspect of the wcia-
list pattern Of society so far as the 
means of production are concerned 
should come into operation there at 
once, SO that the people are not ground 
dawn under the heel of those mono-

polies any more. That is a reform 
very badly needed. 

There is another thing. As we have 
given irnpetu3 to the culture in Hima-
chal Pradesh, as We have preserved 
the Himachal songs, dances and other 
things, as we have given impetus to 
the preservation of culture in Manipur 
and Tripura, similarly we should give 
impetus to the preservation and deve-
lopment of culture in Goa. It i, very 
wrong to describe the Goan people as 
waiters aJl.d butlers, as people who 
have corne to India to serve in hotels. 
I think it is a travesty of facts. I do 
not believe that the Goan people 
should be described in that way. The 
Goan people are as good as We are, 
perhaps better than we are in some 
ways. I do not think the Goans are a 
nation of butlers and waiters. They 
are a nation of martyres, a nation of 
patriots .... 

Shri Sinhasan Singh (Gorakbpur): 
Nobody has said that they are butlers 
and waiters. 

Shri D. C. Sharma: I think the Goan 
people should be given their cultural 
autonomy in the sense that all the 
various manifestations of their cul-
ture should be represented. I will be 
very happy if next time we have at 
the Republic Day celebrations some 
exhibition of that kind from that part 
of the country. We should have also 
at the inter-university youth festival 
some kind of exhibition of their cul-
ture. 

I believe there is no spirit of humi-
liation and frustration to be found in 

Goa at this time. If andbody has made 
a reference to that, I think he has 
done so without knowing the facts. 
He must have ba8ed his remarks on 
some of the memorandum which have 
arrived; some of them are good, some 
bad; there are all kinds of memoranda 
and we are not justified in basing our 
observations on those which have 
arrived' or on articles which we read 
in the papen:~1 believe there is no 
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spirit of humiliation and frustration 
in Goa, Daman and Diu at this time; 
on the other land, there is a spirit of 
rejoicing, a spirit of happiness. They 
have come back to the place they be-
long; they have become part of the 
country which is theirs. Thev have 

become a part of the brotherhood 
of Indian brothers and sisters. I think 
there is a lot of goodwill and a lot of 
happiness in Goa at this time, and I 
am sure this interium measure this 
Bill which we are passing today, will 
give them greater hope, faith and en-
couragemen t. I will not be surprised 
if in five Or ten years Goa becomes 
one of the most cherished parts of 
India and shows the way to India in 
certain matters, if it shows the way 
to India in some aspects of life. 

I am sure this Bill is going to be 
a Bill of historic importance. It .... ill 

giVe the people of Goa, Daman and Diu 
a great deal of encouragement to ful-
fil their destiny as citizens of free 
India and also as people who have 
developed their own culture and their 
o .... n way of life. I am sure all this 

will happen a, a result of this Bill. 
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Shri A. K. Sen: Mr. Deputy-Speaker, 
Sir, I have listened with great 
interest to the unanimous support 
which has been given to the main 
principles underlying this Bill. Sug-
gestions are welcome, and no doubt 
suggestions come from different direc-
tiom and on many points there is 
hardly any meeting ground. But one 
thing has hurt me, and that is the 
oblique reference made, rather casual-
ly, to officers both of the civilian cadre 
and of the armed forces, to whom not 
only the people of GOa but the whole 
country owes the great liberation 
which has just come. I have no other 
duty in this connection than to ren-ew 
the tributes which have come from all 
sections of the people to these officers 
who have not only behaved with 
wonderful restraint and courage but 
haVe discharged their duties faithfully, 
without fear, without favour and in 
the most difficult circumstanc~s. There 
is no doubt that there are poss'ble 
lapses occasionally as there are here, 
as there are anywhere else. Govern-
ment officers, whether they are of the 
higher grades or lower grades, like all 
sections of the people are subject to 
the same virtues and infirmities, and 
so far as the infirmities are concem~d, 
they show the;r ugly faces occasional-
ly, but that has nothing to do with the 
great work which has been done by 
these people, and I am sUre it would 
have been better if some other occa-
sion had been utilised for ventilating 
the alleged grievances, if any, and 
after ascertaining the proper facts. 
These random charges, as the Prime 
Minister said, haVe been found to be 
by and large without any foundation, 
and even with regard to tho-e which 
have possibly, prima facie, been 
proved, the Prime Minister has already 
said that they have been remarkably 
few. I therefore propose not to deal 
with thOSe allegations at all, and I may 
also ignore them On the ground that 
they are hardly relevant for the nur-
pose of the present Bill, unless they are 
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sought to be utilised, though it has 
not been done, for the purpose of 
opposing the clause which gives 
immunity from civil or criminal actiOn 
to officers who have done their duty 
in good faith. 

Prof. Mukerjee said that he could 
not accoI'd to this Bill the whole-
hearted support which he had given to 
the earlier Bill, namely the Constitu-
tion Amendment Bill, and he referred 
to the absence Of any indication of 
the applicatiOn ot the democratic pro-
cesse; of Government to the Goan 
people. I do not sUPPOSe that my 
responsible man, either here Or out-
side, thinks that a territory which has 
just been incorporated within our 
country should be given a form of 
Government about which We have 
hardly thought anything. Government 
is not just like a few apples that have 
to be picked from the tree and di-tri-
buted. Government is a serious affair. 
And, what is proposed is to provide 
for the arrangements that are neces-
sary for whiCh an Ordinance was 
passed. I am really surprised that it 
ha' been suggested seriously that this 
Government intends to deny demo-
cratic government to the people of 
Goa, simply because there is no refer-
enCe to it here. How can there be a 
reference to it in this Bill? 

Even with regard to the other Union 
territories, the House is aware that a 
committee has been set up with myself 
as the Chairman to report to Govern-
ment as to the future administrative 
set-up of these territories, even with 
regard to those areas which enjoy a 
large measure of autonomy in the 
shaPe of territorial councils. 

8hri Mukerjee himself says that he 
is not in favour of extending the same 
type of autonomy to Goa, Daman and 
Diu. If that is so, then, it certainly 
requires cool, calculated and mature 
consideration a" to the future admini-
stratiVe set-up. particularly with 
regard to Goa, Daman and Diu which 
have been enjoying a ditferent type of 
legal and other set-up because they 
were under alien government which 

I Bm 
had no connection with any democratic 
form of government. I, therefore, 
really do not understand what 8hri 
Mukerjee thought we should have 
done now. An OrdinanCe was passed 
immediately after the incorporation of 
Goa and that Ordinance has to be 
made into law; and we have brought 
forward this piece of leg'slation to 
incorporate the same. proVl Ions as 
there were in the Ordinance itself. 

I have no doubt that with regard to 
the futUre administrative set-up of 
Goa Daman and Diu, as the Prime 
Minister himself has indicated, we 
shall, consistent with the continuance 
of the separate character of Goa, 
Daman and Diu, do everything possible 
to ,.ee that these parts Of India, I'ke 
the rest, enjoy all the freedoms to 
which every man and woman in this 
country is the rightful inheritor. 

Then, 8mi Mukerjee talked o~ 
certain individual grievances. I have 
no doubt that if those individual grie-
vances are brought to the notice of 
Government, due attention would be 
paid to them and the grievances, jf 
proved, would be remedied, including 
this question of non-payment of wages 
in the Naval 8hipyard at Goa. 

He said that the Goan people them-
selves should decide where they should 
go whether to Maharashtra Or some 
other area or whether they should 
remain separately. That itself proves 
the futility of his earlier charge that 
there is no indication in the present 
Bill about the future democratic set-
up Of Goa. That itself show, what 
steps are necessary before we bring 
forward any permanent measure set-
ting up the future administrative 
structure of these areas. 

Shri Nath Pai asked what sort of 
representation these areas would have 
under section 3 where we amend sec-
tion 4 of the Representation of the 
People Act. If he hact read that aec-
tion of the Representation of the Peo-
ple Act he WOuld have found that what 
is proposed is to give two seats to Gao, 
Daman and Diu to be filled by nomi-
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·nation. That is the section; it is quite 
clear-as we did in the case of Dadra 
and Nagar Haveli. It is necessary 
'becaust> we want to associate these 
people Illlmediately with this House so 
that they need not remain outside ihe 
House before We decide upon the type 
of administrative £et-up which these 
areas will have. I said the same thing 
with regard to Dadra and Nagar 
Haveli when we had the relevant 
measure passed in this House. Our 
whole purpose is to give them this !"e-
presentation in the House of the Peo-
ple here before a permanent structure 
is devised. Is it sugg.,sted that they 
will be without any representation 
until we devise the type of adminis-
tration that these areas will have? I . 
am sure nobOdy suggests that. 

Then he said that it was an insult 
to the Military Administrator that the 
is advised by a retired Police Officer. 
I was surprised when I heard this. 
I am sure that he does not know the 
officer. He is an officer of the Indian 

Police Service who ha; been picked 
up and selected for his past record. 
He has been doing an excellent job 
dur'ng the period he had been 
appointed as Adviser to the Military 
Administrator. I do not know what 
the insult is. The Administrator is 
'being adv'sed by a very senior Police 
Officer as the Governor of Kera la was 
advised by a senoOr Civil Servant 
when the administration was taken 
over by the President. Frankly, I do 
not understand how such rude re-
marks, if I may say so with due res-
pect, can be passed with regard to 
officers mostly unknown to thos., who 
make these remarks about them. 

It is suggested that there is nothing 
to prevent the old nationalist leaders 
from being associated with the ad-
ministration of Goa. Not only will 
they be not prevented but they will, 
no doubt, be fully allowed to be asso-
ciated. Not only they; but every man 
and woman in Goa, the common man 
there would be associated with the 
administration of his own areas. It is, 
after all, inherent in our Constitution 

that people here, unlike in other 
countries, are governed by consent, 
and they are not governed by force. 
We are not going to allow any form 
of government to prevail anywhere 
in this country which smacks of 
dictatorship. I think it is unnecessary 
to repeat it and it is a matter of sac-
red trust for Us that everywhere in 
India the fullest freedoms that our 
Constitution guarantees have to be 
established. 

Shri Nath Pai says that the people 
of Goa are suffering from the feeling 
that they are being governed. I have 
no doubt that they are not. Shri Nath 
Pai has not ascertained the facts. The 
people who haVe just emerged from 
the worst form of colonial tyranny 
that history has seen and who are now 
being administered under a civilised 
system of law by administrators who 
believe in the enjoyment of these 
benefits would be feeline; that they 
are being governed is a proposition 
which I am not prepared to accept 
unless that is proved to my satisfac-
tion. I do not know what is meant 
by saying that they haVe a feeling 
that they are being governed, unless 
what is meant to be conveyed is that 
they are being governed badly. 

After all, all of u; are being govern-
ed by the laws of the country, by the 
government that we have set up our-
selves. But what is the objection in 
that? All of us, including the hon. 
Members here, are governed. But 
there is no obiect:on to that unless 
the government is bad. We are not 
advocating that every government is 
bad If there are particular grievances 
of ~al-administration from which the 
present administration suffers, I have 
no doubt, Government would be too 
glad to hear them and remedy them, 
if at all; if they are of a serious nature, 
those who are responsible will, no 
doubt, be punished. But. that is a 
different proposition altogether. 

Soon after this great act of I:bera-
tion, it is most unfortunate that such 
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references are made that could be 
utilised by people who are not very 
friendly to us, particularly with re-
gard to this matter. I, therefore, ap-
peal to the hon. Members--it is not 
only for this caSe but for future occa-
sioos also-that when such references 
are made, we may exercise a bit of 
self-restraint SO that those who are 
not very friendly to Us in this matter 
may not reap an advantage from our 
own arguments advanced here. 
Then he said that big smugglers and 
blackmarketeers have been given a!1 
the privileges. I do not understand 
this. This really sounds like the 
hackneyed allegations which are made 
from time to time. After all, if there 
are any smugglers they will be dealt 
with by the law. If there are any 
blackmarketeers doing work illega'ly, 
they will be dealt with by the law. I 
do not see how anyone can be given 
any advantage and in what manner. 

These, I think, dispose of m·ost of 
the matters, excepting one observa-
tion that fell from ShTi Naushir 
Bharucha. He said that We have not 
remembered the martyrs who fell for 
the cause of Goa's liberation. i hope 
we will never forget them. I do not 
know what made him think that we 
have forgotten them. I d·o not think 
anybody has ever suggested anything 
like that. 

Shri Naushir Bbarucha: I mentioned 
compensation. 

Shri A. K. Sen: The hon. Member 
possibly has not even cared to ascer-
tain what has happened. Compensa-
tions al'e not paid all of a sudden. I 
have nO doubt that those who have 
suffered will make their losses Or make 
theiT claims knoWlil and then, it is not 
all who claim compensation. 1 have 
no doubt that Government will deal 
with such applications and it is a duty 
which we owe to the country. It is not 
merely a question of compensation, 
because many have not claimed any. 
Take, tor instance, Shri Tridib Kumar 
Chaudhuri, a Member of Parliament, 
who has spent so many years in 
PO'rtuguese prisons. He never thought 
1849 (Ai) LSD-6 

of claiming any compensation. There 
are many like him, but, at the same 
time, those whose families are 
possibly suffering terribly becaus~ of 
the loss of the only earning memh<!rs 
who have fallen in the cause of G·oa'. 
freedom, will never be forgotten by 
the coun try. I shall be glad if any 
such case is brought to our notice, if 
it is known either to the hon. Mem-
ber or to anybody else. We will 
follow it. If there has been any 
such case, I have n·o doubt that it wi:l 
be looked into. i have no doubt that 
the Horne Ministry itself, which is in 
charge of finding out all the political 
sufferers in the country, will look 
after them. The hon. Member should 
not forget that we have just gone into 
Goa. There may be many cases 
inside Goa. But about those outside, 
I have no doubt that many have 
already been looked after. But if 
there are any cases which have not 
been looked into, I have no doubt 
that the Government will be only too 
glad to deal with them. 

Shri Naushir Bharocha: May we 
take it as an assurance of generosity? 

Shri A. K. Sen: It is not a matter 
of generosity. It is a matter of duty, 
I should imagine, for any Govern-
ment to do that. We owe it to this 
country; we should iex>k after those 
who have fallen in the cause of the 
country's freedom including the 
freedom of Goa. This is not a ques-
tion of generosity. I do not consider 
it a question of generosity. It is a 
question of duty. 

Shri Naushir Bharucha has spvken 
of the continuance of the laws and the 
extension of the existing laws to Goa. 
Extension is a proVlSlon which is 
very common ami it does not offend 
against the principle of delegation. If 
we give power to the Government to 
extend existing laws, that means that 
the existing laws are those which 
have already been passed. It is a 
question of extending the laws to the 
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rest. We frequently pass laws which 
are extended. 

Mr. Deputy-Speaker: They are 
extended with such variation and 
modifications as are necessary. 

Shri A. K. Sen: We have done it 
in the past. When we extend the 
laws to areas which have a diiTerent 
administrative set-up, we extend the 
laws with such modifications as are 
necessary. In the case of PEPSU we 
have done it in the past and also in 
the case of Dadra and Nagar Haveli 
we did it, because it is necessary to 
make the modifications which cannot 
be thought of here in Parliament 
itself. For instance, officers may be 
different; many things may be 
different, and the laws may have to 
be applied there with such modifica-
tions as are suited to the structure 
there. We gave that power in the 
case of the inegration of the PEPSU 
State and also in Dadra and Nagar 
Haveli and so on. The same provi-
sions were there. 

Mr. Deputy-Speaker: You might 
have done it, but it is a matter for 
the consideration of the Law Minister, 
because it is really a questioo of 
giving power of making laws. 

Shri A. K. Sen: We did it then after 
great consideration, because we 
cann'ot extend the laws in these cases 
at once. For instance, there is a 
magistrate. He may be an honorary 
magistrate in Goa itself, and power is 
given to the officers. We have adopted 
these powers in regard to the officers 
functioning there. We have to give 
these powers when we have to extend 
the existing Acts to areas where the 
administrative structure and the other 
authorities are different. We find that 
we did it in the case of other areas. 

This is all that I have to say. I 
again submit that we should pass this 
motion without any division. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to provide for the 
adhlinistra tion of the Union 
territory of Goa, Daman and Diu. 
and for matters connected there-
with, be taken into consideration." 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
proceed to clause-by-clause c'onsidera-
tion. There was notice of an amend-
ment by Shri Bal Raj Madh:ok. He 
is absent. Probably he does not 
want to pursue it. There are no other 
amendments. I shall put all the 
clauses together. 

The question is: 

"Clauses 2 to 11 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 11 were added to tile 
Bilt. 

Clause 1, the Enacting Fonnula and 
the Long Title were added to the 

Bi!!. 

Shri A. K. Sen: I beg to move: 

"That the Bill be passed." 

Mr. Deputy-Speaker: The question 
is-

Shri Nath Pai: Sir, I want to make 
one observation. 

Mr. Deputy-Speaker: He has 
already spoken. 

Shri Nath Pai: Only one point. 

Mr. Deputy-Speaker: Yes. 

Shri Nath Pai: Mr. Deputy-Speaker. 
want to make onJy one observation. 

I had left that point earlier because 
'of the lack of time. The point is 
this. How long do the Government 
intend to keep in force the system of 
issuing permits for Indians to enter 
Goa? We knew it was enforced with 
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the intention to protect Goans from 
such elements from India who may 
enter Goa and try to exploit the 
peculiar conditions. But it is humiliat-
ing for those who fought for Goa to 
have to apply for permits. TlIke, for 
example, Shri Goray, an MP, who 
had been to Goa and who was given 
ten years' sentence. it is strange that 
he should require a permit to go to 
Goa, which was of course needed 
under Portuguese rule. It is an 
extraordinary tl-.ing. We want an 
assurance that this permit system will 
be abolished at the earliest oppor-
tunity. 

Shri A. K. Sen: I have no doubt 
that this is a highly inconvenipnt 
matter, especially when Goa becomes 
a part of our terri tory. It is very 
difficult to fix a date. Let us not 
target that many things have to be 
done to make this really complete. 
Then, for reasons of security itself, it 
may be necessary to continue this 
system for sometime. But I have no 
doubt that it will be discontinUed at 
the earliest possible opportunity. 

Shri Nath Pal: Are you aware that 
this system lends itself to gross 
abuses? (Interruption). 

Mr. Deputy-Speaker: It is an 
inconvenient thing. 

Shri Nath Pal: I am not saying 
about anything here, but geneTally. 

Shri A. K. Sen: Yes; there are 
other questions. But about abuses, 
certainly, the hon. Member will be 
good enough to ref~r the Government 
to such cases as may come tv his 
notic~. 

Mr. Deputy-Speaker: The question 
il!ll: 

"That the Bill be passed." 

The motion WtlS adopted. 

Mr. Deputy-Speaker: The House 
will stand adjourned and meet again 

at 5 o'clock when we shall hear the 
speech of the Finance Minister. 

15.48 hrs. 

The Lok Sabha then adjourned till 
seventeen hours. 

The Lok Sabha re-tlSsembled at 
seventeen hours. 

[MR. SPEAKER in the ChairJ. 

GENERAL BUDGET, 1962-63. 

Mr. Speaker: The han. Finance 
Minister. 

The Minister of Finance (Shri 
Morarji Desai): Sir, I rise to present 
the budget of the Central Govern-
ment for the year 1962-63. The main 
purpose of this budget is to place 
before Parliament an account of the 
finances of the Central Government 
for the current year and to obtain 
from the House a vote on account to 
meet the expenditure of the Govern-
ment until the new Parliament con-
siders the budget again. 

2. The major devel'opments b the 
Indian economy during the current 
year haVe been outlined in the 
Economic Survey which is being cir-
culated separately. I shall, therefore, 
refer only brief to economic conditions 
in the past twelve months before going 
on to give an account of the Revised 
Estimates for 1961-62 and the Budget 
Estimates tor 1962-63. 

3. The year under review has been 
the first year of the Third Five-
Year Plan. It is a matter of great 
satisfaction to me that despIte the 
step-up in Plan outlays, which this 
House approved when the budget for 
the year was presented, and despite 
the continuing upward trend in private 
investment, a measure of stability has 
been restored to the general price 
level. The more or less steady 
increase in the general level of prices 
during the Second Five-Year Plan 
was a matter of maj'or concern to the 
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Government as well as to this House. 
This upward trend has been arrested 
during the current year and the 
general index of whole-sale prices in 
recent weeks has been lower than a 
year ago. Since August 1961, the All 
India working class consumer price 
index has remained stable. 

4. The abatement of the pressure 
on prices is essentially a refiection of 
the improvement in production. 
During 1960-61, agricultural produc-
tion had increased by 8.1 per cent, 
an all time record. During the first 
ten months of 1961, industrial produc-
tion has shown an increase of about 
7.6 per cent over the corresponding 
period in the preceding year. A 
notable feature of the year was the 
growth of output in some of thE: )Jew 
mechanical and electTical engineering 
industries. Steel production went up 
from 2.2 million tons in 1960 to about 
2.9 milli'on tons in 1961. Significant 
increases were also recorded in the 
production of sugar, coal, cemer. t, 
export products like tea and coffee, 
and in the field of chemical industries, 
8ulphuric acid, caustic soda, soda ash 
and fertilisers. 

5. While improvements in supplies 
have undoubtedly been of major im-
portance in bringing about a b,~tter 

balance between supply and demand 
in the economy, the part played by 
fiscal and monetary policy snould not 
be overlooked. The substantial 
volume of additional taxation which 
the House allowed me to introduce in 
the last budget has contributcd signi-
ficantly to the enlargement of resour-
ces for development and keeping 
inflationary pressures in check. The 
Reserve Bank, for its part, has conti-
nued to pursue a policy "r general 
restraint, with due regard to the 
genuine needs of investment in pro-
ductive enter-prises. 

6. Turning from internal to external 
resources, the picture which I haye to 
present is far less satisfact.:lry. W. 
had begun the Second Plan ..... ith our 

sterling reserves amounting to Rs. 746 
crores. They were drawn down at a 
rapid rate throughout the Second 
Five-Year Plan and we started the 
Third Five-Year Plan with only 
Rs. 136 crores of sterling balances. 
Despite every effort to increase 
expOrts, to restrict inessential imports 
and to obtain external assistance to 
cover the balance of our indispensable 
import requirements to sustain and 
develop our economy, our sterling 
balances declined to Rs. 98 crores at 
the end of July 1961. One reason for 
this was that negotiations for aid for 
lur Third Five-Year Plan could not 
be finalised before the Plan started. 
To tide over the situation and to cover 
the time-lag in the availability of 
external aid for our Plan, we had to 
draw upon our second line of reserves 
with the International M'onetary Fund 
to the extent of $250 million or 
Toughly Rs. 119 crores, last August. 
Part of this drawing was offset by 
repayments in respect of an earlier 
drawing from the Fund durir.g the 
Second Five-Year Plan and on 
balance, a sum of Rs. 58.3 crores 
became available from the Fund for 
augmenting our reserves during the 
current year. Even so, we are likely 
to end the current financial year with 
our sterling balances lower than at the 
beginning of the year. 

7. Our export earnings have shown 
a distinct improvement 1uring the 
current year. On present expecta-
tions, they would amount to some-
thing like Rs. 665 crores during 1961-
62--an improvemen;; of 5 per cent 
over the level in the last vear nf the 
Second Plan. An even &re:,ter inten-
sification of our export effort, IS -how-
ever, essential it we are to achieve 
the Plan target cf total export earn-
ings of the order of R3. 850 crores by 
1965-66. 

8. OUr imports durinf the c.1rrent 
year have been running somewhat 
lower than in the last year of the 
Second Plan. The fact that despite 
a decrease in impor~s aJld an increase 
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in exports our balance of paymp.nts 
has not improved, is du~ largely to 
a deterioration of what i3 Known as 
invisibles--repayment of loans and 
interest, travel an,. r:-.iscellaneous re-
mittances of all kinds. We shall have, 
in the coming month~, to pay special 
attention to our receipts and payments 
on account of jnvlsible~. One of the 
things on which we arf.} .laying, and 
must continue to la:.-, the greatest em-
phasis is that we cannot afford to use 
ahort-term credits or credits whkh 
carry a high rate of interest. 

9. I ~m happy to say that there is 
now greatEU" appreciation abroad of 
the importance of givmg aid to deve-
loping countries on specially favour-
able terms which will not put an 
unbearable burden on the economy in 
the years to come. Mr. Black, Presi-
dent of the World Bank, has been. 
urging this policy upon all aid-giving 
countries and the International Deve-
lopment Association, which is affi-
liated to the World Bank, has already 
started making sizable loans to us 
which will be virtually free of in-
terest and repayable over 50 years. 
The bulk of the developmental assis-
tance from the United States in re-
cent years was repayable in Indian 
currency. Loans from the new U.S. 
Aid Agency would be repayable 
in dollars; but the repayments 
would be spread over a very long 
period and, as in the case of the [n-
ternational Development Association, 
these loans are virtually intere.t-free. 
The Soviet Union and several other 
countries from Eastern Europe have 
been making loans to us at a low rate 
of interest; and at the same time in-
creasing their purchases of Indian 
goods to enable us to repay these 
loans. Canada, as the House knows, 
has been giving us substantial aid 
in the form of grants. Federal Re-
public of Germany has lowered in-
terest charges and lengthened repay-
ment schedules significantly in recent 
loan agreements. The United King-
dom while raising the level of aid, 
has further lengthened the period of 
her credits. Japan has also moved in 
the same direction. 

10. Another favourable trend in the 
sphere of international aid is t.he 
growing recognition of the fact that 
general support to a country's belance 
of payments is at least as important as 
the provision of resources for setting 
up individual identifiable projects. 
The true measure of economic pro-
gress and development is not the 
number of major industrial projects 
that are set up in the country, but 
the general increase in levels of con-
sumption and production, of income 
and saving. Increase in industrial 
capacity is but one of the things 
through which this can come about. 
Increased production from existing 
industrial units is no less inlportant 
In a primarily agricultural economy 
like, ours, an improvement in farm 
production through irrigation, through 
fertilisers, through better transport 
and communications, has a much 
bigger contribution to make to our 
development than an increase in the 
number of industrial projects. 

11. The requirements of external 
assistance for the Third Plan, (!Xclu-
sive of imports of agricultural pro-
ducts financed under Public Law 480· 
of the United States, have been esti-
mated at Rs. 2,600 crores. When we 
started the Third Plan, we had in hand 
assistance of the order of Rs. 700 
crores either by way of carry-over 
from the Second Plan, or by way of 
commitments for projects to be taken 
up during the Third Plan. Subse-
quently, the consortium meetings 
arranged by the World Bank III May-
June 1961 led to the provisional com-
mitment of an additional amount of 
Rs. 1,100 crores. I am happy to note 
that the membership of the consor-
tium is on the increase, France hav-
ing already committed assistance to 
us through the consortium. Outside 
the consortium, we have received 
assistance from Italy for oil develop-
ment. It has to be remembered that 
just as there was a carry-forward of. 
commitments and aid from the Second 
Plan to the Third Plan, there is bound 
to be a similar and perhaps larger 
throw-farward from the Third Plan 
to the Fourth Plan. This fact has 
to be borne in mind in negotiating 
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further aid during the rest of the 
Third Plan period. 

12. In allocating the aid available, 
we have naturally given priority to 
the key seetors of our economy. Thus, 
it has been possible to cover the bqlk 
of the requirements of power pro-
jects in the Third Five-Year Plan. 
The expansion ot the three Steel 
Plants in the public sector has the 
promise of neeessary aid from the 
countries with whose co- operation 
they were originally set up. For oil 
exploration, production and refining, 
all but a small portion of the Plan 
requirements have been provided for. 
In other important seetors, such as 
railways, ports and shipping, the coal 
and manufacturing industries gene-
rally, the coverage is about on~ half. 
The House would no doubt want me 
to take this opportunity of expressing 
our appreciation to the International 
Agencies, as well as to the individual 
countries who have so generously ex-
tended their assistance to us in our 
great endeavour. 

13. While we are rpceiving aid from 
sn nlanv countries, we are not un-
IY1indiui of the importance of making 
our own contribution, however hum-
ble, in this field and have been ready 
to) help, whenever and wherever 
possible, other developing countries 
of the world. As a participant in the 
Colombo Plan, India, amongst the 
countries in the areas of South and 
South-East Asia, is the biggest donr 
of technical assistance. We have also 
assisted in the preparation of the 
Mekony River Project in Cambodia 
and in glvmg technical assistance 
under the Special Commonwealth 
Mrican Assistance Plan. 

14. Turning onCe again from exter-
nal to internal matters, I should like 
to refer to the Report of the Third 
Finance Commission which has al-
ready been placed before both Houses 
of Parliament. We are accept!ng all 
the recommendations of the Commis-
sion for the sharing of Central taxes 
and payments of grant-in-aid except 
the one relating to statutory grants-
in-aid being made to cover a part of 
the revenue component of State Plans. 

The reasons why we have not been 
able to accept the recommendations 
regarding the payment of a part of 
the plan grants as statutory grants-
in-aid have been set out in the Ex-
planatory Memorandum on the Re-
port. 1 would merely like to reite-
rate that this decision does not in any 
way affect the totality of Central 
assistance towards the State plans 
which will continue to be made avail-
able on the basis of annual reviews of 
the overall financial positicn and 
other relevant factors. 

15. The acceptance of the Finance 
Commission's recommendations invol-
ves an additional payment of Rs. 35 
crores to the States next year and 
with the raising of the StatES' share 
of income-tax and the conc.iderable 
increase in the number of shareable 
excises, the gain to the States in fu-
ture years would be very much more. 
The crux of the matter, however, is 
not how resources are shared, but 
how they are mobilised in the aggre-
gate; and in this great task of pro-
viding the financial resources neees-
sary for our Plan, the States have 
as important a role to playas the 
Central Government. 

16. I would nOw give an account of 
the Revised Estimates for 1961-62 and 
the Budget Estimates for 1962-63. 

17. The budget this year estimated 
the revenue receipts at Rs. 1,017.95 
crores and expenditure met from re-
venue at Rs. 1,023.52 crares. On cur-
rent trends, the revenue receipts are 
likely to go up to Rs. 1,079.11 crores 
and the expenditure to Rs. 1,045.15 
crores, with the result that the bud-
geted deficit of Rs. 5.57 crores will be 
converted into a revenue surplus of 
Rs. 33.96 crores. 

18. The improvement in revenue re-
ceipts is mainly due to better collec-
tions under Customs, Union Excise 
Duties and Corporation Tax and 
Income-tax. Larger imports of machi-
nery and mineral oils and imposi-
tion of countervailing duties on the 
latter account for an increase of 



391 General Budget PHALGUNA 23, 1883 (SAKA) General Budget 392 

Rs. 9.96 crores under Customs. Union 
Excises are expected to be more by 
Rs. 38,32 crores, folloing the general 
improvement in production and clear-
ances, increase in the duty on mineral 
oils and better realisations from new 
excises. With the rapid growth 
of business and industry the revenue 
from Income-tax including Co~ 
ration Tax is likely to go up by Rs. 
28 crores. These improvements, how-
ever, will be partly counter-balanced 
by the increase of Rs. 13.45 crores in 
the States' share of Income-tax and 
Estate Duty. 

19. Civil expenditure this year is 
now estimated at Rs. 743.22 crores 
against the original budget of Rs. 
740.6 crores and Defence expenditure 
at Rs. 301.93 crores against the original 
estimate of Rs. 282.92 crares. 

20. The increase of Rs. 2.62 crores 
in Civil expenditure is the net effect 
of variations over a number of heads. 
Debt services are estimated to cost 
Rs. 4.2 crores more due chiefly to 
lower recoveries from the States and 
Railways. Subsidies on sugar exports 
and movement of coal by sea account 
for an increase of Rs 8.25 crores. 
States' share of Excise Duty will go 
up by Rs. 4. 6 crores and the transfer 
of the grant under P.L. 480 Funds 
to the Special Development Fund will 
exceed the original estimate by Rs. 3 
crores. These increases in expendi_ 
ture will., however, be partly counter-
balanced by a number of savings, of 
Which the major items are Rs. 12.06 
crores under the group head "Social 
and Developmental Services", and 
Rs. 6.1 crores in the grant to the 
States in lieu of their share of In_ 
come-tax. The requirements of De-
fence Services are now expected to 
exceed the original budget by 
Rs. 19.01 crores due mainly to in_ 
crease in the provision for stores, 
equipment, transportation and other 
charges. 

21. Before dealing with the esti-
mates for the coming year, I would 
like to draw attention to certain 
ch8n(es in accounts which will come 

into effect next year. Honourable 
Members will recall that, in my 
speech last year, I had referred to 
the decision taken in consultation with 
the Comptroller and Auditor_General 
to revise the accounting structure and 
to phase the changes over a period of 
two years. The changes, which are 
to be introduced next year, are set 
out in detail in the Explanatory 
Memorandum. I shall refer only to 
two main items. Recoveries of inter-
est from State Governments and Com_ 
mercial Departments have hitherto 
been adjusted in the accounts in 
reduction of interest charges. As this 
arrangement does not reflect the in-
terest of the Government correctly, thes 
of the Government correctly, these 
recoveries will., from next year, be 
shown as interest receipts. Secondly. 
the working expenses of Commercial 
Departments llke Railways and PO!" 
and Telegraphs, which are at present 
'booked in the accounts ill reduction of 
receipts, will be shown as expenditure 
in the future. 

22. For the next year, on the basis 
of existing levels of taxation, t he re-
venue is estimated at Rs. J ,305.87 
crores and expenditure at Rs. 1,369.33 
crores leaving a deficit of Rs. 63 46 
cror~s. 

23. As compared with the current 
year's Revised, the revenue estimates 
next year show an incerase of 
Rs. 226.76 crores. Of this, Rs. 149.57 
crores are attributable to the change 
in classification of interest recoveries 
from States and Commercial Depart-
ments, wh'ich. as explained earlier, 
are being treated as ihterest receipts 
next year. The rest of the increase 
is spread over a number of heads. 
Union Excise Duties are expected to 
show an improvement of Rs. 21.33 
crores. Taxes on Income, including 
Corporation Tax. would go up by 
Rs. 14 crores, but the States' share of 
Income-tax and Estate Duty will be 
less by Rs. 3.57 crores due mainly 
to absence of arrear payments pro-
vided for in the current year. The 
grant from P.L. 480 Funds would ex-
ceed the current year's level by Rs. 27 
crores. Other interest receipts are 
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likely to go up by Rs. 6:36 crores. 
The receipts from Goa., Daman IlII1d 
Diu for the full year are expected to 
amount to Rs. 5:01 crores. 

24. Of the expenditure of 
Rs. 1,369.33 crores next year, 
Rs. 1,028.66 crores will be under 
Civil heads and Rs. 340.67 crores for 
Defence Services. 

25. Excluding Rs. 151.13 crores on 
account ot changes in ar:countilng 
classificant of interest recoveries 

and working expenses of Commer-
cial Departments, the Civil ex-
penditure next year shows an 
increase of Rs. 134. 31 crores which 
is distributed over a large number 
of heads. The growing volume of 
public debt, both inteI'nal and exter-
nal accounts for an increase of Rs. 
12.2a crores under debt services. 
The provision for the various social 
and developmental services in the 
second year of the Plan would be 
more by Rs. 14.74 crores. Transfer 
of P.L. 480 grant to the Special 
Development Fund will exceed the 
current year's Revised by Rs. 27 
crores. Following the acceptance of 
the Finance Commission's recommen-
dations the States' share of Union 
Excise 'Duties would be higher by Rs. 
33.43 crores. Provision of Rs. 5.28 
crores has been made for the require-
ments of the territories of Goa, Daman 
and Diu and of Rs. 7.5 crores for pay-
ment to the Reserve Bank for the 
withdrawal of Escudo currency in 
these territories. Grants to States 
show a net increase of Rs. 13.79 
crores. The rest of the increase is 
spread over a number of heads for 
which detailed explanations have 
been given in the Explanatory Memo-
randum. 

26. The onet expenditure on Defence 
Services in the coming year will be 
Rs. 38.74 crores more than in the 
rorrent year. The increase occurs 
mainly under Army and Air Force 
estimates and reflects the cost of the 
measures taken to strengthen the 
Armed Forces. I am sure .the HOU8e 

will support these measures which are 
intended to safeguard the territorial 
integrity and security of the country. 

27. The current year's budget pro-
vided for a total capital outlay of 
Rs. 454 crores excluding the adjust-
ment for the transfer of capital assist-
ance from the United States to 1lte 
Special Development Fund which is 
technically treated as Capital expen-
diture. The corresponding capital 
outlay is now estimated at Rs. 427 
crores showing a saving of Rs. 27 
crores. This is the onet result of seve-
ral variations. Food purchases would 
cost Rs. 18 crores less mainly due to 
the slowing down of imports under 
P. L. 480. Of the other important 
savings, mention may be made of Rs. 
6 crores under Defence Capital Out-
lay, Rs. 9 crores by the Oil and Natu-
ral Gas Commission, Rs. 6 crores by 
Heavy Engineering Corporation Rs. 6 
crores under Delhi Capital Outlay, 
Rs. 4 crores each by the National 
Coal Development Corporation and 
the Shipping Corporation. But these 
shortfalls will be partly counter-
balanced by the increase of Rs. 10 
crores on account of Railway Capital 
requirements, Rs. 7 crores for Hi'n-
dustan Steel, Rs. 6 crores for Indian 
Refineries and Rs. 4 crores for Ney-
veli Lignite Corporation. 

28. The corresponding provision for 
Capital Outlay next year is Rs. 588 
crores representing an increase of R". 
161 crores over the current year's 
Revised. The increase is chiefly att-
ributable to the stepping up of Plan 
Outlays in the second year of the 
Plan. Provision has been included 
for additional Capital requirements of 
Rs. 60 crores for Hindustan Steel and 
Rs. 197 crores for Railways repre-
Ben ting &In increase of Rs. 53 crores 
and Rs. 27 crores respectively over 
1ihe current year's provision. Pur-
chase of foodgrains would cost Rs. 16 
crores more whereas Border Road 
requirements would exceed the cur-
rent year's estimate by Rs. 12 crores. 
Of the rest of the increases, I would 
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only mention Rs. 14 crores for the 
Oil and Natural Gas Commission, Rs. 
7 crores for National Highways, Rs. 6 
crores each for Heavy Engillleering 
Corporation and Farakka Barrage 
Project, Rs. 6 crores for Defence 
Capital Outlay and Rs. 4 crores for 
Atomic Energy Research. 

29. In addition to the provision for 
direct Capital Outlay, the estimates 
include Rs. 469 crores this year and 
Rs. 453 crores next year for loans to 
the States against the original provi-
sion of Rs. 409 crores. The grlllllt of 
ad hoc loans amounting to Rs. 30 
crores to four States to clear their 
over-drafts with the Reserve Bank at 
the end of the Second Plan and larger 
ways and means advances to cover 
the temporary lag in the resources of 
the State Governments explain the 
larger requirements in the current 
year. The loans to other parties are 
now estimated at Rs. 152 crores this 
year and Rs. 147 crores next year as 
compared with the original budget of 
Rs. 171 crores. 

30. The next year's estimates in-
clude a total provision of Rs. 1,107 
crores for implementing the Plan, 
comprising Rs. 192 crores on revenue 
account and Rs. 915 crores as Capital 
Outlay including loans. In addition, 
Railways are expected to provide Rs. 
26 crores and Hindustan Steel, Rs. 30 
crores, trom their own resources. The 
estimates include Rs. 405 crores as 
assistance to the States, of which Rs. 
96 crores would be in the revenue 
budget and Rs. 309 crores in the 
Capital budget. With the resources 
of Rs. 283 crores, which the Stateb 
are expected to raise on their part, the 
total outlay on State Plans next year 
would amount to Rs. 688 crores. The 
outlay on the Central portion of the 
Pian will aggregate to Rs. 758 crores. 
The total Plan outlay for the second 
year of the Third Plan of both the 
Central and State Governments to-
gether will thus be of the order of 
Rs. 1,446 crores. This would meaD 
stepping up of the current year's 
budgeted outlay of Rs. 1,214 crores by 
19.1 per cent. Allowing for possible 

shortfalls, the actual Plan outlay in 
the first two years of the Plan is 
likely to cover about one third of the 
target of Rs. 7,500 crores envisaged in 
the Plan. 

31. The budget for the current year 
had estimated!. the overall deficit at 
Rs. 70 crores, of which Rs. 64 crores 
were expected to be met by expansion 
of treasury bills and the rest by the 
drawilllg down of the cash balance. 
According to the latest assessment, 
the overall gap is now expected to 
increase to Rs. 121 crores. This means 
that despite the revenue deficit of 
Rs. 6 crores having been converted 
into a surplus of Rs. 34 crores and 
despite a saving of Rs. 27 crores in 
capital expenditure, the overall gap 
will be Rs. 51 crores more than our 
original estimate. This is mawy due 
to shortfalls in both internal and ex-
ternal borrowings. Net market bor-
rowings including' small savings 
would show a drop of Rs. 38 crores, 
while the net borrowings from abroad 
would be less by Rs. 47 crores. P. L. 
480 deposits would also show a short-
falI of Rs. 36 crOIeS. 

32. For the next year, I am taking 
a credit of Rs. 260 crores trom mar-
ket borrowings including prize bonds 
and Rs. 105 crores net trom SmaIl 
Savings. The budget also assumes a 
credit of Rs. 455 crores trom foreign 
loans and Rs. 90 crores from P.L. 460 
deposits, including Rs. 50 crores to be 
transferred from the moneys formerly 
deposited with the State Bank of 
Lndia. 

33. The overall budgetary position 
may now be summarised. The revenue 
budget is expected to show a deficit 
of Rs. 63 crores. Capital outlay will 
amount to Rs. 588 crores, loans to 
States aDd other parties, Rs. 600 
crores and debt repayments, Rs. 227 
crores. The total dsirubsement of 
Rs. 1,478 crores is expected to be met 
to the extent of Rs. 820 crores tram 
internal and external borrowings, Rs. 
218 crores from repayment of loans, 
Rs. 90 crores trom investment of 
P. L. 480 Funds and lIB. 203 crores 
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trom miscellaneous debt and deposit 
heads, leaving a gap of Rs. 147 crorell. 

34. At this stage, I would only 
emphasise how concerned I am over 
the fact that we are ending the cur-
rent financial year, despite the buoy-
ancy of revenues, with a bigger over-
all deficit than we had envisaged 
when the budget for the year was 
introduced. We shall, therefore, need 
to do everything possible to enlarge 
our budgetary resources, so as to en-
lUre stability in the economy.· 

35. Sir, I shall now conclude. In the 
recent elections, the nation has for 
the third time affirmed its confidence 
in our Plans and our policies. We 
shall have many Plans to fulfil before 
we reach our goal. On the whole, 
the Third Plan has begun well. There 
have been all-round increases in pro-
duction, stability of prices and the ex-
ternal aid which we have received 
has enabled us, despite the continuing 
stringency of foreign exchange, to 
cover a good proportion of our deve-
lopmental needs. But there is no 
room for complacency. Each SUCCeIi-
sive year will call for greater effort 
on the part of everyone if we are to 
move forward as fast as we want to, 
Indeed a9 fast as we must. 

17.30 hrs. 

FINANCE BILL,· 1962 
The Minister of Finance (Shrl Mor-

arji Desai): Mr. Speaker, Sir, I beg to 
move for leave to introduce a bill to 
continue for the financial year 1962-63 
the existing rates of income-tax and 
iuper-tax and to provide for the 
continuance of certain commitments 
under the General Agreement on 
Tariffs and Trade and the discontinu-
ance of the duty on salt for the said 
year. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a bill to continue for the 
financial year 1962-63 the existing 
rates of income-tax and super-
tax and to provide for the conti-
nuance of certain commitments 
under the General Agreement on 
Tariffs and Trade and the dis-
continuance of the duty on salt for 
the said year." 

The motion was adopted. 

The Minister of Finance (Shri 
Morarji Desai): Sir, I introducej" the 
Bill. 

17.32 hrs. 

The Lok Sabha then adjourned till 
Eleven oj the Clock on Thursday, 
March 15, 1962/Phalguna 24, 1883 
(Saka). 

·Published in the Gazette of India Extraordinary, Part II-Section 2, 
4ated 14.3.1962. 

tIntroduced. with the recommenda tion of the President. 
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COLUMNS 
ORAL ANSWERS TO QUESTIONS-

219-52 

S.Q. 
No. 

19. Comet Brand Ammoni-
um Chloride 

20. Family planning in India. 
2 r. Institute for Tropical 

Meteorology . 
22. Rihand' Dam Project 
23. Second Telephone Fac-

tory 
24. Indian Airlines Corporatioll 
25. Heron Aircrafts 
26. Conversion of narrow 

gauge lines into broad 
gauge 

27. Murder in running train 
near Hanribagh 

28. World Meteorological 
Organisation 

29. Indo-Pak Rod Service 
3I. Self-sufficiency In food 

grains 
32. Death of children in 

Madras State 
33. Multi-purpose food pow-

der 
H. Kl!ldla Free Trade Zone 

WRITTEN ANSWERS TO 
QUESTIONS-

S.Q. 
Nos. 

30. Viscount Aircrafts 

35. Sale of Vikings 

U.S.Q. 
Nos. 

17. Water rates for irrigation 
19. Accident on Refaleshwar-

Nazarbaug Stations (Wes-
tern Railways) 

20. Thermal plants for Delhi 
21. Accident on Mandla Fon 
22. Strike in Lady Hardinge 

Hospital, New Delhi . 
23. Second-hand Viscounts . 
24· Modernisation of sugar 

mills 
2S. Prices of wheat 
26. Flood control measures 
27· Bea. Dam Project . 

219-20 
220-21 

224-26 
226-34 
234-36 

236-39 

244-47 

247-50 

252-53 

253-54 

254 

254-55 
25S 

255-56 

256 
2S7 

257 
2S7-S8 
258-59 

2S9 

WRI'l"rEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

28. Indian AirliDes Corpora-
tion 

29. Gliders. 
30. Air crasb<S 
3I. Fokker Friendship. 
32. Boeing 707 Jet Aircrafts 
33. U.S. rice for India 
34. LA.C. flights 
35. A.I.I. flights . 
36. Air service in the North 

Eastern Region 
37. Truck-train collision at 

Veldurti Station 
38. Meals to school children. 
40. 

41. 

42. 

43· 

44· 

45. 

Use of gas for cooking and 
industrial purposes in 
Delhi 

Rural Agricultural U ni-
versity in Mysore . 
Broad gauge line from 
Poona towards Hubli 

Post -Graduate course in 
medical colleges 
Nanjungud-Chamarajnagar 
in metre gauge line 
Diva-Panvel-Uran Apta 
broad gauge line 

46. Bikaner-Hanumangarh 
direct telephone link 

47. Telegraph Office at Bikaner 
48. Fraudulent Railway Parcel 

Receipts 
49. Punjab Hills Roads 
So. Roads in Himachal Pradesh 
51. Technical personnel in 

agriculture i~ Tripura 
52. T.B. and Cancer Hospital, 

Chandpur (Orissa) 
53. Primary health centres 
54. I.A.C. employee for Lok 

Sabha seat 

COLUMNa 

259-00 
260-61 

261 
261-62 
262-63 

263 
263-64 

264 

265-66 
266 

266 

268 

273 

273 
273-74 

274-75 

PAPERS LAID ON THE TABLE-
215-78 

The following papers _laid 
on the Table :-

(1) A copy each of the follow-
ing Rules under sub-
section (3) of section 458 
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PAPERS LAID ON THE 
TABLE-contd. 

of the Merchant Shipping 
Act, 1958:~ 

(D) The Merchant Shipping 
(Certificates ofCompetency) 
Rules, 1961 publishd in 
Notification No. G.S.R. 
1510, dated the 23rd De-
cember, 1961. 
The Shipping Develop-
ment Fund Committee 
(General) Amendment 
~ules, 1962 published in 
Notification No. G.S.R. 
167, dated the loth Feb-
ruary, 1962. 

,,' The Shipping Develop-
. ment Fund Commit-
tee ( QeneraI ) 
Second Amendment Rules, 
1962 published in Notifi-
cation No. G.S.R. 209, 
dated the 17th February, 
1962. 

COLUMNS 

(2) A statement correcting the 
reply given on the 8th August, 
1961 to Starred Question 
No. 104, by Shri Indrajit 
Gupta regarding Joint 
Steamer Companies 

(3) A copy each of the following 
Notifications under sub-
section( 6) of section 3 of 
the Essential Commodities 
Act, 1965 :-

(i) The Rice (Madya Pradesh) 
Price Control (Sixth 
Amendment) Order, 1961 
published in Notification 
No. G.S.R. 1461, dated 
the 9th December, 1961 

(i.) The Rice (punjab) Se-
cond Price Control 
(Thirteenth Amendment) 
Order, 1961 published in 
Notification No. G.S.R. 
1462, dated the 9th De-
cember, 196r. 

(iii) The Tripura Food-
grains Movement Con-
trol (NO.2) Third A-
mendment Order, 1961 
published in Notifica-
tion No. G.S.R. 34, dated 
the 6th January, 1962 . 

(iv) The Rice (Madhya Pradesh) 
Price Control (Amend-
ment) Order, 1962 pub-
lished in Notification 
No. G.S.R. 70, dated 
the 11th January, 1962. 

(v) Notification No. G.S.R. 
99, dated the 17th Janu-
ary,I962 .. 

PAPERS LAID ON THE 
TABLE-contd. 

COLUMNS 

(VI) Notification No. G.S.R. 122, 
dated the 23rd January, 
1962 .. 

(vi.) he Rice (Madhya Pradesh) 
Price Control (Second 
Amendment) Order, 
1962 published in Noti-
ficationNo. G.S.R. 153, 
dated the 31st January, 
1962. 

(viii) The Rioe (Punjab) Second 
Price Control (Amend-
ment) Order, 1962 pub-
lished in Notification 
No. G. S. R. 154, 
dated the 31st January, 
1962 . 

(ix) The Bombay Rice (Export 
Control) Amendment 
Order, 1962, published 
in Notification No. 
G.S.R. 244, dated the 
24th February,;1962. 

(4) Statement reg. strike of 
workers of the Heavy. elec-
tricals Ltd., Bhopal. 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS-PRESENTED-~ 277 

- Ninety-second Report was 
presented. 

RESIGNATION OF MEMBERS- 217-7S 
The Speaker informed Lok 
Sabha that Sarvashri Dippala 
Suri Dora and Chandikeshwar 
Sharan Singh J u Den had re-
signed. 

REPORT OF BUSINESS AD-
VISORY COMMITTEE-
ADOPTED- 278-81 

Sixty-eighth 
adopted. 

Report was 

BILLS PASSED-
(.) The Prime Minister an..! 

Minister of External AffaIrs 
(Shri Jawaharlal Nehru) 
moved for consideration of 
the Constitution (Twelfth 
Amendment) Bill, 1962-
The House divided on the 
motion for consideration : 
Ayes -312; Noes-nil. The 
motion was adopted by a 
majority of the total mem-
bership of the House and 
by a majority of not less than 
two-third of the meml>e3 
present and voting. 



BILLS PASSED-Contd. 

Clause-by-cJause -r consider-
ation was taken up~and the 
House divided on the motion 
for adoption of clauses 2 and 
3; Ayes-321; Noes-m1, and 
the clauses were adopted by 
a majority of the total mem-
bership of the House and 
by a majority of not less than 
two-thirds of the members 
present and voting. 

The House also divided on 
the motion to pass: Ayes-323 
Noes-nil, and the Bill was 
passed by a majority of 
the total membership of the 
House and by a majority of 
not less than two-thirds of 
the members present and. 
voting. 

(u) The Prime Minister and 
Minister of External Affairs 
(Shri Jawaharlal Nehru) 
moved for considertion of 
the Goa, Daman and Diu 

[DAILY DIGEST] 

COL~S 

BILLS PASSED-Contd. 

(Administration) Bill. The 
motion was adopted. Aikr 
cJause-by-clause considera-
tion the Bill was passed. 

PRESENTATION OF THE 

COLtlMlfS 

GENERAL BUDGET, 384-97 
1962-63-
The Minister f Finance (Shri 
Morarji Desai) presented a 
statement of the estimated re-
ceipts and expenditure of 
the Government of India for 
the year 1962-63. 

BILL INTRODUCED-
The Finance Bill, 1962. 398 

Agenda for Thursday, 
March IS, 1962/Phalguna 24, 
1883 (Saka). 

Discussion on the Motion-of 
Thanks on the Presidents 
Address. 
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